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63.04 acres, though Environmental
Clearance has been granted for
292636.03 sq. meters which is
equivalent to 72,22 mn_.om... For this
reason alone, " Environmental
Clearance cannot be given effect mc.,
While issuing  the _ﬁ.ﬁ_ozamn .
Environmental Clearance, SEIAA
Karnataka ~ shall take into
consideration all these aspects and if
necessary would require Respondent
No.9 to submit fresh layout plan
and the entire project may be revised

in accordance with law.

dated

11. | Both the Respondents shall submit Second General | COMPLIED. Letter
an appropriate plan in view of the Condition No.7 . ) N 15.02.2017 -to SEIAA
conditions imposed in.this “_ﬁ.amgmw_. Submitted fer issue of Ems_wm& for grant of modified
and the amended __wsS,ﬂo:Eabﬁ Environmental Clearance. EC withdrawn | EC.
Clearance that would be issued. by order dated 23.02.2017 by SEIAA-
KARNATAKA
-

Ty
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12. The amount of ° environmental
compensation will be deposited prior
to issuance of amended

Environmental Clearance

Second General
Condition No.8

Interim Order of Stay of deposit dated
12.05.2016 made in C A 5016 of 2016 by

the Hon’ble Supreme Court,

New Delhi
Dated: 19-03-2018

10

Advocate *.m edpondent No.9
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BEFORE THE NA'I‘IONAL GREEN TRIBUNAL, PRINCIPAL
ENCH, NEW DELHI
Orlgmal Application No 22’) of 2014
IN THE MATTER OF:-

The Forward Foundatxon Orst, e Original Applicants
-VERSUS- '
The State of Karnataka &Ors., ... Respondents

AFFIDAVIT

I, Girish Gupta H.S, S/o. Sri. Satyanarayan Gupta Aged
about 51 years, office at Mantri House, No.41, Vittal Mallya
Road, Bangalore 560 001, Karnataka State, do hereby

solemnly affirm and declare as follows:-

1. That I am the authorized representative of the Applicant-
Mantri Téchzo.ne Pvt,,. Ltd, I Lknow the facts aﬁd
circumstances of the case on the basis of the records in the .
office of the Applicant and therefore, I am competent and
duly authorized to-swear and affirm to the contents of this
affidavit. '
2. That the accompanying Statement of Complia.nce contains
the statement drawn by my Advocate under my instructions.
I have read and understood the contents of the above said
and I say that the same are true and correct to my
knowledge and be:lfef and I believe the same to be true.
3. That the Annexure enclosed with the Statement of
Compliance are true copies of their respective originals.
Q.

_ _ DEPONENT
VERIFICATION:-I, Girish Gupta ‘H.S, the deponent, do

herebgf verify that the contents of Para-1 to Para-3 of above
affidavit are true dnd correct to the best of my knowledge

and belief and nothmg material has been concealed there

@1}“)

e

DEPONENT / (o
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ITEM NO.12 ' COURT NO.1

SUPREME COURT

SECTION XVII

OF INDIA

RECORD OF PROCEEDINGS

Civil Appeal No(s).

5016/2016

MANTRI TEC&NOZE PVT. LTD.

VERSUS
FORWARD FQUNDATION & ORS.
WITH

C.A. D 16939/2016.

Appellant(s)

Respondanﬁ(s}

(Wlth applmn.{(s) fer permlSSLGn to flle appeal and Office Report)

Date : 12/05/2016 These appeals were called on for hearing teday.

CORAM
HON'BLE THE CHIEF JUSTICE

HON'BLE MRS. JUSTICE R. BANUMATHEI

For Bhppellant(s)

Mr. R. Venkataramani, Sr. Adv.
Mr. Dushyant Dave, Sr. Adv.

Mr. Shekhar Devasa, Adv.

Mr. Manish Tiwari, Adv.

Mr. Yashraj Singh Bundela, Adv.
Ms. Neelam Singh, Adv.

Mr. S. Mahesh, Adv.
Mr. XK.V. Bhuvanendra
Mr. Anup Kumar, Adv.

Mr. K.K. Venugopal
Mr. S.Kiran Shetty,
Mr. Rohit Bhat, Adv.
Mr. Kush Chaturvedi,

For Respondent(s)

, Rdv.

, Sr. Adv.
Sr. Adv.

Adv.

Mr. H.N. Salve, Sr. Adv.

Mr. Mahesh Agarwal, Adv.
r. Rishabh Parikh, Adv.

Mr. E.C.Agrawala, RAdv.

vaie 3‘?“3 No.14 & 15 Mr. H.N. Salve, Sr. Adv.
A

SAD No.169389 Mr. Praveen Sehrawat, Adv.
NS0 016) Mr. Saransh Jain, Adv.

(R.No.1,2 & 3 Mr. Arvind Datar, Sxr. Adv.
In CA No.5016 Mr. E.C. Agrawala, Adv.

1

/.
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in 20186) Mr. Mahesh Agarwal, Adv.
_Mr. Rishabh Parikh, Adv:

(R.No.12 & 13) Mr. Arvind Datar, Sr.Adv.

IN CA No.5016 Mr. Praveen Sehrawat, 2adv.
In 2016) ’ Mr. Saransh Jain, Adv.

Mr. 0.P. Bhadani, Adv.
Ms. Anita Shenoy, Adv.
Mr. Devashish Bharuka, Adv.

UPON hearing the counsel the Court made the following
ORDER

Civil Appeal No.5016 of 2016

Issue notice.

Mr.Rishabh Parikh, learned counsel accepts notice on

behalf of respondent No.l to 3, 12 and 13.

Ms. ﬁ;ita shencyf learnéd_counsel accept§ notice on behalf
of respondent No.4 and 6 to 1l. She shall take instructions
for f£iling counter affidavit on behalf of the saia respondents.
Since some of the ;aid respondents may choose to engage a
counsel of their awn choice we direct simultaneous issue of

notice for service upon the said respondents dasti.

Issue of notice to the remaining respondents is dispensed

with for the present.

Counter affidavit be filed within four weeks. Rejoindex

affidavit, if any, within two weeks thereafter.

Mr. R. -Venkataramani, learned senior counsel for the
petitionexr company-submits that although the company had been
permitted tec resume its constructianréctivitias in texms of the
order passed by thé Tribunal it has not chosen to do so. He
further states that the extent of 3 acres and 10 guntas of land

referred to in the impugned order passed by the Tribunal is not
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actually in the occupation of the petitioner company and that
the petitioner company has no objection to the possession of
the said 3 acres and 10 guhtas of land being taken over by the
competent authofity. He has also no objection to the removal
of any building standing, on the said extent of land. In that

view therefore we permit the competent authority to take over

the possession of the extent of 3 acres and 10 guntas of land -

‘referred to in the order passed by the Tribunal and aiiegedly

iqm possession of the petitioner company. ~We—also permit tya
cGmpetent authority to remove/demolish =ny—canstruction put up
on the said extent of land. Keeping in view the fact that if
the petitioner company has not resumed itsl construction

activity so far, we direct that it shall maintain status quo on

the spot.

Cperation oflthe impugned ordéx in so far as it directs
award of a monetary compensation of Rs.117.35 crores' shall

however remain stayed until further orders.

List for further orders on 12.07.2016.

Civil Appeal D.No.16935/2016

The appeal is dismissed as withdrawn with the liberty

prayed £6r in terms of the signed order.

(Ashok Raj Singh) : {(Veena Khera)
Court Master ; E Court Master
. (Signed Order is placed in the £file)

4
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IN THE SUPREME COURT OF INDIA
: i

CIVIL APPELLATE JURISDICTION

APPEAL D.NQ.16939/2016

CIVIL

CONFEDERATION OF REAL ESTATE . . .APPELLANTS
DEVELOPERS' ASSOCIATION OF
INDIA-KARNATAKA AND ORS.

VERSUS

THE FORWARD FOUNDATION AND ORS. Yo . . .RESPONDENTS

ORDER

Mr. K.K. Venugopal,' learned senior counsel seeks

leave to withdraw
individual members

individual cases.

The appeal is
the liberty prayed

NEW DELHI,
MAY 12, 2016.

this appeal reserving liberty for the

affected by the impugned orders to file

 accordingly dismissed as withdrawn with

for.

(T.S.THAKUR)

R A L SRR e T &
(R. BANUMATHI)
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COURT NO.1

RECORD OF PROCEEDINGS

o4

SECTICN XVII

INDIA

5016/2016

T.A.No. 3/2016 in Civil Appeal No(s)

MANTRI TECHZONE PVT. LID.

VERSUS

FORWARD FOUNDATICN & ORS.

(for' further direction and cffice report)

Appellant(s)

Respondent (s)

Date : 11/11/2016 This application was called on for hearing today.

o

CORAM :

HON'BLE THEE CHIEF JUSTICE
HON'BLE MR. JUSTICE SHIVA KIRTI SINGH

For Appellant(s)

For Respondent(s)

Mr.

Gopal Subramanium, Sr.Adv.

R. Venkataramani, Sr.Adv.

Shekhar G. Devasa, Adv.
K.V. Bhuvendra, Adv.

. Manish Tiwari, Adv.for

Devasa & Co.

S.K. Kulkarni, Adv.

. M. Gireesh Kumar, Adv.
. Ankur S§. Kulkarni, Adv.

AZnup Jain, Adv.

Devashish Bharuka, Adv.

. A.M. Singhvi, Sr.Adv.
. Mahesh Rggarwal, Adv.
. Rishabh Parikh, Adv.
. E. C. Agrawala, Adv.

Shyam bivan, Sr.Adv.
Saransh Jain, Adv..
Pravaeen Sehrawat, Adv.

. Naresh Kumar, Adv.
. 0. P. Bhadani,Adv.

* Kiran Suri, Sr.Adv.

$.J. Amith, Adv.
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g LAY

Dr. (Mrs. Vipin Gupté,hdv 7

UPON hearing the counsel the Court made the following
.O.RDER ;

I.A.NO.3/2016 is disposed of in terms of the signed
order.
The recove;y'cf the compensation awarded by the Tribunal

shall, however, remain stayed.

(USHA BHARDWAJ) (TAPAN KUMAR CHAKRABORTY)
AR-CUM-PS S N COURT MASTER

Signed order is placed on the file.
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IN THE SUPREME COQURT OF INDIA
CIVIL APPELLATE JURISDICTION
1.A.NO.3 OF 2016 IN °

CIVIL APPEAL NO.5016 OF 2016

MANT:RI TECHZONE PVT. LID. Appellant(s)
VERSUS
FORWARD FOUNDATION & ORS. Respondent (s)

CRDER

We had while i.ssuing notice .to the- respondents directed
the compétent authority to take over possession an extent of 3
acres 10 guntas of lanld referred to in the impugned order passed by
the Tribunal. We had alsc directed the competent autho;t'ity to
remove/demolish any constxuctilon put up on the said extent of land.
We had furt!l-xerl directed thé‘_t .sinca" the appellant company had not
resumed its construction activity the parties shall maintain status
quo on the spot. The operatior; of the impugned order insofar as it

directed award of a monetary compensation of Rs.117.35 crores was

however stayed until further orders. ;
Mr. Gopal Subramaniam learned senior counsel appearing

for the appellant company submits on instructiomns, that the company
i'gr?f"sfq ¥ithout prejudice to its contention in this appeal decided to

. !
Ciate "

#swcbmply with the direction issued by the Tribunal other than those

regarding payment of compensation. -He submits that the Tribunal

——
: e
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had directed the company to obtain a fresh enviornmeptal clearance
certificate and tormaintain the 75 meter distances as buffer zone
and to remove tﬁe débzis from the con#truction.site. He submits
that the compaﬁy_ is’ willing ‘to comply with ali the terms and
conditions impeosed by the environmentai cleaiénce granted on
17;2.2012. IHe draws .our attention to an affidavit filed in
I.A.No.3 to- the above gffect. He éubmits that this Court could
modify order dated 12.5.2016 and permit the petitioner company to
resume construction activities on the basislof the undertaking so

furnished.

Dr.-Singhvi learned senior counsel appearing for respondent
No.l submits that glthough the appellant.company offers to comply
with the conditions stipulated by the Tribunal before this Court
but the subﬁission made by the learned counsel dﬁes not match the
documents filed on reco;d. Ea urged that this Court could leave
the matter to the Tribunal to examine whether the conditions
;tipulatad by it in iﬁs order are satisfied/complied with in which
event the company can be permitted to resume constructiong if the

Tribunal records such a finding.

We f£ind merit in the submission of Dr. Singhvi. .We-dd not
consider it appropriate for us to go into the question whether the
company has or.has not complied with the conditions stipulaﬁed'by
the Tribunal. In our opinion, the quesﬁion whether there is

sufficient compliance with the directiens or -not can be left to be
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64
examined with the Tribunal. It is for the Tribunal te also look

into - and verify the relevant facts by appointing a local

commissioner -if considered necessary. All that we need say is that

if the petitiong;_g9mpany—u;qhe5—%e—xesume_rhe_sﬁgﬁﬁzggﬁion_??d the

condition on ‘which such resumption has been permitted in terms of
its previous orders are satisfied by the company, our oraer—dated
ié.g.ZOIé_directiﬁg the parties to m;intain status-gquo shatlmotbe
treated as an impediment for such resumption. -

With these observations, I.A.N0.3/2016 is disposed of.

°eq,

The recovery of the compensation awarded by the Tribunal

shall, however, remain stayed. '

P ' (SHIVA KIRTI SINGH)
O

New Delhi,

November 11, 2016 -
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State Level Enuiro‘hment Impac Assessment Authority-iarnatak

{Constituted by MoEE, Government of India, under section 3(3) of E(P}AcL 1858}

Proceedings of the 130t SEIAA Meeting held on a3 February 2017

at Room No. 709, M.S Building, Bangalore.”

Members present: -

1. Dr.HS. Ramesh . & Chairman, SEIAA
2. Dr. HR. Rajmohan .. Member, SEIAA
3. Sri. Ramachandra - Member Secrernry,lﬁli!f\!\

The Chairman welcomed the members and initiated the discussion. The subjects
discussed and the decisions made under each of the agenda pointare as follows:

1301 Confirmation of the proceedings of 129 SETAA Meeting held on
15t February 2017, )

Proceedings of 129 SEIAA Meeting held on 15 February 2017was read and as

fhere were 1no comments the same was accepted.

130.2 Action Taken report on fhe proceedings of 129" SEIAA Meeting held on
15t February 2017. W T : )
. The Authority noted that the action is being taken on the proceedings of 1291
SEIAA Meeting held on 15t February 2017

130.3 Review of Action talken on the orders of the Hon'ble NGT in OA No. 222 of
2014

The Authority noted that the Fon'ble NGT in OA No, 222 of 2014 have issued
certain directions to the Authority on 4 May 5116, The directions issued and the
compliance on the said divections, are as follows: -

Direction

We direct SELAA, Karnatala to issuc Letror dated 10.05.2016 addressed to
amended order granting Environmental |the Respondent No. 9, M/s Manti
Clearance within four weeks from today [Techzone Pot. Led. (formerly called
incorporating all the conditions stated in Manipal ETA P Ltd.) Mantri House,
this judgcment_ and such other conditions [No. 4L, Vital,  Mallya Road;
as it may deem appropriate in light of this Bangalore 560001 and Respondent
judgment and . Inspection Note of the |No. 10, M/s Coremind Software and

Expert Members, The Project Proponents Seyvices Private Limited __#3, 4 t ?

i

Floor, 4th Gate, M.S. Building, Bangalore - 560 001 Phone : 080-22032497 Fax: 080-22254
% hitp:ifseiaa kar.nic.in -ht:p:i!seiaa.karnataka.gov.gn hnp-_Henvironmentclearanca.nlc.in
e-mail: rnss.eiaakamalaka@gmail_c.om
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9

Daled 23+ February 2017

would be permitted to commence activ ity [Floor, Salarpuria ¥
amended [Road,

only after issuance.’ of
Environmental Clearance order.

2

SEIAA Karnataka and MoEF shall ensure

regular supervision and monitoring of the |order dated 12.05.2016 have directed
project and during the construction and [to maintain status quo on the spot in
that |Civil Appeal No. 5016 of 2016 and
in lorder dated 88.2016 in Civil Appeal
accordance witl the conditions of the No. Diary Nofs). 17976/2016 linked |
order granting Environmental Clearance, jto Civil Appeal No. 5016 of 2016.

even upon completion to ensure
activity is cared out strictly -

this Judgment, Notification of 2006 and
other laws in force.

indsor, Ulsoor
Bangalore 560042 seeking
information on compliance of the
specific divections  issued and {

[relevant information / documents

including revised conceptual plan
and fresh layout plan in accordance |
wilh the orders of the Hon'ble NGT.

The How'ble Supreme Court vide

The distances in respect of buffer

4.

Authorities concerned are directed to
incorporate  such conditions in the
projects  to whom  Environmental
Clearance and other permissions are now
granted not only around Belandur Lake,
Rajkulewas, Awara Lake, but also all other
[Lakes/ wetlands in the city of Benglurw.

: zone [The SEIAA, Karnataka is enswing
specified in this judgment shall be made cr.:m_ialian%e_ to this
applicable to-all the projects and all the Hon'ble

divection of
NGT, . while  issuing
Ervironmental Clearance for thé
projects/ activites considered under
EIA Notification, 2006. ’

|
|

P ————— |

There is a serious diserepancy even in
regard to the measurement of land as far
as Respondent no. 9 is concerned.
Admittedly the Respondent has been
allotted and is in possession of land
admeasuring ~ 63.94  acres, though
Environmental Clearance has been
granted for 2,92,636.03 5. Meters which
is equivalent  to 72.22 acres. For this
reason alone, Environmental Clearance
cannot be given effect to. While issuing
the amended Environmental Clearance,
SEIAA Karnataka shall take into
consideration all these aspects and, if
necessary, would require Respondent

[Respondent no. 9 was mquested|

]

vide letter dated 10.03.2016 to |
furnish | fresh layout  plan '
incorporating  all  the specific
conditions/directions and © ther
information required to enable the
Authorily o Issue
Environmental  Clearance.  The

Respondent No.9 did not submit the
information sought and the fresh
layout plan quoting the reason that
the Hon'ble Supreme Court have
ordered status quo. :

|
|
|

However, the Respondent No. 10 I«

&Y
. if A
5 T




L P

"

650

130 SELAA Meeting Proceedings Dated 23 February 2017

no. 9 to submit a fresh layout plant and |while replying Lo the Authority letter
the entire project may be revised in idated 1052016 have expressed

|inabi]i|:y to furnisit the information
' [sought and have requested to keep |
the  Environmental Clearance
bearing No. SEIAA 37 CON 2012
. iclatcd 300 September 2013 in

accordance with law,

abeyancu.

i .
- o © The Authority was therefore
lunnblc £ issue amended

Environmental Clearance.

The Authority further noted that a reminder was sentto the Respondent No. 9,
M/s Manti Techzone Pyt Ltd. vide letter dated 23.01.2017 requesting them to fuimish
the information sought vide letter dated 10.05.2016, on or before 108 February 2017,

The Respondent No.'9, M/s Mantri Techzone Pyt Lk, while replying to the
above said letter vide letter dated 3,02.2017 have informed that they are not likely to
proceed with the construction at their site for the time being and have requested o
defer taking any action with respect [0 the EC issued till the disposal of Civil Appeal
No. 3016 of 2016 by the Hon'ble Supreme Court,

The Authority during the meeting held on 150 February 2017 had perused the

Irc_ply submitted by Respondent No. 9, N /s Mantri Techzone Pyb. Ltd and Respondent
No.10, M/ s Core Mind Software and Services Private Limited.

The Authority while inviting reference to the orders of the Hon'ble NGT under

General Condition No.6 observed that, all the aspects’in the said order need to be taken
into consideration and.the Respondent No. 9 required to submit a fresh layout plan
revising the entire project in accordance with law. The Authority observed that this
was essential requirement for issue of amended Tnvironmental Clearance, The
Authority noted that amended Environmental Clearance could not be issued in
accordance with the directions of the Flon'ble National Green Tribunal for the reason
‘that the Respondent No. 9 and 10 did not submit the required information and fresh
layout plan as requested. 9%

The Authority after discussion and after taking note of the above development
had decided to call upon Respondent No. 9, M/s Mantri Techzone Pyt Lid and
Ruspnmlem No.10, M/ s.Core Mind Gofbtware and Services Private Limited o pmvidt‘
an opportunity. of being heatd before the Authority on 23.02.2017 with all relevant
information along with the information / docwments sought vide the Authority letter
dated 10.05.2016 to enable the. Authority to issue amencled Environmental Clearance

incorporating the conditions /directions of the Hon'ble NGT. The Authority also hai@p

i
3
|
i
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1301 SEIAA Meeting Proceedings y O ) ' . Dated 23 February 2017

decided to inform that failing to appear before the Authority and non submission of the
required information, the Authority will be constrained to revoke the Environmental
Clearance yranted for the project. .

Accordingly, intimation has boen sent vide lotter dated 15022017 to the
I{cspomient No. 9, M/s Mantti Techzone Pt Ltd. and Réspu:ntient No.10, M/s Core
Mind Software and Services Private Limited to furnish theinformalion sought and to
appear before the Autherity to show cause why the Ervironmental Clearance granted
should not be revoked for non-submission of the information sought.

Representatives of both Respondent No. 9, M/s Mantri Techzone Pvt. Lid. and
Respondent No.10, M/ Core Mind Software and Services Private Limited appeared
before the Authority and submitted the information. Details of submissions made in
brief and degision of tlhe‘Authm'i ty-in each of the above case is as follows:

1) Construction of mixed use development with _1'esidenlial, retail, hotel, office, SEZ
& Non-SEZ at various Sy, No. of Agara Village and Jakkasandra-Village, Begur
Hobli, Bangalore South Taluk, Barigalore by M/s Mantri Techzone Private
Limited (formerly called Manipal ETA P Ltd.) Mantri House, No. 41, Vittal

Mallya Road, Bangalore 560001. (SEIAA 30 CON 2011)

The Authority pe_rusuci the letter received On 210722017 subimitted by the
proponent along with details regarding modification of the project including the
revised layout plan. I

Smt Sowmya Somaprakash, Shri V. Damothiran and Shri Jagadish M.
representing M/s Mantri Techzone Private Limited appeared before the Authority
today and furnished following details: .

(1) The project proposal has been revised confining to total area of 63.94 Acres.
instead of 72.22 Acres for which EC. has beon issued by this Authority
subject to the result of the appeal before the Hon'ble Supreme Court.

(2) A buffer of 75m from the periphery of the lake amdd 3pm from the edge of the

. Rajakaluve has been provided. '

(3) There are no sceondary or tertiary Rajakaluve in the project site.

(4) The 3 Acres 10 Guntas land in Sy. No. 43 is not included in the plan and is not
encroached / reclaimed by them. Letter has been submitted to KIADB and

ofher authorities to take possession of the said land. A copy of the letter
addressed to KIADB on 15 August 201635 submitted to the Authority.

(5) A hydrological stucly has already been commissioned and the report will be

v

submitted to the Au thoriry;ﬁbp
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(6) Provision for storm water drains along with a buffer of 15m s made in the
revised layout plan as per the orders of Hon'ble Green ‘fribunal and subject to
change if any ordered in the Appeal before the Hon'ble Supreme Court.

(7) The hillock like structure is located outside the project site. All suitable action
will be taken to allow surface run-off to Rajakaluve. Garland drain will be
provided ta con tain the excavated soil erosion due to run-off.

(8) An cstimate of excavated ecarth and utilization is provided insicad of
submitting a proper m uck disposal plan in accordance with the orders of the,
NGT. . i

(9) There is no kharab land at all within the project site Jdolivered to them by
KIADB. Area thal is ‘alveady vceupied by building footing  cannot be
chanyed. :

(10) Wit regard to the greenbelt itis stated ghat an arca of 1,14,3939 Sym. which
amounts to 474% of the site aren is provided. However, the details of greenbelt
that is to be maintained as per the orders of the Hoen'ble NGT on the area 1o
be maintained as buffer zone adjacent to the lake, Rajakaluve and storm
water drain over and above the greenbelt area that have been approved as
part of E.C. is not provided.

(11)Even though provision for exclusive service road is provided in the ravised
drawing submitted, itis cut-off by a private property. Eontinuity needs to be

provided in the project site itself. .
Eh - ; g o e
i (12) The penalty of Rs. 117.35 Crores imposed vide order dated 45,2016 in O.A.
No. 222°0f 2016 has been stayed by tie Fonwble Supreme Cowrt vide order
. dated 12.5.2006 and 11.11.2016 in Civil Appeal No. 50Ta of 2016.
. (13)As pur the revised layout plan submitted, it s proposed to construct 12
buildings comprising of 3 Basement, Ground and 12 Upper Floors and al] the

buildings are proposed to be used for commercial” purpuses (IT/ ITEs),
whereas the carlier proposal which have been issucd with Environmental
Clearance for mixed use development comprising of residential, retail, hotel,
office with a total built up area of 13,50,454.98 Sqm  in various building blocks
with 7'to 3 basements and upper floors varying from 12 to 15 upper floors.

: (14) Presently construction of building for residential block 2, 5 and 7 have been

undertaken and stopped. The building 5 under construction is modified from
that of the building approved while issuing En vironmental Clearance,

Based on the submissions made by the propoanent and reply submitted, the .
Authority observed as follows:

(a) By way-ol preparing revised lavout plan the project is completely revamped
from the point of view of usage, building configuration and number of '1‘.u11cl.ingsf
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130 SEIAA Meeting Proceedings Datend 23 February 2017

which resulted in change in the environmen tal footprint from that of the project
issued with Environmental Clearance vide letter No. SEIAA 30 CON 2011 dated
17t February 2012,

(b) The proponent has submitted that 3 Acres 10 Guntas land in Sy. No. 43 is not
included in the plan and is not encroached / reclaimed by them. This is in
contradiction with the orders of the Hon'ble NGT. However, the proponent have
submitted revised layout plan now, deleting the portions ‘of the lond which
Hon'ble Tribunal have referred to, : '

(¢) Details of dredging operations required o restore the oviginal capacity of the
water spread area and or wetland is not provided.

(d) Hydrological study has been commissioned by project proponent. the report is
yet to be received, Flowever, storm water drains are provided in the plan even
without referring to the hydrological study based on the village map. This cannot
be accepted as there are lot of changes in the terrain of the fand, including dumps:
of excavated earth.

(¢) Garland drains are not provided around the existing dump for safe disposal of
run-off to the Rajakaluve/lake, as divected by the H on'blb NGT.

(f) The Kharab land of 1 Acre 2 Guntas identified by the Reventie Department has
not been demarcated and maintained separately as greenbelt as per the
directions of the Hon'ble NGT. '

(g) Greenbelt arca maintained as per the Environmental Clearance and greenbelt
developed in the buffer zone of lake/ Rajakaluve/ storm water drain/kharab land -
are not indicated separately. .

(h) Details of parking provided over and above indicated in the Environmental '

Cleayance is not provided. The service road is interrupted by a private property.

In view of the above observations the Authority opined that as the project
proponent, i.e., M/s Mantri Techzone have submitted the project proposal which is
envisaged is entirely different from the project for which Environmen tal Clearance has
been granted and no specific details with regard to ensuring compliance to the orders of
the Hon'ble NCT is forthcoming, Hence, amended Environmental Clearance cannot be
granted without a fresh appraisal to ensure eavironmental sustainability. Further, the
project proponent has not complied the orders of the {lon'ble National Green Tribunal
and the observations made in the inspection nate of the Expert Members of the FHon'ble
Tribunal, Henee, the Authority decided to revoke the Environmental Clearance alveady
granted vide letter No. SEIAA 30 CON 2011 dated 17 February 2012, ', } .

i i
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Further, the Authority also decided to get the spot mahazar conducted to
confirmy whether there is any  violation/deviation of the conditions of the
Eovironmental Clearance issued vide letter dated 170 February 2012 including the
building configuration and -footprint of the blocks which have been constructed so far
and to initiate credible action following the procedure of law, it prima faciv vinlaton is
established. The Authority have authorized the Member Secrefary of the Authority to
got'the mahazar done immediately and to take legal course as per law. The Authority
also observed that revoking the Envivonmental Cleavance gianted will not absolve the
project proponent from paying for environmental damages if any caused due to such
violations. ' '

2) Construction of "Sattva Domain®, Office Building (software technology park) at
various Sy.Nos. of Agara village,Begur Hobli, Bengaluru South Tauk, Bengaluru
District project at by M/s. Coremind Software & Services Pvt. Ltd,, #3, 4t Floor,
Salaripuria Windsor, Ulsoor Road, Bengaluru- 560042, (SEIAA 37 CON 2012)

The Authority noted the {ollowing information with regard to the project in.
question: '

i} The proponent vide letter dated 23.05.2016 subimitted that a Civil Appeal have been
filed bofore the -Hon'ble Supreme Court in this, epard and  therefore  the
Environmental Clearance granted vide letter No. SEIAA 37 CON 2012 dated 30
September 2013 may be kept in.abeyance pending disposal of the said Civil Appeal.
However, no details for issue of amended Environmental Clearance are furnished.

ii) The proponent was therefore called upon to appear before the Authority with all'the
required information and to show cause why the Envirormental Clearance granted
should not be revoked for non-receipt of the required information o issue the

amended Environmental Clearance. :

fii) Shri P.K. Mishra appeared.before the Authority-and submitted that they are in the
process of preparing revised plan in compliance with the orders of the Hon'ble NGT.
He has made a request vide letter” dated 22022017 for issue of amended
Environmental Clearance as per the directions of the Hon'ble National Green

Tribunal as they will be abide by the conditions / directions of the Hon'ble NGT.
The Authority noted that gven though the proponent have agreed to abide by the

condiions of the Hon'ble NGT and have requested, for amended Environmental
Clearance, his request cannot be considered for the following reasons:

(1) As the revised Ia_yé:ut plan incorporating the conditions/ directions of the Hon'ble
NGT is not. yet prepared and a comparison of the project for which
Environmental Clearance has been granted and the one which will be proposed
after modification i terms of environmental footage is not available, the
sustainability of the projegt which is proposed to be after incorporating the
conditions are not Known. :
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{2) Even though the Hon'ble NGT have noted that the propenenthave undertaken
excavation and deposition of huge earth, the proponent have not provided a
comprehensive plan, )

(3) The proppnent have not indicated inpact,of maintaining buffer in accordance
with the orders of the Hon'ble NGT on the conceptual plan -that has been
considered and approved while according Environmental Clearance.

(4) The proponent during .the discussion agreed that the praject profile which has
been given with Environmental Clearance will be revamped w hile preparing the
revised plan after incorporating the directions/ conditions of the Hon'ble NGT.

The Authority after discussion, opincd_ that in view of the above observations it
would not be possible for-the Authority to issue amended Environmen tal Clearance in
the absence of revised plan and without assessing the impact of the p roposed plan with
respect to environmental sustainability including ensuring compliance to the orders of
the Hon'ble National Green Tribunal and the inspection note of the Expert Members of
the Hon'ble Tribunal. Hence, the Authority decided to revoke the Environmental
Clearance issued vide letter No. SEIAA 37 CON 2012 dated 30t Seprember 2013,

Further, the Authority also decided to get the spot mahazar conducted to
confirm whether there is any violation/devialion of the conditions of the
Environmental Clearance issued vide letter dated 30% September 2013 including the -
building configuration and footprint of the blacks and -to initiate credible action
following the procedure of law, if the prima facie violaHon is established. The
Authority have authorized the Member Secretary of the Authority to get the mahazar

done immediately and to take legal course as per law. The Authority also observed that

revoking the Environmental Clearance granted will not absolve the project proponent
from paying for environmental damayus if anv caused due to such violations.

Meeting concluded with thanks te the Chair. -

v

Sd/- . ' Sd/- i Sd/-

(Dr. H. S, RAMESH) (Dr. H. R. RAJMOHAN) (RAMACHANDRAY)
Chairman, 2 Member, ’ Member Secretary,
SEIAA, Karnataka SEIA A, Karnataka. SEIA A, Karnataka.
. “Copy”
e - (RAMACHANDRA) 7&\

Member Secretary.
> : .
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BEFORE THE HON'BLE NATIONAL GREEN TRIHUJ\.AL
PRINCIPAL BENCH, AT NEW DELHI

ORIGINAL APPLICATION NQ. 222 OF 2014
(Civil Appeal No.5016/2016°& 10992/2016)

IN THE MATTER OF:
Forward Foundation & Ors, w APPLICANTS
VEISUS |
State of Karnataka & Others . o RESPONDENTS
AFEIDAVIT
Filed on hehalf of Hcsnoudentf[\LCDA\ i compliange wilh-the

directions issued by this Hoy' ble Tribunal vide Order dated
04.05.2016 & 26.03.2017

I, Smt Seeme Garg, Daughts:‘ ot Shiy Saiig:'am Garg, uged about

51 years, No.49, 2nd Flove, Parisura Bhavan, Church Stree:, Bangalore

560 001 do hereby solemnly afirmy end state on vath as tulluws:-

1. lam the Chief.Execut‘;ve Officer uf the Keu'nuLaka Lake Conservation
L\J.:' Development Aylhori ity and l am h1||,a vonversant with the facts
of L’:e case, hence | am com,neu\nl and authorized o fle Lhis

allidavit,

2. The GuvemmenE of Karnataka has enacted The Karnataka Lake
Conservation and Development Autherity Act, 2014' (Karnatuka Act
No. 10 pf 2015), which has come into effec: from 5-3-2016. The
Karnalaka' Lake Conservalion and Dev_a]opment Aulharity (‘the
Authorily’ l:on 'shurt] created under the Act has been functional since
November 2016. The A.uhot"ty Gven at [.lrFs nl, is understafied and

thhuut an adequate budget allogation.

3. This Authority is entrusted with the respunsibility of protection,
conservation and rejuvenation of water bodies }ike tanks, lakes,

wetlands arc their catchment areas, inlets Lud ULIl]LtS for ensuring

7
hlef Execulive Otficer

T Q(a.mau!un Laee Cuncervalion & Deveiopmanl Aulnonty
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A . leng term sustenance of such water bodies, and or other matiers
connected there with or incidéntai_ thersto. This Respondent - -

Author.lty llmas to exercise regulatory contrel over all the lakes within

ns j;_.lri;diction lncl_udilng prevention and removal of-éncroachment of

laké. Even though the Jurisdiction of the Authority extends to-all the

lakés in Karnataka State that are located within all Municipal

Corpm‘aiéqné in the State as .m:iEI as ureas over which Bangalors

' Development Authority has jurisdiction, pr;sently the Authority is
.entrusted ‘.wi-tl': custedy of only four-akes, viz., (1) Agara Lake, (2)

Hebbal Lake, (3) Nagawara LakeI and (4) Vengaiahnakere Lake. The

other lakes in Banaalure are vl vaslody of gither the Bangalore

Dev_c—;ldpment Authority (BDAJ, Bruhat Bai:galare Mahanagara Palike

(BBMP) or the Karnataka Forest Departinent.

4. This Hon'ble Tribunal passed orders in (QAN0.222 uf 2016 on

4-5-2018, interalia directing that:

"3, Both the Respondent Nos.@ & 10 shall ensire that™
debris or any constructun material that hes been
(Iu.mped into the Rajakaluvas, or their Banks and un
the buffer zone of wetlands should be removed within
four weeks from today. In the event they J"c‘;il tir o s,
the same shdil be removed by the Loke Development
Authority elong with the State Administration and

recover charges thergof from the faid respondents.”
5. In ohedience to the aloresaid directions, this Respondent Authority)
initiated necessary action and took sleps against respondent Nos.9 &
10 and wrotz to the said two companies to comply with the

Threettonstnthe maeanwhile, the Authority also called upon other

. Authorities, in whose custody lakes have bean entrusted, tu adhere

— 7
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by “to the aforesaid directions and impleme

ut the same, with regard to

such other lzkes in Bangslore,

[=3]

Initially, Respondents 9.& 10 disputed their hability to comply with
the aforementicned directions, due lo which, this Authorily was
constrained to conduct survey of the encroached area, delermine the

volume of debris dumped thergon and calculalg the cost of removing

and transporting the debris and also took up the task of identifying &

location suitahle for dumping the removed debris. This Authurily had

identified an abandoned guarry where the debris could be dumped

and sought permission of the Deputy Commissioner Bengaluru

Urban District to permit this Aulhorily to use the abandoned quarry

to dump the debris.

. While the approval was awaited, Uus Hon'ble Tribunal passed

another order on 26-3-2017 as under:-

“We hlave he'ard the Learned counsel appearing for
_the pa'.ltz'es. Nobedy is ‘on behalf of State of Ker-
nataka. We direct that all the respondents and stake-
holders shall file Status Report in regerd to compli-
ance of the divections contained in our Judgment
dated 04th May, 2016, _

. Further, the Lake Authority os well as.all other re-
s'pann'enr.s of Gaue:‘nme'ns of Karnataka will place on
record as to how many offending structures which full
within the buffer zone as defined in the Judgment. Let
the neadful be dune within, three weeks from tuday,
without default.”

8. In obedience to the aforasaid directions of this Hon'ble Tribunel, this
Responden:' - Authority directed Project Propenent Mys. Mantri

Techzone Private Limited to take immediate necessary action for

ChieI_Exaculiﬁlicer

*. Kematake Laks Conservation & Developmen Aulhoril
= Bangalare
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9. The Project Proponent M/s. Manlri Techzone, Private Limited while

659

removal of debris and vther wastes on or before the 30" June 2017

without fail and to furnish a report to this Respondent - Authority
suppciu'zed witﬁ dacumemar}; proof and evidence so as o enable
ﬁling an Affidavit of compliance before this Hon'ble Tribunal. A copy
of the letter ;i_atecl 3052017 is produced herewith and marked as

ANNEXURE -R1,

acknowledging the letter dated 30-5-2017 issued by this Respondent
- Authority reported that removal of debris and excavated soil in the ~ |
land 'maasurihg 3A-10G situated in. Survey No.d3, Agera village in
the Bellandur tank is in progress and in view of several spells of rain
tmm@mrmmmﬁmw reby causing
a delay in completing the remaving of sxcavated soil, Henice, chey

requested to provide extension of thme till 10-7-2017 to cbmpleté"thﬂ
“work and submil the compliance report, A copy of TEE tetter
:‘:cld;essed to this Respondent - Authority by tne rroject Proponent’
M/s. Mantri Techzone .Pri\'at-e Limited, dated 1-7-2017, together with

photographs taken at the site is produced herswith and marked as

ANNEXURE -R2.

110, 1t is submitted that in ol)ledi.e-nce to the directions issued by this

Hon'ble Tribunal on 4.5-2016 and 26-3-2017, the Project Proponent

THES STttt e T O ISV o1 excavated soil, informing that
removal of excavated soil and debris has since been completed, A -

copy of the repory dated 10-7-2017, ;Ugeﬁ'la‘ with E}otugraphs Laken

at the si_ze" as sent to this Respondent - Auﬁmri:”'by the Project
Prci}on&ﬂi - M/s. Maniri Techzone Private Limited are procduced .

herewith and marked as ANNEXURE -R3.

Ondel Dassutive Otficar B .
/ evalinn b e eminpiiel g Ruthnily
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11, 1t is submitted that upon! the receipt of the final report by the
L} g -

-

g

Project Proponent intimating that the entire muck has been removed
. ] . L3

from the site, the Assistant Executive Engineer of this Respondent -

Autharity visited the site, Tn his luspection Report, the Assistant

Executive Engineer has reported Uhal Lhe Project Proponent M/s.

Mantri Techzong Private Limited has removed debris, C&D wastes 1 3

| and soil until 12.-7-2017 and the total quantity of muck removed so : i
far 33 to an extent 0'62497.5 cumts. Copies of photographs taken at
- the site are produced herawith and marked as ANNEXURE -R4

12. This Hon'ble Tribunal, in its Order® dated 4-5-2016, had alse

“issued the following Specific Conditions/Direétions to Respondent 9;

In addition to the| above dudctions which should be
equally 'pm‘: ef EC condition in respect of respondents
Nos. 9 & | U, ,Fulfu',vi\ng specific conditions shall apply to
respondent no. $:

i. Reclaimed"area of the lake (o the extent of 3 acres 10
guntas in stvey no. 43 should be restoréd to ils original
condition. at the cost o) project proponent. The pusses-

. Sion of this area should be restored by Respondent No. g
to the concerned Authorities ;'mrnegr'r'ntea‘y. In addition, a
buffer zone of 75 m should be provided between the lake
and the project areq und this should be maintained os

green area.

13 Thes Hed'ble Tribunal, by the same Order redelined the buffer
zones 10 be maintained in respect of lakes and primary, secondary
and Lertiary Rajskaluves and also issued General Directions, which

reads:

“This buffer/green zone would he treated as o no

-censtruction zone for all intent and purposes. This is

/Chiel ia.u-....l'::zluel ! it
Kernataia Laks Conseevation & Developmant Authonty |
Bangalorg :
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absclutely essential. for the purpuse of sustainable
development, particularly keeping in mind  the
ecology and environment of the area in questior.
All the offending constructions raised by Respondents
9 and 10 of any kind including boundary walls shall
be demoiished which falls within such areas.
Whereyer necessary | dredging gperations g
* required, the same shall be'carried out (o restcre Lhe
original capacity of the water spread area andfor
wetlends. Not only the existing construction would be
remaved but alse none of these respandents - Project
Propunents would Dhe permitted fu raise  any
construction in this zone.
All authorities, particularly Lake Development
© Autherity shall carry oyt this operatio in respect of all
the water bodies/akes of Bangalore.”

14, This Respondent - Aulhority called upon various authorities, viz.
BWSSB, KSPCB, BDA, BEME Deputy Commissioner, Bengaluru
Urban District, requesting them to inform Lo this Authority about the
steps taken by them in complience with the afifni‘esaid directions and
directed them to strictly follow the preseribed buffer zones. A Cony of

the letter of this Authority datad 02016 i produced herewith and

marked as ANNEXURE - RS5.

15. The issue relating to the encreachment of lands adjoining lakes in
anci around Bangalore City came up for discussion in the Karnataka
Legislative Assembly ‘and the Speker of the Karnataka Legislative

" assembly has consmuteﬁ a Legiﬂ'.a'uve Conumitiee to injuire into the
issue. The Legislalive {.T_:Jmlmtte-e nas held regular neetings” with
various pgencies of the Governmeni and has zlso conducted held

visite, This Committee, which was alveady functiunal, when this

P ombes L .‘.-;:.‘.'.—uji;mt
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Hon'ble Tribunal issued directions on 1}-5-2(}16. took note of the
directions, and sought information from all the concerned agencies
of the Gmrers.tmem, v".d§ its Lettet dated 22-7-2016. A copy of the
Letter dat-ed 22-7-2018 is proriuce(i herewith and marked as .
ANNEXURE - RG, The letter SIJ];:.L.'_E.[S_(_.'UI‘J[JIEEH informativn from all I
cg:ucerued agencies regarding permjssions given by the BDA, BBME
_Environment Department and other Departments, in thz bufferzone i
of tanks till then and direcied wuhq:‘a\wal of such permissions and

stoppage of issuance of fresh permissions, This Authority has also

sought opinion of the Secreta;'y'LE'co‘.o,gy & Environment) with
respegt to earmarking of Green/Buffer Zone in the Revised Master
IP!a'n for Bengaluru, 2031, A copy ol Lhe I.eu‘ur :Jf this Aulhority 5-11-
2016 is produced herswith and 1‘;‘-.&1.!":{{:“.‘. ay ANNEXUKE - R7. The

Legislative Comumittes flas not yel furisned 1Ls Report.

16, As submitted earlier this Respondent - Authority 45 the custodian

of four lakes. viz., Agara, Nagaware, Vengaiehanekers and Hebbal

‘-.akeg located in the BBMP limits. There are about 210 lakes which

are under,t'nle ‘custody of various Authorities of Government. The

-’ﬂb - . Government has nominated  Departments/Authorities to be the
. Custodian of the lakes. In pursuvance lu the specific/ general
directions issued by this, Hop'hie Tribunal on 4-5-2016, regarding
wuffer zone, information has been obtalned with regard o bulldings
and structures, both existing and under construction, in the buffer
sone of four lakes. A statement indicating the details of huildings and
offending StfllCiLll‘CS which fall within the buffer zone of four lakes in

the custody of this Respondent - Authority is produced herewilh and

marked as aﬁ'NE\'IIBE -18.

0 .~
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1?. As may be seen from the s::utemum. furmshed above, the
L‘rin5tructi011-5f‘lJlllltI111_1g]':; withih  the :"e:!e!ime:l pulfer zone are
indepénden: houses ‘and not  projects nvolving  mulli-storied
constructions, requiring environmental clearance. Many of these
constructions have come up several years hefors the directions were
issued by this Hon'ble Tribunal. AL ihis stage, this Authority is unable
to provide the currect information abuut the Yyending .stmclums in
the buffer zone of the other lakes and Rajakallives, in‘view of the fact
that, this Authority nenher nas the pecessary man pewer to conduct
the surveysimeasurements nor it is in possession of budgetary
allocation to undertake the expenses of getting the survey done
through third party agencies.

18. ~The-directions of Lhis an‘al_e"!'ri'i'mna] and comphance Dy this

Authority, if produced hereunder in tabulated form for ready

reference:
‘l Direction Issued (verbatim) | Compliance o
EY the (:ﬁ'ending‘l'ﬁoundaw wall and muck has!

constructions raised by | been removed by the Prc}e-:ﬂl
Respondents’ No.9 and 10 of | Propenent, i

] any lind including bhoundary | However, as regards action l‘orl

|

| |
l which falls ‘within such areas. | faliing ‘within the bufier zur\e.‘

Wherever necessary, dredging | rhe Authorities empowered 10|
5 i

wall shall be demolished | removal of L other structures

ppevations are required. e lyincton bwilding  plans viz.,

| same should be carried out 10| BBMP/BDA are requiced 1o

restore the original capacity of | provide the information and Lo
the water spread aréa.andfcl‘|'ta;(e appropriate action.

watla g Nt syl he y H
witlands, Not only the oo wiepa  hes  already

et tion wou | ; p 3 vefl
existing construction wo ld'b{’|requested all the departments/|
u § s

removed hut also non of these | 4 o nries 1o comply with the

A
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Respondents - Project
Prcpaner\t would he permitted
to raise any construction in
this zone.

All

authuritics . particulurly

Lake Development Authority

hodies/lakes of Bengalury,

shall carry out this operation |
in respect of all the ‘water |

sail directions of the Hon'ble
NGT.

l

s

2. The capacity of the existing
- STPs to treal sewage is 729
MLD, whereas

another 300

In this context, all the STPs
operating in the area whether

Government  or
should the
revised standards notified hy
CPCB/MoEF.

privately

| owned, meet

MLD segwage is proposed to be |
treated in 10 upcoming STPs. |

The concerhed Authorities have
already been reguested to take

necessary action in this regard.

3, Bangalore city receives treated
potable water of 1360 MLD
from river Cauvery whereas
the regquiremeant is fur another
750 MLD and the entire area
falls in critical Zone in terms of
ground- water
Information® reveals thal only
one million litre per month of
STP treated water is used hy
builders  for constructmﬁ
i pui‘pc»se, For this reason, the
i BWSSE issue partinl NOC to
various residential and
commercial projects in respect
of supply of potahle water. In

[ this

context,

following |

exploitation; |

The concerned Authorities have

already been requesied lo lake !

necessary aciion in Lhis regird.

i
|
]

The proposals regarding grant of ::

EC

are
KLCDA.

referred
SElAA
stalulory  Autherily considering

not w

The is

such proposals,

o

Lhe |

r
|

— /g’;ﬂm:lm
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< cin_swvey mno. 43 should be |

directions need to be issued. |

|
| 4 - . !
‘ (i) &1l the lime of grant of EC, the |

requirement  lor  the |

wWater
construction phase  and
should  be

considered separately,

{
1 gperation phase
l Due |

consideration should also be |

|,_ given for
i

Covernmental

identification oil

A copy of the NGT Orders dated |

[ 04.05.2016 has been Lorwarded ;

Thy the KLCDA to the el the|

Authorities)

Deputy  Commissioners ol |

]
Disiricts  {hmied tw KLCDAs!

_— i = . jurisdiction rictiv nply |
| source of supply of wae and 13" ciipn) to: SEHGEh GREIRLY Y

| this should be & pre-requisitell

! for grant of EC. : |
%{m Al the project pro'i}anemsl;
| Should necessarily use only!
treated Sewage waler z‘or_l
constriction purpose and this
shuoudd be reflected i BC s o

l
1

phase. ~ : ]

condition for  construction
(i) Wherever th:e quality of |
treated sewage water does not
conform to the quality needed
for consiruction, necessary
upgradation in STP sHould be

undertaken immediately. ‘

with the Gerleral and Specific |
directions  issued by ‘r*inn‘b‘le'i
NGT - vide KLCDA's letter dated |
02/04.06.2016,

The proposals regarding grant of
EC are notl
KICDA.

referred to the
The SEIAA s the!

1
statutory Authonty consldermgl

such proposals, ]

Speciic Conditions/ Directions
: iDOn ;] enl, t!- s
In addition to¢ the ahove

directions  which  should be
equally part of EC condition “in |
respect of respondents nos. g §cl
10, following specific conditions |
shall apply to respondent no, 9:

i, Reclaimed area of the, lake 10

{he extent of 3 acves 10 guntas’!

| '_
N

The Project Proponent has
submitigd that the extent ol 3

e
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restored  to  its  original|acres 10 guntas of land in|

condition at the cost of ﬁ:‘oject Survey No.43 does not belong to |
. ]

proponent, The possession of | them and - they have requested |

this area should be restored ‘ KLCDA Lo take possession of the

. In the remaming area, wherg

by Respondent No. 9 to the|
concerned Authorities \
immediately. In. addition. d|t

buffer zone of 75 m should he |

o piwpedt wien aiid this
should be meintained as green

alea.

primary Rajkalewa is abutting |

the project ares, 50 m buffer
zone on the side of the project

area [rom the edge of the|
should be\

maintained as green helt, :

rajkalewa

Severa! irrigation canals ar[
tertiary rajkalewas taling off

from the "Agara tank were

passing through the area of |
respondant no. 9, and serve |
the dual purpose of wngating
paddy felds and disposal of
surface run off (sterm water
draing) during vainy season.
However on account of the
aetivities of the pruject, these

drains have been totally

same. Accordinglv, the BDA was

reduesied to take nossession of‘

the said land.” The BDA has
alveady taken nossession of the

provided between the lske and rln:r‘ﬂ' -

Vobies sferhed 7Dm butier
zona as per the NGT's divections
and the Project Proponent has
afready  been I‘EL]tzr:sf'EE{ w
maintain the same as per the
NGT's order.

‘BDA 15" the
Bellancdur lake. A copy of the
NGT Order dated 04.05.2016
has already been senl to Lhe

cuslodian  of

BDA for taking necessury action

gl to cumply with the Order,

BBMPr has
requested to comply , with the

General and Specific direciions

of the Orders ¢ated 04.05.2016 -}

vigle - KLCDAs letler duled
23/24.05.2016. “The  Chief

Engmesr, Storm Water Drain

(SWD), BEMP is being requested

tu louk into these uvbservations

and jntiate appropriate action

expeditionsly

i
obliteratad. For the purposs of |

already  been

|
|
|

1

-

-/ Cnled Exﬂculiv:Zﬂ:ur

Poarnaahn oate Soosivvaiiun & Devesooimmd Auihcmi

T Hanosiony

i
i
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proper disposal of storm |
runofl front the entive area |
falling hetween the Agara lake |

the

and  Bellandur  Lake, |

respondent ne. 9 must provide E

required number ‘o storm

water drains based on pruper

nydrological Thesa |

study.

storm draing should have o

buffer zone of 15 m e either
1

bank maintained as green helL.|!

iv. The cumulative quantity of

earth  excavited for the

construction  of project i3

around 4 lakhs cubic meters in
the depth range ol 0 to 9
meters. This has created huge
hillock

like structure

1

No comments in 5o far as XKLCDA
However, BEMP |
(SWD) has already been sm‘w-ecii

is concerned.

with & copy of the Order dated
04.05.2016. This observation
pertains to SWD of the BBMP

obstructing ‘the natudal flow |

pattern of surface runoff from
.Agara Lake side to Bellandur
Lake  side:

or , primary

Rajkalewas. For this parpose,
construction __p'ha-,;_e
garland drazin should 8 he
ronstructed he

existing dumping site for safe

during

around t

disposal of | runoff to  the
Rajkalewas. For the disposal
of | '_Eexcavaaed material, &
‘proper  muck disposal pién
duly approved by SIE&A shall |

be prepared. In any case the

|

|

_ | |

plan should ensure that no |
muck/sediment  flows into | " ? !
Rajkalewas "and/or Belandur !

/Czhm.::utive Qflicer

Bangaloro

Haka Lake Conservalion & Cevelopment Autnonly
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: N ) lalke. : l :
v. The Kharab land identified by 1The KLCDA has no comments 1 |

Revenue uept admeasubing I\oﬂer as it falls unde-.’ the %

acre 2 guntas should urisdiction of  Revenue
]Departmem,_ Copies of NGT
Orders dated 04.05.2016 has

1already been  sent to the

demarcated and maintained

¥ separately a5 green belt.
l | concerned Deputy |

| i
| | Commissioners of the District|
l ' with & request Lo comply with |
. |
the aforesawd directions |

lvi_ The entire green belt create 1hls direction does not directly ' i

2 ‘

under the "directions of this per:am W KLCDA. The |
Tribunal should not to be|concerned  Authorities viz, |
| considered as part of greenifﬁ’ti’“ s to consider (his :

belt of the prlojec:t as part of direction and take a.pprcprietel

£
23
I
1

EC condition and will be over’l action.
> |

. P PR Y o v Pyl N
| amd by ihe green beil |

indicated in the EC_,

vii. In view of the heavy lraffic A ) :
) o i KLCDA hds no comments, since
load in the adjoining Sarjapuc| =~ ) 5
o . . 1ithis direction is required Lo be ' i

road, a proper study on the 5 ; :
P*:an‘med and implemented by

] the BBMP (Trafic Enm.lem‘ ng %
falls expected, stc. & proper| _ ;
i 4 b Cellf Project/ Hodd i
lan needs to he prepared anc - : '
P RPRRS Infrastructure). :

- hasis of traffic density, [fool

the concept of service road
5 | exclusively for the project) |

. needs to be worked out nnd“_ ' |

additional pa'rking space ‘I _
’ ) created within the project area?: - ] i
and-incorporated as & part of

4 the overall project layout.

o, P

within a period ol 3 months. |
| WiILthin & Pernoe by 2 et d e
sneral Dive ns. !

]

It s fur  the  compulent
33 We direct SELAA,

Karnataka to issus _amended

Authorities to take action as per

fLF‘-.
Mt’.‘uuv Dvlgur

R sma .'.,h‘\fal-lcﬂ 4 e velnprrend AUTRGHY
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&

order granting Envirenmental |
Clearance within four weeks |
from today incorporating all
the conditions stated in this |
| judgement and  such nthel'i_
conditions as it may déem]
appropriate in light of this|
judgment and inspection Nate Ii
of the Expert Members. The |
\ 10 Project Praponents would '!
be permitted to commence |
activity only after issuance of

Eavironmuental

] amenced
l Clearance arder.

Karnataka  and |

|

|
MoEF" shall ensure |'egu1asr1l
supervision and menitoring oi‘i
the project and during thﬁ.';l
construction and even upon |
y completion to ensure thul
| activity is carried out strictly
in" accordance with the
conditions . of  the - order

granting Environmental
"Clearance, this Judgment,
Notification of 2066 and other

“laws in force,

3. The distances in respect of
buffer zone specified in this

judgment  shall be made
applicable to all the projects |
and all ‘the Authorities
‘concerned are directed o

incorporate such cenditions in

the diregtions. i

it s’ lor the campmem1

Authurities tu take action as per |
‘the directions. !

All the ‘concemed Authorities
have already been requested Lo

‘take necessary action to comply
with the Order dated 04.05.2016
passed by the NGT.

; |
Ahom |

|

the projects to

L e A

i Y S DL A




225

e

o

Environmental Clearance and
other permissions are ucw1 : !
granted not only around

Belandur  Lake, Ru},kuiewas.! . |

Agara Lake, but also all mhez‘\ . |
; sl |
Lakes/ wetlands in the city of | , |

Benglurw. i
. | =

\f\fe heréby dirucF the Slate | ln ohadience te the directions |

of Karpataka to submi & | ssued by the NGT rugarding]

proposal to the MOEF for | Notification of Wetlands, skeps'

‘demarcating  wetlands  in| have been taken by the KLCDA |

verms of Wetland Rulés 2010 | to obtain information from all | :
as revised from fime to time. the concerned custedions '

of |
Such propesal shall  bejlakes in Karnataka (limited to |
submitted by the State within \ the jurisdiction of KLCDA) and to

four weeks from today and the l consolidate information
MoEF shall consider the same 'l regarding wetlands and \
in accordance with law and|therealter to make available t'nL—‘1 1

grant its approval or otherwise | information lor being sent LW |

within four weeks thereafter. Government.

After such ap;}rova‘. is granied
by MoEE the State would ;i
issue  notification  notifying

b & 1
such areas imimediately |

shereafter in accordance with I
Rules and law.

i T

- - : |
Both the Respondents Nos. ]T'ne Project Propoment has| |
‘9 and 10 shall ensure 11 that<aleany Cleardd ~tie- M| l
: |

debiiy  GF, atly  sulslGCtun 'W T e GulEr m|
material  that’ hes been | However, the KLCDA is directing |
dumped into the Rejkulewas, | the= Aespordent  No.g W ~ -

comalerely adhers tw clear the!

ar.on their Hanks and on the
hutier zone of wellands shiould | entire muck/ material including |
e removed within four weess | the one qumped in Rajkulewas |

|
from today In the event they | andto suhmit compliance report. l \

’ Chief Exccu:\fmlicer i

ka Lake Conservalion & Developmant Auliily
—- Bangalore




Cenvironmental compensation

fail to do so, the same shall bel
removed by the La |
Development Hl‘l.h.).m: ahmc‘i
with the State Adminisiration '.

il Tutov Charges  dhieieol |
from the said Respondents . !|
There is° &  serious|N

HSCIEPRICY evel 1 regard Lul
the measurement of land as |
far -as Respondent no. 9 is|
concerned.  Admittedly 1!’e|
Respondent has heen alloted |
and is in possession of land |
admeasuring G394 uf;z'es.i
though -~ Er:‘.'u'u:'nmntaii
Clearance has Deen granted
for 2,92.5636.03 Sg. Meters
which is equivalent to 7 .E'Ji
aCres, For this resson alone, |
Environmental Ciearance |

cannot be given effect to.|

While 1ssying  the amended
Environmenta! . - Clearance,
SEIAA ‘Karnataka shall take

into’ consiceration all “these

aspects' and, il necessary
would require Respondent no.
Y to submit-a fresh layoul
plant and the entire project

may be revised in accordance

with law.

he amount of

will " be deposited’ prior to

issuance of: amended

Environmental Clearance.

4 D v B0t Auinonty
T Bragaiory

i
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Directions in judgment dated | : |
ZH-Q;-ZQI? I-[-he T x & 5 Lo |

statement indicaling the |

o A i
Offending structure which fall T details  of . buldings  and i
within the buffer zene as defined ' offanding structures which [l

? in the |udqment | within the bufler zone of ‘ourJ

!lales m the castu(l; ol KLCDA is |
I

. ; as shown below.
| i

19, Inview ol the above, it Is submilted thal this Autherity has taken
d& % ; prudent steps to comply with the order of this Hon'ble Tribunal. This
Authority submizs that it shall abide by all future directions that may

e issued by thus Hon'ble Tribunal Lor the effective cunservation and

/ DE”ONI:;I\:

rejuvenation of the lakes in Bangalore.

Aoy st

Identified i ml v ’mm el W S
entifed-hy Karnataka l..ancansmanon i Devgﬂ-oprnwﬂﬂ.u!hol
Ay VERIFICATION “~\ Bangalore

I, the ebove named deponent do herehy verify on this the 26™ day
of July, 2017 at Bengaluru thal the contents of paragraphs 1 to 19 of

@ ' this Affidavit are true and correct based on my personal knowledge and

/E-/;:ONERT

Hlarnpmhe! w.s "anev‘- ot Ammmf Autnor
—_s Mnnﬁacrs

o material {act is suppressed there from,

SWORNTO ?FFOHE Mg
A
/

|

Gr. HABE?
! n.’w nun
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Bangalore
06-07-2016
oo =idas

1. The Secratary
Department of Revenue
Government of Karnataka
Vikasa Soudha
Dr.Ambedkar Vegdhi
Bangalore ~-560001

2. THe Chief Operating Officer l
KIADB v N reunsuens -/
‘Khaniia E_ba\a_an ' . \\:h._ D:,:‘}-—u - -_Jtﬂ_i*:‘-;fﬂ_”_ ‘_’;{;;

s : Ay s, dor¥E
Race Course Road . _%_»ﬁ__éii:‘:f_,f

Bangalore — 560001

Dear Sirs, '

SLii:z: passession of the 03 Acres, 10 Gunias of Land in Sy No.43 marked as lying
- adjacentito our nrojectland af Agaras

Ref: 4. Order dated 04.05.2016 of the Hon'ble National Green Tribunal, Principal

Bench, New Delhi in QA.222/2016. y
2. Interim Order dated 12.05.2016 of the Hon'ble Supreme Court In Appeal Civil
No.5016/20186;

In furtherance to'the above Subject and as-direcled i the reference documents, copies
.of which are enclosed, we heraby submit that the Government of Karnaiaka may mark
{he boundaries and take possession of the fands in Sy. No.43 zalleged to be in our
possession, since it neither belongs to us nar have we been in possession thereof from

ihe:date of allotment gf project lands by KIADS.

Kindly demarcate the aforesald land and confirm that.you have taken possession of the
same, at the-earllest. e e e

The relevant portion of the Interim -Order.d_a[_eci 12.05.2016 of the Hon'ble Supreme
Courtis-extractad below for your immediate reference:

v .3 acres and 10 guntas of land referred to in the impugned order passed by the
Tribupal is not actually in the occupation of the pelitioner company and (hat the
pelitioner company has no ohjection lo the. possession of the said 3 acres and 10

guntas of land being taken over by the competent authorify. ‘He has also no objection lo

Mantri Techzone Private Limited- . MantlHouzs 4l vt Haiys Road T +91 80 4i30.0000 wviw.manteiin
‘CIN : U45201KA2003PTCO35023 “Egunlure sRRoRl F 48150 412 5000
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4

ihe removal of dny: building standing on the said extent ofland. inthat view therefore we
I-pa:mft'fma compstént autharity fo.take over the possession of the exfent of 3 acres and
10 guntas of land refgrred to in fthe order passed by ihe Tribunal and allegedly in
possession of the petitionsr company., We also permit the competen! authorily to
rembove/demolish any construction putup on the said exfent of land.......".

Please confirm the actlon taken in this regard. If any of the Officers need any assistance
in this Tegard, please do let us know and we will do the needful to the best of our abilily.

Thanking, you- i ‘i

Yours faithfully

£or Mantri Téchizone Private Lir_,ﬁi{cd

huthotised Signatory: [Director

Copy to: i
La_ke.DeveIopme_nt Authority '
WS Building, Bangalpre - 560001

Enél:

1. Copy of the Order dated 04.05.2016 made in O A N0.222/16 by the Hon'ble.NGT
2. Copy of the, Order dated 12.07.16 made In Appeal Civil 5016 of 2016 by the
Hon'ble Supreme Court. ‘

J\ st

£

[y

: o
st
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" Girish Gupta H.S.

01-08-2016

- ' : s o
i : ' . s 'O* "
Tire dfm{, tzud:u.-. el d Executive Member, > .'.":j-' - \.éfgj §
Karnataka Industrial Areas Deuelopment Board 75-"._? 4 S
ath Floor, Khanija Bhavan | “ 3 S REG 200
Race Course Road o
Bangalore - 560001 ; . ; L

DearSir,'

Sub: Bifurcation of the 03 Acres, and 10}20 Guntas of Land in Sy No.43 of Jaxkasandra
Village, . -

Ref: i) The Interim Order dated 12.05.2016 of the Hon'ble Supreme Court in Civil Appez! No.
5016/2016.
(i) Survey Sketch submmed by KIADB before the High Powered Committee appointed
by NGT, showing the land of 3 atre 10 Guntas in Sy. No.43 of Jakkasandra Village.
(iii) Survey Sketch of Sy. No.43 as made available in the Bhoomi Website of Government
of Karnataka showing the lands 'measuring 3 Acres 20 Guntas in the possession of
KIADB. :

Please see the attached documents regarding Ref. (i) to (ili) above (copies enclosed), in respect
of Sy. No.43 of Jakkasandra Village, as demarcated by KIADB in the Survey Sketch {total station)
submitted to the Committee appointed by NGT and the sketch published on the Website of the
Revenue Department showing the said land in your possession.

As per the directions of the Hon'ble Supreme Court in its order dated 12,05.2016 the extent of
3 Acres and 10 Guntas of land in S, 43 is to be restored to the concernad authority, We are
neither in possession of nor intend to encroach upon the said land in any manner whatsoever,

Please take necessary action in this regard and communicate to us on the action taken by you in
this regard, including confirmation of possession being w:th you as the matter needs to be
updated to the Hon'ble Supreme Court L -

Thanking you
Yours faithfully
For Mantri Techzone Private Limited

S

Director
Encl: afa




The Chief Execiitive Officer and Exccutive Member

ekt

24-06-2016

Karnatoka Industrial Areas Development Board

4th Floor, Khanija Bhavan

Race Course Road ; Vi
pangalore — 560001 W

Dear Sir,

Sub: gifurcation of the 03 Acres, and 10/20 Guntas of Land in Sy. No.43 of Agara villzge.

Ref: i) The Interim Order dated 12.05.2016 of the Hon'ble Suprema Court in Civil Appeal]Nc.
5016/2016. '
{ii} Copy of the Report’ submitted by KIADB before the High Powered Commitiee
appointed by NGT, showing the land of 3 acre 10 Guntas in Sy. No.43 of Agara Villoge
lying adjacent Lo our project land aliotted to us along with sketch of the said portion.
(iii) Qur previous letters dated 06.07.2016 and 01.08.2016 0n the subject.

please see the attached documents regarding Ref. {i) to.(iii) above (copies enclosed), in respect
of Sy. No.43 of Agara Village which includes the Survey Sketch of the land demércated by KIADB
which stand outside our boundary, which was submitted to the Committee appointed by NGT.

As per the direclions of the Hon'ble Supreme Courtin its order dated—i%n’}mig_gﬁ:gff_
3 Acres and 10 Guntas of land in 5. 43 isg0d ctored to the concerned authority. We are

nel n possession of nor intend to encroach upon the zaid land in any Manner T hEtsoaveh—
In this regard we had submitted our previous leiters. It is regretted that so far no action has
been taken to carry out the bifurcation and to report Lo the Hon'ble Supreme Court. We will
have no option but Lo state this before the Hon'ble Supreme Court. Therefore, we once against
request your immediate intervention in this matter and Lake necessary action in this regard, the
jelay on which is causing great hardshiptous, .

Please take necessary action in this regard and communicatg {o us on the action taken byyou in

o Bs e s B .t k 8
. ~ ‘- TN, N T e e o o T i S B AR T N
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this regard before 30" of August 2016, faliing which, we will be forced to inlimale the same ta
the Hen'ble Supreme Court by producing the copies of the above letters,

Thanking you
Yours faithfully i
For Mantri Techzone Private Limited

B

Girish Gupta H.5. "
Director

Copy to: CEO Lake Development Authority, Benéaiuru.,_for necessary action.

Encl: a/a
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Date: 16:12:2016:

Th Ch;e!’ Executive.C Offi;er
! ] £omnwat[cn and Devclopmem Au:honty,

Subq. Possessmn,{ Custody.af: Iaqgcm
Beguru Hobali, Bengaluru sdu}h"ra‘ux

Ref: 4y
1. KIADD letter No. Bcngaluw : ;
2. Qrderof the Hon' bleSup:a;nafqurtintivalAppEai No.5015f2916

Pl b

We referta thedetter of KIADB dated 2341__
pofsa.'ss:on of Jand measoring 3 Acre 10°GUA
i‘-qngah.ru South Taluk.

by us yestergay requesting you 1o take
Sii No.43 of Ag%ra vilfage, Begury Habali,

"'\\
I this cegard we would like to clariiy that t gat of 3 A:n‘:{ 10 Guntas has. not: bigen
encraathed by us, neither have we dumped: th vsald fand: as mentioned In the ajo;es,am
lufter: Therewasdebris dumped inthe area singé 21)0_ Tand we a-m‘)qf respansible for tha'same.

W :onll;rn that we have no ob
rcqucgt«;_d ‘1o/do so at the Ear[lt.
14, aicopy of which Is endcscd

Thanklng you,

\fo;.;rsaiaiﬂlluilv-

Encl: Asabove

5 ,.1':".'... 5, ek .: SRR O S 13 e D e e el e —-vrfﬂﬂi)g-'q‘f-\-%m'rﬂ-anl Fei
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Copy: 2

1. Hon'ble Deputy Cammlssiongr, Beagalury City, District, K:G.Road, Bengaluru-560001. - for
’ k‘indﬂfurmanon

S
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Dale: 07-01-2017.

To,

The Chief Executive Officer,

Karnataga Lake Conservation and Development Authorily,

No.49, Il Floar,

Church Street, . ‘
Bengaluru - 560001.

t} Vi 511': "
& ' " 5ub.: Possession / Custody of land maﬂsurmg 3 Acre 10 Gunlas in: Sy No.43 of Agara \{nlrage,
' .I SO ey Bepuru Hobali, Benga[uru SauthTaluk.
(¥ B Seies

Worldledy z;’ﬁtr@‘
” "ft}“%r. 8 letter No. Bengaluru/SLAO/2586/2016-17 dated 23-11-2016.
2. Qrdprofthe Hon'ble Supreme Court in Civil Appeal No.5016/2016.
d ? i i quletter dated 16-12-2017

i TR

f(" We refer to the lettf.r of KIADB dated 23-11-2016 requesting you to take possession of land
e iy ?mﬁawm]gqaﬁcrc 10 Guntas in Sy. No.43 of Agara village, Beguru Hobali, Bengaluru South Taluk.
: urletter dated 16-12-2016 we had clarified that the'sald extent of 3 Acre 10 Guntas has not

oached by us, and neither have we dumped any mud in said 1and and that we have no

¢he possession of the sand land being taken by you.
Z,

cb]ect an

"C/ Tg.0

L@Qﬁ\;ieg‘ge no, .8 ction totake possession has been taken as vet and we once again requestyou
pu;sek;jon atthe earllest

Nhike:
B

Lk
£57,

%emmﬁ

ﬁwﬂm \

et S
Am e T w2 i
L t “‘Gw i men waT etapty \:
" 'lﬂﬂl I

p18
i

Authori .

Copy:
+ 1. Hon'ble Deputy Commi 510 er, Bengaluru C;ty D[smct kG Rozd, Bengaluru-560001 - for
szl gd information, :
“;5 1 3““""“23‘"&9;)25:5! Deputy Commissioner, KIADS Bengaluru - For information.
f::* Wél-a-««-?rm&pec:ai Land Acqunsmon Officer — 2, KIADB Beng,aluru Tcrmfarmatwn

3 07 Jas Jnformallon only
{ 5. The asildhar Bengaluru South Taluk, K.G.Road, Bengaluru - 560001,
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e Sub:

Date: 25-05-2017

The Chief Executive Officer

The Karnataka Lske Conservation and Development Autharity
Parissra Bhavan, Second Floor ks

49, Church Street

Bengaluru - 560001,

Dpar-Sir,

Removal of Debris and excavated soil in the land.measuing 3 A-2 )G
Bellandur: Tank_as per “tie Order-of-Hontble-Nationak-Green “Trfbunal: i

No.222/2014 dstéd 04-05-2016,

pef:  Your letter bearing KCDA/CR-25/NGT-Vol-11/2017-18/77, dated 02-05-2017.

We acknowledge the receipt of your abave referred letter daled 02-05-2017 with regard to I
directions issued, by the-Hon'ble I-{aticnél Green Tribunal regarding dumping of debris-and ||
excavated scil in Sy. No.43. Your authorities have stated that we have dumped the debris
and excavated soil in the encroached portidn of Bellandur Tank which is adjacent to our
property 2s per the Order of the Hon'ble National Green Tribunal, New Delhi and for
removing the debris and excavated soil, the estimates that you forwarded to us a sum af Rs,
3,37,52,907/- {Rupeeé- Three Crores Thirty Seven Lakhs Fifty Two Thousand Nine Hundred
and Seven Only) and Rs, 4,48,92,246/- (Rupees Four Crores. Forty Eight Lakhs. Ninety Two
Thousand Two Hundred and Forty Six Only) are abnormal considering the work involved. |
The highest guote that we have received for a similar work is around Rs. 75,00,000/- -/

-

— {(RUpees Seventy Five Lakhs). Therefore we requestyou to oversew:thfe evacuation work and

our contractor will carry out the works at your sypervigion. You. may please: iH_dic,a'-té;'-the
supervision charges if any payable to you in this regard.

Please provide us the technical datails of the works to be carried out and 2lso provide the
co-ordinates of the supervising officers so that we can start the works immediately. Itwould
be advisable to carry out these warks before the Bellandur Tank is cleaned in order to-avoid
further complications.

3 T o 'I ; Y,
,’{léd',i,n{"i HTe—

T
L lf-j
TR,
PN, o

L
MantriTechzone Rrivate Limited Mz Howse, 4]Vt Malya koad T 9180 4130 0000 wwwimantehin
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Wawil excavate the delsris arid soil and transport it Lo a proper place. 7

Rwiait for your response at the earliest.
Thanking you

Yours faithfully
For Mantri Techzone Private Limited

T -

3;} (i{g@hﬁupta H.S.




238

@;&@ X A
pranaps
6832

MANTRI TECHZONE PVT LTD

Ref Nos MTPL/DD/09/2017-18
Date: 10.07.2017- 7

To,

The Clicf Exccutive Officer,
“Karnataka Lake Conservation and Development Authority,

11 Ficor, Parisara Bhavan,
#49, Church Strect, _ i
Bengaluru— 560001, "

Sir,

Sub: Direclions issued by the Hon'ble National Green Tribunal in OA No.222/2014 vide order dated 04-05-
2016 . g i : y . .

Rel: 1. Your lelter reference No. KLCDA/CR-25/NGT-Val-1/201 7-18/77 dated 02.05.2017.

2, Qur teply letler dated 25.05.2017

3. Your lelter reference No. KLCDA/CR-25/NGT-Vol-11/2017-18/205 dated 31.05.2017 received on 1
20/06/2017. ) . i
4. Qur reply letler dated 01.07.2017
5. Your letter reference No. KLCDA/CR-25/NGT-Vol-11/2017-18 dated 03.07.2017 received on
03.07.2017 . '

With regard to the letter referred al (5) above, (letter dated 03.07.2017) to submit report on removal of excavated
soil, we hereby inform you that we have completed the removal of excavated soil and debris under the
Supervision of your Officer Mr.Kiran Kumar - Forest Range Officer within the land available beyond the fence
and pillars crected by BDA, demarcating Sy No.43,. Further we received a capy of your [etter Ref No.
KLCDA/CR-25/NGT-Vol-1I/2017-18/450 dated 27.06.2017 on 06.07.2017 addressed to The Conunissioner,
Bengaluru Development Autherity to clear the metal pillar and chain link fencin g erected on the boundary of
Bellandur lake. After clearance of the metal pillar by BDA, we will remove the excavated soil and debris therein.

In the meanwhile, we arc checking the work done by our contractor on the removal of excavated soil.

Kindly ackmowledge the receipt of letter and provide clearance (o co:npléle the works by directing the BDA lo
romove the obstructions / fencing and pillars, afler which we shall complete the works and  submit the
Compliance Report us desired by you.

Yours faithfully,

For Mantri Techzpne Private Limiled,

Gii-Head Deslgn DD1

Sgang

#41, Mantri House, Vittal Mallya Road, Bangalore - 560001
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oard. {KJADB} _KIADB has also cxceuted a Lease cuny

i 2007 Bnngalorc So.utn Taluk zod also handed over

s % mn of these lands. 10<us vide Possession: Certificate ‘dated 19.07.2008. We have

S i1y ::mcd several clearances from all the statutory authorities and have obtaining plan.

sanction from KIADB:. And as per the sanclion plan we were undertaking construction
workat ﬂm sile.

2. There/is no kharab land shovm in the allotment letier or in the Lease cum sale agreement
in:therabove mentioned suryey” lands: Copy of the- Allotment Letter and. Lease cum Sﬂl‘(
A_gr'__ ement is enclosed for: rcady rcfcr..ncc. :

. The.orderof the Hon'ble I\utwn ‘Gireen Tribunal dated4th May 2016 however records . '
Xharab land. You are requested: :
ntified-as"C" Kharab by your = i
theNGT order. fies

Ymu.s sincerely,
For MANTRI TEC LZONE PV, LID.

{i_\_f::':_'-n.Sem%I i

‘

Englosure:

. Allotment Letter
2. Leasecun Sale Agrecment

ntriztouse, #41, VittalMallya:R Bangalore - 560001
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M:antri Techzone Private Limited Hantn House, 41 Vitisl Mallya Rosd T +81 80 4130 000D - wwwamantriin
SCEIIE 2 :

Date! 11:04-2017

The Chief Exccutive Officer
'KarnatakaLake Conservation and Cevelopment Autherity

dg, ¢
Bengalury -560001..

Dear Sir,

Subs: Compl..?ance af theOrder of Hon‘-ble_N;tional-Grnen Tribunalin-O A& No,222/2014

Order of the Hon'ble Supreme: Courtin Civil Appeal No.S016/2016.
2. Qur letterto Department of Revenue dated 06-07-2016

pen

Ref:

3 Ourletter to KIADB dated 24-08-2016

4, KIADB letter No. Bengaluru/SLAO/2656/2016-17 dated 23-11-2016.

5. Our letter to KLCDA dated 16-12-2016

6. Our letter ta KLCDA dated 07-01-2017

7. Your letter bearing KCDA/CR-25/NGT-Gen-4/2016-17/1159 dated 21.01.2017
g Various site visits by your officials including the one carried out today.

In. pursuance to .the Orders.of the Hon'ble Natlonal Green Tribuqélg New: Delhi, and. the order: of the
Hon‘ble:Supreme Court dated 12.05.2016, we have been communicating to-va rious-authorities, marking
cop[es’ioj you.to take -possession of land measuring 3 acres 10 guntas in:Survey no. 43-of Qgg_t__é_ _11!;3!:
which is located adjacent to our project la nds: You have also made several site visits to our prnjec;-la_nﬂs
in this regardi We once-again request you to take possession of the: said lands: after-marking our
boundary 3s per the sketch enclosed to Lease cum sale Agreement executed by KIADS, which is attached
hereto, Please'do let us know the date and time for a Joint inspection and demarcation so thatwe can
also be present for identification of boundaries.

We have no wherewithal to identify the corregt houndaries of the Raja Kaluve that is lying adjscent to
our property. Further, the other bund of the Raja Kaluve is abutting some third parly’s Dfﬂﬂ?ft?'aﬂ@-F'Je
have no access for the same. Any dredging operation or other activities is likely to disturb the
bunds/boundaries of these Raja Kaluves, which will bein contravention of the Act.

SRS st o T G Banaalors S5000 F +31 80 4132 ©000

e,
—

2 R
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Therefore, we request you to kindly carey out all the cleaning works of the Raja Kaluve and /or their
boundaries after obtaining necessary-quatations for the sama and sharing them with us. We are willing

to bear the cost of cleaning aur side of the Nallah/Raja Kaluve as directed by the Hon'ble NGT in its
Order dated 04.05.2016.

Hope you will carry out necessary operations/activities forthwith and do the needful.

Piease also note that the matter is before the Hon'ble Supreme Court and is likely to be listed in the

coming weeks and 3 word of reply from you end would really help us to show progress before the
Han'ole Court. B

Thanking you .

Yours faithfully .
For Mantri Techzone Private Limited

TN,

Girish Gupta H.S.
Encl: As Ahove

i(E= n

L
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State Level Envivonment Impact Assessment Authority-Kamataka
(Constiluted by MoEF, Government of India. under section 3(3) of E(P} Act, 1886)

No. SEIAA 30 CON 201 ] Date:15.02.2017

To.

Més Mantrd Techzohe Private Limined
(formerly called Manipal ETA P Lul)
Mamiri House, No. 41, Vival Mallya Road,
Bangalore 560001. -

Sir, ) i

Suly Complinnce on the orders of the Principal Geneh of Hon'ble

Nutivnal  Green Tribunal, New | Delhi  in Original
Application No, 222 o[ 2014 dated May 4, 2016~ reg.

Rel: 1. Eavironmenial Clearance letter No. SEIAA 30 CON

20171 dated February 17, 2012,

Quder ol the Hon'ble National Green Tribunal in

Original Application No. 222 of 2014 dated May 4,

2016. ' _

3. Letier No. SEIAA 30 CON 201 | dated 10.05.2016.

4. Your reply vide letter No.MTPL/DD/

AGARAN56/2010-17 dated May 24, 2016,

Grder of the Hon'ble Supreme Court of India dated 117

. November 2016 in Civil Appeal No, 5016 of 2016,

6. Lelter No. SEIAA 30 CON 2011 dated 23.01.201 7.

7. Wour reply vide letter No MTPL/DD/004/16-17 dated

TFebruary 3, 2017

3

L

L R

Whereas, Environmental Clearance has been granted vide letter No. SEIAA 30'CON
2011 dated February 17, 2012 of the State Level Environment Impuct Assessment Authority
(SEIAA), Karnataka to M/ Manipal ETA Infotech Lt No. 41, Vil Mallya Road, Bangatore
560001 for construction of mixed use developiment with residential, retail, hotel, office spaces at
various survey numbers of Agara and Jakiasandra village, Begur Hobli, Bangalore South Taluk.

Wherens, the Hon'ble Prineipal Beneh of the National Green Tribunal, New Delhi has
Issued cerain specitic condiionsidirections vide Judgement dated 4™ May 2016 in the Original
Application No. 222 of 2014 {0 vou, i.c.. Mfs Mantii Techzone Private Limited (Tormerly called
Manipal ETA P Lid.) Mantri House, No. 4], Vital Mallys Road, Bangalore 360001,

Whereas, the Hon'ble Tribunal has also dirccted the SEIAA, Kamataka to issue amended
Environmental Clearance within four weeks fram the date of Judgement incorporating all the
conditions stated in the suid judgement and such other conditions as the Authority may deem
appropriate in light ofithe judgement and inspeetion note of the expert members,

[}

B

Room No. 708, 7th Ficor, 4ih Gate:
Websile © hilp:/isciaa ka

W.5. Building, Bangalore - 550 001 Fhone | 080-22032497 Fax: Da0-22254377
iodn Mipiisslankamataka.govin  hitpienvirgnmentelearance.nic.in
msseigakamatada@ymail.com

\...

Sl ;a‘g('v‘ e, P
Gl 3
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Wlhereas, you Were requested vide the Authority letier of even number dated 10.05.2016
o comply the conditions / directions of the Hon'ble Tribunal and furnish the information (o
cnable the Authority for issuing emended Environmental Clearance within the time stipulated by
the Hon'ble Tribunal.

T

Whereas, vide your letter May 24, 2016 wrillen in response to the letter dated 10.3.2010
ol the Authority you huve chosen not to furish the information sought.

Wheress, you were once again reguested vide Tetter of even nuniber dated 23.01.2017 of
the Authorily to comply all the conditions’ directions of Hon'ble NGT except for those stayed by
the Hon'ble Supreme Court and o submit reply/documents s sought vide the letter dated
10.05.2016 on or beltre February 10, 2017, ‘

Wherens, vou have once ugain shown reluctunce vide your leter dated February 3, 2017
in fwnishing the information sought by the Authority for cosuring complinnee Lo the orders of
the Hon'ble National Green Tribunal, :

Whereas, the State Level Environment linpact Assessment Autherity considered the issue
during the meeting held on February 15, 2017 and observed that the directions of the Hon'ble
National Green Tribunai dated May 4. 2010 with regard 1o issue of amended order granting
frvironmental Clearance cannot be issugd without the information songht vide the Authority
tetter dated 10032016 and tevised fresh fuyout plan incomorating all the general anl spectlic
conditions/directions imposed by the Hon'hle NGT.

Whereas, the Awthority have decided 10 provide you an opporiunity ol being heard o
show cause why the Environmental Clearance granted stould not he revoked as the amendzd
order cannat be issued in vicw,ol the non-submission of the required mformation,

Wherefore, in view of the facts and cireumstances in the foregone paras, you are
called upon to appenr before the State Level Environment. Iimpact Assessment Authority,
Icarnataka on February 23, 2007 at 10.30 AM at Reom No, 708, 7" Floor, 4™ Gate, MLS.
Building, Bangalore with il the relevant information ulong with the information/document
sought vide the Authority letter dated 10.05.2010 to enable the Autbority ro issue amended
Environmental Clearance incorporating the conditions / directions of the Hon'ble National
Green Tribumal  Tailing “which the Authority will be constrained to revele the
Environmental Clearanee granted vide the Authority letter No. SELIAA 36 CON 2011 dared
Februavy 17, 20012 for won-receipt ol the rvequired information to issuc the amended
Environmental Clearance, .

Yours (nithiully,

m—ﬂ——w\,w\;vv\-\&

(RAMACHANDRA) 572

Member Secretary,
SEIAA, Karnataka.
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Rel No: MTPL/DD/ 017/2017-18
Date: 16.03.2018
To, '

The Member Sgerelary,

Karnalaka State Pollution Control Bourd
Parisara Bhavan

Clurch Street

Bangalore 56001

Kind Attn: The Member Seeretary

Dear Sir,

Sub: Order dale 14032018 in QA 927/2018 pending
l.‘u-_lsh._ﬁr-:_w_Dﬂhi._sL_irccii_fl;;_lt,s;_l.s?_.c_!_cp_njjt_

CONTROL BOARD.

ARSI EEL

The Heon'ble Principal Bench of the NATIONAL GREEN TRIFUNAL at
14.03.2018 made in 0 A 22272014, (Forwazd Foundation Vs Mantri
us 1o deposit a sum of Rs.500,000-00 (Rupess F

uplonded in the Website ol NGT.

Enclosed please find o Demand Draft bearing No.
National Bark, Commercial Street Cauntanment Braneh,
Kindly scknowledge receipt of the sume and eblige. You may
when nuade available o you.

{he Han'ble National Green Tribunal us and

Thanking You,

Vours sineerely,

For MANTRUTEGIZONE PVT LD

s
Sotudyn Somaprakash

G0l —1Head Design
Enck DD a‘a

Mantri Techzone Private Limited
CIN - U45201KAZ003PTCO33023

ke T

R 500,000+

735049 for Rs. 5,00,000
Bangalore towards
+ deal with the aforcsaid sum a8 per

blore the Hon'ble

10 with KARNATAKA STATE

ive Lakhs gnly) towards costs.

AN

wial Green Tribunal Principal,

TE _POLLUTION

New Dethi, by an order dated -
1 others) was picased o direet
The Order Copy is not yel

v dated 16.03,2018 drawn on Punjab '
the said sum of [s.5,00000-00.
the Orders of

A1F0 GG0Y www.mantriin

5000
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! in:sent
Gmail | Move to Inbox | o i ! More
COMPOSE statement of compliance of Respondent No.g

ReRe e} 7 Ram <ram.201181@gmail.com>’
Starrad ' to ashok.devraj, m:ahaleofﬁce‘ Attin; office, rishabh
important '

Dear all
Sent Mail :

0.ANG.222/2014 :
Drafts (47) . The Forward Foundalion & Ors. Versus The State of Karnataka & Ors.
Categories " _ ' | on behalf ¢f Respondent no. 9 - Mai'ntri Tet::_hzone Pvt. Lid. in the captioned matte:
Jurk . . The Respondent ne, 9'is. filing & Statement of Compliance. The said documents is
Fersenal Bein.g' Served to!
Tesval 3 Mr. Ashok Devra) - ashok.-ggvraj@yahoc:.ccm on behalf of the State of Karna
Unwanted i BDA (Res No. 8)
More By . Wir. Rajesh Mahale - mahaleoffice@gmail.com on behalf of LDA/KLCDA (Re:

Mr. Altin Shankar Rastogi - atlin.rastogi@gmail.com on behalf of the MoEF (I

Mr. Devashish Bharuka - _o_‘ﬁce(EDbnaruk'a.cgm also at law@bharuka.com on

Mr. Rishabh Parikn - rishabh@aglaw.in on beha!f of Forward Foundation {04

Warm regards,

" W/s. Devasa & Co,
Snekhar G Devasa
Advocate

&l

% The Forward Fou..

&' Click here to Renly, Reply.to all, or Forwarg

{%_‘5%’3}3 M
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BEFORE THE NATIO NAL GREEN TRIBUNAL *
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 222 OF 2014

IN THE MATTER OF:

’i‘h_f; Forward Foundation & others ...Applicants
AND
§' ' State of Karnataka & Others - ... Respondents.
 WITH

DETAILED STATEMENT OF CIOMPLIAI\‘ICE FILED 'BY THE

RESPONDENT No.9 WITH PRAYER FOR RESUMPTION OF
CONSTRUCTION ' '

[PAPER BOOK]

[FOR INDEX - KINDLY SEE INSIDE]
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INDEX

SL
NO.

PARTICULARS

PAGE NO.

Detailed statement of compliance filed by the
Respondent No.9 with prayer for resumption of
construction with affidavit.

653~ ol

ANNEXURE-A ]
A copy of the lease deed dated 30.06.2007 along

with sketch of the land, 1ssued by the Respondent
No. 7

FoS—
A2

ANNEXURE-B

A copy of Report of the com‘mctcc constituted by the
Hon’ble NGT, New Delhi on August 2015

332

FH6

‘| ANNEXURE-C

A copy of the Inspection Note dated 26.11.2015

it —
_’Yﬁ

350

ANNEXURE-D

A copy of the operative portlon of order dated
04.05.2016 passed by this Hon ble Tribunal in
0.A.No.222/2014 .

Al—
262

ANNEXURE-E ”
A copy of the order dated 12.05.2016 in Civil Appeal

No.5016/2016 passed by the Honble Supreme
Court

ANNEXURE-F

A copy of the Application and affidavit dagcd
19.10.2016 filed by Respondent No.9, before the
Hon'ble Supreme Court. ?

ANNEXURE-F1 ;
A copy of the Order dated 11:11.2016 -in Civil

Appeal No.5016/2016 passed by 'the Hon’ble
Supreme Court

ANNEXURE-G

A Copy of Inspection Report of the Committee
constituted by the Hon'ble NGT, New Delhi in
| 0.A.No,222/201%4, dated 25.10. 2017

10.

ANNEXURE-H

‘A copy of the Statement of Comphance filed by the
KLCDA, clated 27.07.2017

14,

ANNEXURE-1

A copy of compliance report dated 19-083- ‘2018 filed
by the Respondent No.9 s oo

12,

ANNEXURE-J

A copy of order dated 23-02-2017 bearing No SEIAA
30 CON 2011 issued by the Respondent No. 3

13.

ANNEXURE-K

A copy of withdrawal of Consent for Estabhshmenl
issued by Respondent No.4, dated 8.3.2017

ANNEXURE-L

A copy of schematic sketch of project site of
Respondent No.9

1«

Proof 4 Cevia
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION No. 222 OF 2014

IN THE MATTER OF:

The Forward Foundation & others Abplicants
. 5

State of Karnataka & Others ... Respondents.

DETAILED STATEMENT OF COMPLIANCE FILED BY
THE RESPONDENT No_.9‘WITI-I. PRAYER FOR
RESUMPTION OF CONSTRUCTION.

The Respondent No. 9, M/s, Mangl‘i Techzone Pvt Ltd, humbly

submits as follows;

l. The pﬁi‘oposa! of this Respondent to establish an Information
Technology Park, R & D Centre, ‘in-built Residential
Complex and other allied infrastructure facilities within
single compound and was deliberated and approved by the
Government of Karnataka in its 78" High Level Committee

meeting held on 21-6-2000.

2. In pursuance of approval of the Project by the First

th

Respondent, the 7" Respondent issued a Notification

seek:ing' to acquire the lands situated at Agara &

Jakkasandra Villages. Subsequently the KIADB, the 7".

Respondent, _f-atquired the lands measuring 63 Acres 37.50

Guntas of la_hd in Aga:l'a'and Jakkasandra Villages and after

payment oflthe full price o.f the lands, allotted and delivered

possession of these .i'angls to the 9" Respondent. Ihfr?::‘*_\
Respondent No. 7 executed a Lease Deed dated 30—0%6‘00'7-_. 37
in favour of Respondent Nlo.l 9. A col'a‘y of the sdid lease_:'_/\_._ o
deed along with sketch of the land, issued by tk\\__t_:,(.'.._'-j'

Respondent No. 7 is herewith produced as Anncxg-rr.é-;{'
There were no Raja Kaluves, Kaluves, irrigation channel
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or kharab lands when the land was handed over by KIADB
to this respondent. The lease deed and sketch also do not
show or mention exi.strr_znce of any irrigation canal/
Rajakaluves or kharab land within the entire land allotted to

this respondent.

It is submitted that after commencement of the above
proceedingé,. since the origiﬁal _appﬁcams made certain
allegations, this Hon'ble Tribimal was pleased to form the
First Committee as pa;‘--orderld.ated 07-05-2015 with certain
directions to inspect the'__pr'oject site and report. Pursuant to
the same, the committee after visiting this Respondent’s
project site, submitted Lts report. A copy of the said report is
herewith nroduced as. “Annexure- B The Report of the
Committee clearly demonstrates that this respondent

commenced construction’ after 'obtaininrr all relevant

approvals a}&\RhﬂlI no conlravenuon of the approv%!s was

. . n 1 it
noticed. i - : .

It is submitted that thereafte_f this Hon’ble Tribunal directed -

the First Committee to carryout Second Inspection under
the supervision of two of its Hon’ble Members who carried

out a spot inspection of the project site ‘along with the First

Committee, submitted an Inspection Note to the Hon’ble

Tribunal. A copy of the said inspection note dated 26-11-

2015 is herewith produced as Annexure-C. In this report,

the Hon'ble Committee stated as follows, “the revenue

records indicate that the major portion of the land allotted | |

to Respondent No 9 was agricultural land (Paddy fi ez’a’)

The cadastral J.F'ICIp of ]9,)6 mdicaz‘es that irrigatior
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construction and the outlets from Agara tank for supplying
tank water for irrigation purposes were blocked and no
evidence is available about existence of irrigation canal/Raj
Kalewas”. This Respondent has not blocked any irrigation

canal/Raj Kalevas.

g )] 5. Thus, from the above documents, since the time when the
Respondent No. 7 handed over the lands to this Respondent

till the finding of the Hon'ble Committee consisting of .

| . judicial members of this Hon'ble Tribunal, it is clear that Y
there were no irrigation canals existing within the project 4

lands. It ig also not identified by any government body till

date despite several directions as practically kharab lands

are complete]y extinguished and the irrigation nallahas have

: lost their nature long before the land was allocated to this
@5 respondent’s project. |
. 1 6. It is submitted that this i—lon'ble Tribunal at the first
instance, by order dated 07-05-2015 while imposing
‘ ' compensation of Rs. 117 c;’;:u'es was pleased to permit this
: : Respondent  to proc.eed with the construction. The
i . Respondent Nos. 9 and 10 had challenged the order dated
07-05-2015 before the Hén’ble Supreme Court in Givil
1§ - Appeal No .4832/2015 & Civil Appeal No. 4829/2015. The

. Hon’ble ' Supreme Court by an order dated 20-05-2015 in
' : Civil Appeal No 4832/2015 & Civil Appeal No 4829/2015,
directed that this respondent to file an application for recall

of the Order dated 07.05. 2015 and Hon'ble- Tribunal was

directed to. he’u the matter afresh and thereby 1eman)dr'ﬂ"

matter to thzs Hon’ ble Tribuinal. This Hon’ ble- 11‘IW"L};\
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parties, pﬂssLd a final 01d¢1 dated 04-05-2016 imposing
certain Specific Conditions on this Respondent and 1"
Resoondmt and also l.SS‘Lled certain General Conditions.
This Respondent No.9 has filed an appeal before the
Hon’ble Supreme Court in Civil Appeal No. 5016/2016. A
copy of the operative portion of order dated 04-05-2016
passed by this Hon'ble: Tribunal in O.A.No. 222/2014 is

herewith produced at Annexure-D. -

e —

It is submitted that thereaﬁer the Hon’ble Supreme Court by
an order datEd 12.05.2016, made in Civil Appeal No.
5016/2016, was pleﬂsed to grant an interim order directing
stay of the monetary compensation/fine imposed under the
Order dated 04.05. 2016 passed by this Tribunal. However,

in the same order, the._}_jlon ble Supreme Court also directed |

" this Respondent No. 9 to ‘maintain the status-quo with

regard to construction in the projecf site. A copy of the said

order dated 12.05._2015__*is herewith produced as Annexure:
E' g -

In the circumstances, this respondent could not have carried
out any activity at the site’ except eby non-compliance of
order of status-quo passed by the Hon’ble Supreme Court.
This Respondent has not taken up any construction activity
in any nature whatsoever after the aforesaid Order dated
12.05.2016 passed by the Hon’ blc Supreme Court in Civil
Appeal No.5016 of 2016. The word con‘ﬁﬂttmrr—mcludes
all activity relating to construction including demolition. If -
this respondent had commenced any comphance activity by
demolishing any portion of construction that falls within

Tribunal prescribed buffer zones, it would
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Respondent has not taken up any construction activity either
by demolition or by. putting up further construction in the
property since the date of the Order. In fact, the site was
decommissioned, except’ posting of security guards.

Subséquently, by an order ‘dated 11.11.2016, the Hon’ble

_ Supréme Court while disposing ILA.No. 3/2016 in Civil
. Appeal No.5016/2016 filed. by this respondent, observed
' that if the Appellant, (this relspondent) desired to commence
construction; it should approach this Hon’ble Tribunal who
‘will examine the nature and extent of complianice and '

“permit such resumption. It also observed that in such case,

" the Order of Status-quopassed—6a-12.052016 would not
) ' .
- come in the way of the Tribunal passing any order—for

| résumption. A copy of the Application amd-affrdevit-dated

| £ 19.10.16 filed by this respondent before the Hon’ble

@ b Supreme Court is produced herewith as Annexure F. A= -,
f copy of the Order dated 11.11.2016 made in Civil Appeal
i No.5016 :of 2016 by the Hon’ble Smprege "Court is

produceeas Annexure -B{. 5 ¢

9. It is submitted that by ordelr- _ctated_U_S-OQ-Z(}i? this Hon'ble
Tribunal was pleased to .c.i'treclt-' the earlier appointed
committee to inspect this respondent’s project and report -
compliance. On ES-IO-ZQi?, the said Committee has
submitted its report. Copy of the report is herewith “f
produced as Annexure'-GT‘ In the said report, the committee

has observed primary Raja Kaluve / tertiary rajakaluves

abutting the property of the Respondent No. 9 is not marked -~

Deggrtmem_{ind further it is also poted that -n;v'?."“

by the BBMP/ Revenue Department/Strom Water Drain

department has not submitted any report ;,egﬁ‘_ﬁ}i{g tife

~dermarcation of | «Cre 2 guntas of'ld'rara'a—l-a&q.c,L_HnJ&%i;,;.v o7

1 e By
- ! R TSt
therCommittee has stated ‘that a portion of cﬁns‘f\fﬁo&ép..:\.
; L e
AN s
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falling in buffer zone of 75 meters have not been removed
aﬁd buffer zone of 75 metéfs, of Agara Lake has not been
marked and offending constructions have not been
identified. In fact, the commhtee-has requested to all the
authorities to provide action plan report and except the
‘:D ‘ Bengaluru Development Authority, none of the other
authorities have filed any' action plan report. Further the
Bangalore Development Authority appears to have filed a
report stating the following, “Pursuant 10 said order, the
BDA is placing its compff&nce before the Hon'ble National
|1 Green Tribunal. The bo:mdalry wall which falls within lake
é _ has bem demolished and the water spread area wetland
5 area is restored. BDA hm not issued any sanction plan
after the -order of the. Hon 'ble National Green tribunal
dated 4-3-16 and encroachments in lake are have been

'fﬂ,!) | cleared and fenced in the property of Bellanur lake”

10.  Ttis subnﬂtted that by .br(}er Hatcd 24-03-2017 'this Hon'ble
] Tribunal had directed ﬁzis Respondents to file a statement of
b compliance complyingl-'th'é ci.irectlicns given by the Hon’ble
; Tribunal vide order dated 04-05-2016. In compliance of the
said direction, the Lake -Dévélopment Authority by an

affidavit dated 27.07. 2017, was pleased to file a statement

of comphance before the Hon‘ble Tribunal. A copy of the
said Statement of Compliance tiled bumﬁ— - §
hgrewith produced as Annexure-H. In compliance of the
aforesaid order, this Respondent has submitted—the
statement of complian.c'é, on 19-03-2018. Later by order

dated 02-05-2018, this Hon’ble Tribunal permitted this

Respondent to file a detailed statement to
Hon’ble Tribunal that all the directions have

with. Hence, in compliance with the same,

.
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is filing this detailed staterment. The compliance reporf

e ——

dated 19-03-2018 is her:,wnh produced at Annexure-L

It is submitted that the Respc'lgdentNo. 3, in the meanwhile,
by an order dated 23-02-2017 bearing No. SEIAA 30 CON'.
2011 has withdrawn the ’_Environment. Clearance and
directed this ReWconstmctlon
activities in the project site. ‘A copy of the order dated 23-
02,2017 bearing No SEIAA 30 CON 2011 issued by the
Respondént No. 3 is produced at Annexure-J. The,
Respondent No.4.. KSPCB has, by an order dated
08.03.2017, withdrawn the Consent for Establishment !
issued by it for the Pto}ect of this Respondent. A copy of

the withdrawal of Consent for Establishment issued by

'Responcieht'No 4 is herewith produced as Annexure-I.

This respondent submits that after the revocation of the
Environmental Clearance and Consent for Establishment,
this respondent could not have and has not taken up any

activity whatsoever within the Project Land.

Itl is submitted that earlier‘._to'the passing of order dated
16.04.2014 by this Hon'ble Tribunal, this Respondent had
put up certain constructions in the project site which are
stand still after passing of the aforesaid interim order. This

Respondent is producmg schematic sketch denotmg the

" Primary Nala, Land of 3“acres 10 guntas which is fenced

and i the possession of BDA along with the sketch of
buildings which fall within the 75 meter buffer zone of

Bel Lmdur Lake and compli'mce achieved by this
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It is submitted that, the Annexure-L gives a clear picture of
the project, structures and their stage.of completion and
other details. Towards the Southern portion of the said
property, exists Savjapur Road 'divi-t_j_ing this Respondent’s
property and a small portion of Xg’arﬁiﬁf&e. At the entrance
of the Southern side at Pomf A, p temporary office is
constructed. Thele'lfter towards the Eastern portion of the
said site at Point B, eight storied building with three

basements was under construction and stopped after the

interim order dated 16.04.2014 was passed by this Hon’ble -

Tribunal, Thereafter, towards the North-Eastern sided at
point +C, only the building plinth with two basements are
completed and no further constructions taken up. At point —

D. ne cohswwﬁh‘msemems

" was mmed out but stgpped upon receipt of the aforesaid

interim order. In the North East area is the land belonging to
Indmn Army abutting site boundary at Poin t_C_amLD hqs
been fenced. However, these constructions i.e., at points B, _
C and D, are beyond the butier of any lake. From the point
Eto T, (co‘ourcd} lies 3 acres, 10 guntas of lake land which

is now fenced and in the possession of BDA. After the said

lands, this Respondent has set aside 30 meters of buffer

-zone as per the Zonal Regulations and thereafter at point-G,

“put up. a raft cqgtmg_ioLbu_dm%Arﬂ ch constructian was

stopped after the interim order dated lo 04.2014. In fact all
the constructions are beyond 30 meters of buffer zone as

presmB ¢d by the Zonal Regulations and in comphance with

the Plan sanctioned by the KIADB. However, a portion of

this raft casfing falls x_\_rithin'. 75 meters buffer zone from the




)
-

o e i e T

R ey o ek

14.

257

~foj

within 75 meters of buffer zone- was excavated as per the
earlier plan sanction by the Respondent No. 7 for the
purpose of construction and had to stop the same at the
plinth level due to the mt‘.nm ordefs of this Hon'ble
Tnbum.l Since no constru‘cuon activity or maintenance has
been taken up in the said: excavated portion after the
aforesaid ex-parte mter_im order of the Tribunal, water is -
collected due to rain 'anc_l’s‘ccpage. If this respondent is
required to demolish this port'ion of the building, then the
entire bulidmg foundatmn has to be removed. It is not
possible to remove onlLone_Eart of the footing and retain

the lemammg for cons*rucnon due to structural safety.

However, in view 0! of the status quo order passed by the

Hon’ble Supreme Court and also subsequent revoeatien of -
the Environmental Clearance and Consent of Establishment,
this- Respondent has not been able to demolish the same.

This respondent has been advised that any action even of-

_demolitidn of a portion of the building may be construed as

contempt of the Hon’ble Supreme Court.

It is relevant to submit that as regards the raft casted basic
structure- shown at Point-G, structurally the building block
is desi_gned_a; a frame structure with interconnecting beams
and columns, demolition of-a portion oF it randomly will

affect the structural stability of the building.

It is submitted that this Respondent has complied with

" several of the direction/conditions imposed on it as per

Order: dated 04-05-2016. However, this respondem may in

the’ tl'tlﬁl’l.l'ﬂ be DGl‘InltIEd tO resume col

o
}{

pto;ect by m.cepmw the comph'mce alrea
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_ Fo2- _
proponent to resume construction beyond 75 meters from- -
the edge of the lake §n the Northern boundary and 50
meters from the edge' of Raja Kaluve on the Western
boundary till the disposal of the aforesaid Appeal before the
Hon’ble Supreme Court by setting aside the order dated.
23.02.2017 passed by the third respondent directing
revocation of the Environmental Clearance and the Order
dated 08.03.2017 issued ‘by "KSPCB withdrawing the
Consent for Establishmeat—tis humbly submitted that the
Order dated 04.05.2016 s'pec‘:iﬁcal-ly directed R3 to issue a
modified EC containing conditions contained in the order
dated 04.05.2016 within four weeks so that the project .
proponent may continue, with the compliance and _

construction, This respondent prays that all the licenses,

consents, Aapprovals, PEFMISSIONS ~Tssued- by —various
authorities may also be continued. approvals issued by

the Authorities concerned were in abeyance since the
interim order dated 16.04.2014 passed by the Chennai
Bench of the Tribunal in the above matter which is
continuing till the date. This respondent prays that the time

elapsed on account of the interim order of the Hon’ble

Tribunal may be excluded when permitting to proceed with
the construction in the interim, based on the approvals,
licenses, consents and pe;‘nﬁSSfORs that existed for the

Project before the date of interim order of the Tribunal.

WHEREFORE, the __Res}pofndent' No.9., prays that the

Hon’ble Tribunal may_';_:be pleased to accept the Compliance

Statement filed by it on 19.03.18 and also the
statement made as above, '[Jé'l‘mit this responde
construction after the 75 meter buffer Zone offthe

tinﬁ

50 meter butfer zone of the Rajakaluve, by s




.«*ﬁ}

|
i
!
L
il
{
i

259

T
order of revocation of = Environmental Clearance dated
23.02.2017, issued by the State Level Environment lmpact
Assessmeﬁt Authority — Karnataka- and the Order dated
04.03.2018 withdrawing the Consent for Establishment
passed by the Karnataka Pallution Control Board and
validating all the consc-nts, approvals, permissions, licenses
and orders as itrexisted on 16.04.2014, being the date of

' interim order passed in:'._t.hel:_ above matter, in the light of the
Order of the I—Ion’b!é;-Sﬁpr;me ‘Court in Civil Appeal

5016/2016., in the intergst of justice and equity.

* Dated: 16-05-2018

Place : New Delhi
' ' “Advocate for Respondent No. 9
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BEFORE THE NATIONAL GREEN TRIBU’\IAL PRINCIPAL
BENCH, NEW DELHI
Original Application No. 722 0f 2014

IN THE MATTER OF:-

The Forward Foundation& Ors., ... Applicants
-VERSUS-

The State of Karnataka &Ors., - ......Respondents

AFFIDAVIT
I, Girish Gupta H.S. S/o. Sri. Satyanarayan, ‘Aged about 31 years,

office at Mantri House, No.41, Vittal _Mallya Road, Bangalore 560
001, Karnataka State, do hereby 'solemhly afﬁrm and declare as
follows:- . '

1. That I am the authorized reprcsent.ati'v.e of the Applicant-Mantri
Techzone Pvt,, Ltd, 1 know the facts and circumstances of the case
on the basis of the records in the ofﬁée of the Applicant and
therefore, I am competent and duly authorized to swear and affirm
to the contents of this affidavit. ﬂ

2. That the accompanying Slatemeht of compliance, contains of
Statement of facts and prayer have been cl:."awn by my Advocate
under my instructions. I have read and understood the contents of
the above said and | say that the samé are true and correcl to my
knowledge and belief and 1 believe the same 10 be true.

3. That the Annexure enclosed with tlh',t:_Statement of Objection are

@

T

true gppies of their respective originals.

DEPONENT
\’FRIFICATIO’\] -1, Girish GLIchL H.S. S/o. Sri. Satyanarayan, the

deponent, do hereby verify that the contents of Para-] to Para-3 of
above affidavit are true and correct to the best of my knowledge and

belief and nothing matendl has been concealed there from. Solemnly

affirmed on this {e c{aT Mﬂ?. at Bengaluru City. -”L
| @
— . . . L (e

Area: 'h::. S RrR.C.SHAS

RB“"g“r ara City .. ADVOCATE & MIV4
73, Mo 1L|_,, -\-{- GOVT. DRV

Rag. No. RIS
\O/ i ¢ 3441, SemceRmd
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Depirtment of Stamps and Regisiration

Lertificate

Under Sectian 10 A of the Karnataka Stamp Act, 1557

Pa'gm'en'-. of Rs, 16543875.00 by h/fs Manipal-ETA Infotéc Ltd. Rep by s Diregtor Sushil Mantri, 13

confirmed,

wode | Amount

| Details of deposit of money

D.D. of other bank ] 16543875.00

|, 0D No 303245 dated 30.06.2007 ICICI
Bank Lid, Bangalore

Total ' | 1654387200

Place: Bormmanahzli

Date: 30,05.2007
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7 totally admeusuring 63 acrus 37 Wi guniis of thereadouls anc mofe Tuily
described in the First Schedule hersunder writien and definsated on the plan
annaxed herels and surrounded thergon, by red color bouncary line, together
with all tights, easements,and appudenants tneteto belonging EXCEPT AND
RESERYING-unlo the lussor all mines and minerzls in or under the said land
¢ any part thereof (hersinzher referred Lo as the 'Schedule Property”) and

- {ho lessee shall hold the Scheduls Property so convaysd commencing ram
Twenty Ninth day of June month Twe Thousand Seven en g

_ condilions and tenure herein provided: . "~ .* - .

.c) The ceaveyance of the Schecule Property to the lessee is o
larm of Elavenyaars. L i

d) Both during the subsistence of the-lease period and aiso tharedfgy, thalilsi
Guring the interregrum between ihe exoify of the lease period nc-ife
sxsgLtion of the sala deed the lesseo shall pay-lo the lessor yearly rent of Rs.
100/~ (Rupees Hundred oniy’) per.acre pear annim on the Twenty Ninlh day

6! June month each and every year. 7

Providad always thatin case the lessee falls to pay the sald renf on or

bofore the date stipulated, tha lessee shall pay o the lasser simpls Interpst par

" ahnum @ 2% ever and 2bove the prime lending rals of the Btzts Bank of Ingia
of Such other rates as may be fixed by the lesser from tima lo Ume on lhe rent

gy, ‘

-2, The lossoe shall pay all oxisting and fulufe laxes, rates; assessmonts and
out golngs of every description In respedt of. the Schecule Propery from
the dals on which possession of tha Scheduls Property Is handed over to
{ne lessac and to the peried of lease thareafter.

- 3. Tho lessee shall neither maks any eafca'ya‘.icn in o upen any pan of the
Sehedule Property et it shall remove any stone, sang, gravel, clay or ezrth
there from sxcept for the purpeses.of aither ferming foundations of building
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or executing any civil consy
! this egroemanl. !

ik ; 5
_a’.ﬁ’fhe-lti:ssgﬁ 5ha|i_;,,_g-,:::}\;h1_:.,‘:l, iesestiovalleppilany, runnlng 2sross the
¥ Schedula property Uil such'time a suitable altematve for the-dralnaga with
the prio; eoproval of the Leasor is devised and implementsd. The decision
of the Lesser In mis behall shall be finak-and binclng on the Lesses,

i s g & & 3 . 3
i) 3 5, The lssssa shall ng conglist any bullding -of ercct any sTusture on any

J -porlon of thd Schadile Praparty axcopt oh Somplying with the fellovdng:

g 1) Aflorgetting the building drawings duly approveéd By the Ipssor.
* ki v L, " i
v o . . VL . .
b) As per the building rogulations stpulaied by the less
i ) ' ¥ [
vh ; ‘Schedule, i . 2{‘3}
f -
- . Aflel the censiruclon of ‘puilgings, the "_g,ﬁseo shafi o,
. medifications o exsling structu(es:or additionsiioihe Iaﬁd?@?;ﬂ
i building of Lo the arenilsciural featutas horesf.axcptawith tha B(fdrs
7 s the lesser in writng,  © LN B
. : . * “ g L \"‘?-C“._..’L”
»a) Tha'lessee shall maintain the Sehadule Preperty and the buildings orecley
. thera-on in good repairgiand condilshs to the satisfaction of the lessor,
b) Thedassee, in respact of the'Sehiadule Properly. shall observe -and conform
. . lo all tules, regulations.znd byelaws of the logal-authority concernad or any
i . : other sialulery regulations in [aree’relating lo publie health and saniwlian,

7. The lesses shall permi the fassor and officers, surveycts & others
amployed by it al all reasonable time of the day durlng the lerm haraby
granted aftor a wose¥'s previous natice lo anter-into of upon the Schedule

o u . Preperty lo Inspact the implementslion of the prejest and compliance of
S any of lhe terms and conditions of the lease hereby granted,
For NLANI.PAL ETHINFOTECH E.T:D.: Y ogd -:L?JQ‘-:_-\_. |
’L} 2 D UNDERRT! ACTHCHR, Babu)
> ceED WhUE islan] Secrelzey
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: W
Goverment-cf Karnatake
P e B i
Depzrment of Stamps and Registation
Cartificate
i

Under Section 10A of the Karnalaka Samp Act, 1957

(Rule 10-4)

It s centified that Mis. Manipal-ETA Infolech Ltd. Rep. by its Direstor Sushil Mantri was paid

. a payment of Rs. 50/ 15 siemp fec.

1 Mode i Amount{Rs). ©

| Details of deposit of money

Stamo fes 150.00° S .| Paid bvcash

[Tosal -~ 50,00

K}
Place: Bommanahalli c d ‘ Sd-
Date: 020772007 Sub-Registrar and Authorized Officer

. (Bommenzhalli)
Senlor Sub-Regisirar,




" - ; ) = “i—
D L
e 3 -—— e wane e e e

SIS R T

bt
£
e
o :
I'ﬁ " 8, (a)The lssseo snall uss the Schedule Propeny only for the pursosa of
“ esizblishment fof Information -Technology Park, R&D Cenze, in bull
2 : ‘rasldantial compidy, Parks, Spen spaces, sducation Cante, Holel, Sorvica

Apertmants & Shopping Cenlrs ‘oic of establishing any clher inlrasirdcture
industry permissiblo under thaLaw, afic: obisining prior approval of tho
A, s h lesser, withoug creating any nuu’aandq,‘,l‘a'nrnyancu and disturbance e tha
! ewners, occupiers offresidznis ¢f oibat praniiscs.n 1ha vicinity ang the « °
‘esseo shall choorveband conlform lo i€z, rpgvlations and guidelines as
s framed By ths Tipanment of Ecalogy and Envirgamant, Karnataka State
|y Pallition Conydl.Bozrd and olhar competent and' jurisdistonal avthsrites
wilhregardte preventon of walsr, 2itand nolse pdlivigh. #

i s . , :
e 21 \.’.:\":."f: shall be'mandatory o tha lszsee o obialn cloapd:
i from Kamataka_State Réliion Conyal Soare balors®c
5 ) ” : oy o it R s by R
g BpRroved projuct. {77 2T Z
: ) ki3 o8 b T o ;
aE e WETS, 2 Ry A N'}«)'—
: ] §, Tho lotzen shall ko3 r"'J\p:‘!S:ho:uiuj‘P.cpom: 2nd, 818} "i"\a
. teteon Insurs@lin melasme of taliessed %Qgin#@:?{ha
e " : ' . e T & e ' 4 HIR i .
' deslruclion as.pefth Q&S;ah{;or,a nermsiet in compliance withals 3oligations
. o to Minancial instUtiohs: and banks who mayihave lenl moneys for e
& bt A

agtory buiiding, plant anid:

purposa of arectiono zchinery.
o 5
:

ey e O & ;
ﬁD 10.(a} ;I‘na-Fns::o; may, if e [gsies so desires, shdllpermit i_mp]amantabcn of #

the project in & phasad anmer, BUlRel sxceeding In thtes phases, in
2ccordancs with the tme scheduls prescrived as undar:

o, ]
B wif
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.| schedule proparty |

Phase Forapprovalof | . Tgcommence To complete the
No.. building plans civil vworks civiiworks &
1 ) x Implemeant the
L b 3 project
[Phass |3 menlnsfromthadate | 6 morhs fromthe - | 38 menths from the
© ot =tof taking pass’é‘s’éicn of.|.dateraffapproval of | date oftaking

‘building P_!ans'

ey

possession of
s¢hoduls oropamy

“Vithe expiry of rnldaa 3-5

. o m Ty
3 i Phase | Wkhin 3 months afigt.

6 mqgnd‘n;‘;f(,gm it
date; nfapprgval of
bull-dlng pLans

oo Ii'

E4.menths from. the
dale of taking
‘pessession of
Sehedule propany

*! 'nm.hs
Ao RS '}'
Flpal- - = V..|J\in3n1cn’ns aher,
Phass -."ha expm_.-ar 54 mo}f

‘ Ei‘l “\-"J." o |‘.

;;‘munths fram tha §,
date of dppreval &f

72 m?n ths frerd the
da'aa leking poss-
ossion of sehedule

T T N
] buﬂd}ng plans - _ \

| e

\property:

Amendment ;uor‘eslec ‘on 840.03"

| Broviso: In the.d
appwvai wuthln,..h%

bme schedula ] of

| shall'ge reckaned [

Gl Lgstsea?\sﬁam
e, IS sagrabove,
mP.emauhng ‘w‘;

.he dala ng p'aval of

5-’, _-.I',‘ o
‘ 'Jl/ (=430
e L\ﬂ}ﬂ\ ’ e

fﬂlm

fting mgm

/51
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by The Lesses , with :agaxd o chaly ~.ct:ms‘cn.i{:‘d::ns l-wslzrat.on of

L4

al

ok, wherover requ:re: in accordance w':h lawy, .

machineries and 1mp[emen2‘10n of the: infrastnicture project shall
obizln necessary licences/ clearances J_ﬁgpr,qmls from the concemed, such
as, Geovernment of Indiz, State:  Governmient, Legal Badles, Statulery Bodms

g ,s“‘UED UNDER Riw Aul Ul
¢) I the Lessee fails to nﬁhere 1o lhe .Imu scm-dt.la as prascflbed abave,
the lesser may, laking inle consideration tne ‘offectve slops lakon, sueh as

" sanclion of loan and axe-cqun ‘of desumonts with finaneial instlutions,

o

For MAMIPAL ETa/INFOTECH LTD, 3 e 1 0 |

N
e .A..,H;AIGN*TSRQ E Essislan Webﬁjﬂf’:ﬁ‘_
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it 1 . V L
ghfinlng.. clearanca. _figm . BESCOMMESCOMGESCAMMESCOM, and
ﬁ%ﬁ&ﬁ.nnd alse lisenses from.the 'car;petlen:- althority - and continuous
=.construction activiies after the approval of ‘building ‘plans, at i discration
extond the timie in"wiiting, by imposing panatty. The dedlsien of the Lessor In
Is behalf sKallse final.and bindif5ion the' Lossoe,

v A A : ¢ ) dny i :

" €) The.Lesser'shall|havé the.qighl to torminate the leass and-resume tha
: pessasslon of the schedue ‘Rropemtyer-any pan theres!, in'the. evonl’ the
Lessas has fajled to. Implement e projoct, within the stipulated poried, or,
exdonded podog,iragy, S 0 T LR

j{ﬁ)j}‘On/\f(."i-‘?-le {Eaquest fiem e lossoe, e lesss Amay. permit the sub
';ﬁ[@aqga_olr‘:d%:h la Aghts-of "a_-s;%?aduied.pmpo Tyor an’y{.:f_rt tharao! in

fav um‘jﬁa preoject cevelopgrizalsifor the consm,'\c'i ef~ylldings and
i;n}]gdl-'pur $as |n plrsiand 6.\_ o implemantapd.}

",j:aared ‘by'thes Govamr};mt'h}&ﬁ'x_e 3 ;
" esnstnded by hinthls bR A

A
(B0 Tholesses moymERaan: a‘.E dletps b b “SEnbdule
fES;;grxy aher'cb:%ﬁ;f@@;ﬁ_!%ﬁn {pm Lloainr :gf_?’:'dims

wufofdardction of bulk SafitaRdd n AR s ey or
A1 ,E’Ir:ﬁép a%:o_n the

£33 sshinory
vall wordg) caplialfatlifes Yo} the purpos

hgdula'pro_’é‘é’arp)fr'r@'aﬁﬁﬁ":_ [ ',itutio'{t's'h_anc g

1 F A R i v ey

N\ T i i
lesseeshalldngt

12 % d e alldnéte ayhe q?nsum.ﬁ_oms;a-‘*;g ol its ﬁ'ﬁn‘.{pomaany
5\ foprielary of parinershipare Istefed or-Unregi 8rad) or private limitad

g iy e e

BH wrj':mn'c?nsont of

Explehation! For Lhé,q\_r%'_sé”ofﬁis Clauss, the word “Tirmd company”’
means and includes. ey bocy ‘Corporate, like <2 cempany reglsiored
under the Companiss Act, Parmership firm, Asseclation or Socloty
‘reglstared Undey the S;pcf_ob;os_l Registration Act- 1588, Trustetc.,
[ I i T '
13.In the event of the lesses's c{eétﬁ the persen o whom the s has baen
" transferred a5 hslr or otherwize™shall cause notico tharsel to ba ‘given to

. 4 ) _ .

- For w.w;u.ﬁa{wms:u I
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1 / \§SUED UND LK_H \ Babu)

e

W




=y

;'LI} 3 :
? R YL T el 2R :
i)

13

B T &

- 5 ha lesseriwitiin throe monts from sueh @sath, The Survivers and hig/her
R i ot helrs ¢f nelaliotze concemned would acquire the same lease-hold rights
o ovar lhe proparty, as o original‘allobes had In schadule proporty, but only

# afie tha'determination of tha calms and counter clzims By the Lescor, I

E?J:Eb ,_‘.ﬁil‘ " ... the claims and counter claims ars of somplicated naturs, h Is:open to the

g h © wLessor teficall upon te-claimants -and-coutifer! elzimants to approach a
® : ERE + Cempetent Civil Court for the.purpese of gatting the matter edjudicatod,
b : ] a4k i b y 2
The lessat shall be =1.'!U!1%&%@rmmgme_,.Lg;sa--hereby--gmmad'nnc to .
- ; rsuma'ths s s es sion ofinn.whisle, of the Scnedule-Property of any part
i v therec, | aug: whenever.hare Is bréach 2l any of, e covenants ang
- cbligatioqsfccmatnéd herelnbvithie lessee, aféndle natce't he lessea as
' CE T D P b - ~ he e
e}ii b under TR ; i : {:;Qw' Sl
. - SR RS Bt , O e 9
: . 5 a) Onn_hy‘.;drgd anc twenfy Hays: clice, under intiméden to the financial
m g ; e insﬂrggo;ns jor banks ifarirg ‘d:aﬂt:.g“gu,-:_h‘garaach or breaches In respoct
£/ .-of cased wharein tha dass hs'jpemaiggq’iha'le&saa,lq\@omnga the

: / +1ease Hold frights c“ﬁig;% uls Prageny In fevourigfafy frapcial

il i sthalons o benkshieRleing s gimplementng e @pprolidss
, B industial groject. g i e S A
i | 5 Thiny dayShoice, ifredi 'x?t.fe}n«*{r"c'a.seiw%ﬁ'sre no sugh'ph %
':?E : 51| “was giVenjs montionadigl S lause (a) Gbove and the {gss88ie5 0ot 5]
; <L "get thebuilding plans appfeVed by the Igssor enfailed 1o'cotinanEs o] )
0 . P constutions even afteraHaiS(iding flins ere. Epproved. b aEsor
: 01, wher L3 building/p el is ot to-b o I mBISMAR(ed LIRS
R EaSMORETLY ¢ e e, DT
aiy The lessofifaserves the fighyto Tesiime the and required for the purposs of

! providing' g8mmen cormders, afetial roads ang l@yout,reads, as per the

. ! mastar plan developed for Indusidal developmient of the 2rea or as por the
@' ' CDPA. ¢f.ths. B.0.A/Local Planning Adtherfty and In tal event the lasseo

e ' shallbe efitied to the rofynd ofthe préportional amount pald towerds the
@ " . eestelelind: | IE 7 issue0UNDERRTIACT 200
For MANIFAL £ (ebrecaits, 25 " %W
p : ; S E DR s, (KR.V, Babu)
g EEB q | - Assistant Secrelary
h DIRECTOR / AUTHORI L3 SIGNATORY v KIADE, Esngalore-550 01 o )
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15 on datam‘unaﬁon or"wa isase and tesumpton of the s-chedu'oé property of
any par !hereor' the lessor shall farfeit 25% of the allolmant considaration
pald bga:her with rents payabls, lmaras. dus and payable on the unpaid
fents - and eamest maney dapos;‘aand the residuary amount wolld be paic
to-the. Iesseé In’ such of e tises wharein the amount tewards allotment
cans:dcrauon of pan of the allotment consideration has been paid ditectly
by the findnclal winsUtutions / banks, 9.the lessor. the ameunis. paid by

- such of the' rnunc‘ﬁﬂns{ﬂuadr‘s!‘nnks 1owards iha allstment censlderation
of part-ol nllc‘.menl c,ohsuderauon,.shall be refunded to them and oul of the
remelning Jameyit i exceeding 258% of (he allotmenl consldaration

togethsr Eggﬂgogen‘.s ‘and malntenance gharges duoe gne payable, Intersst
due and’;?..y*ple,o‘s ‘e Lnpald renis and earnest money deposit shall b2
forfalt adildy

t.‘]; lesser, The lessadishall nol b em‘daq lar the paymant of
any compdnsation by the lessof o’ﬁ}sccounl of, bunldlr\, co..s"L.c:'ad or any
Jmprovcmanm m..do on th Schedu‘s Propeny

16 o*\&'l_h tanding ar‘v "SUch defe L,It]. & lassor.may, -ls'Fsr
'\g 5d- p[ lease atih '\Sos' and ag}’vgnse of lheﬁ;}\?ﬁva 5
mentiopad ;hareln 't om and subjet to ﬁefﬁf"oﬁ

jon extend the
pment of rent
provisions

and stp.;la 'o shcr.e%;ormnea | |

ia i, P [ '
1? Th‘h“ie'sor may at iscretion consuder the {g* el {'!saa for tha
1 “trahsfeno 1oasulg rights of ;haau\e P I i oof 2 new

en':sp:eneu as]d n'.ir'_ d by, thallessss cunp rency -of lezse

lmpusmg sucn le Znc conditlions 23 Ueclded by the lessor from Ume to
time'in this ragu:d & 5’“ &

Toee b ot
- s

18.Tha le&sof?'lav gc-.,e"l s.he voluntary surrender of schedule property by the
les50e on such tetms and conditiens 25 l:fecuca'J by the lessor from tme 1o
time In lhls.agard i i

18, (a} The JasSrac In LH:: Industaal unl.s lo ba: eslabhshud in the schadule
p'opow shall create maximum possitle .employment opporiunities and
o Qi .
ey ACT 20
3 c F.-l i
\ssugaUNQ'?‘ Heoa gl

a = S i =
L)

For MANIPAL ETX INFOTECH (TC.
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provide minlmg B p

overall basls, howaVer, fe Jdsss

Kannadigas |n.c

M6 stale for th .past
reading ord v ng
(5} The lessae tin the in

(&) Tha lessae smplayi

NS o' B €y
‘Tive proferente

Subject lo u-.aLJ
" 20n case of eSS erINC i
malkies and strimure

lands,’ or,In c:a:sl i

Count of Law, 53
=l Hersold o the %ﬁﬁ !
;o the Tessor Iyl cﬁ;;r:a‘
‘lessae shall p gf%“ A1aRoalET,
laliotmént conjja g%%‘ﬁg i
tinterest ang ) hﬂyww%“rz“
Hgle of recaiplior Eaiy i ahafly

ne additonal pal e

%

Count of Law, {aflgntales X
shall be final 'I.a?q;aﬁﬁzs}d?caﬁs
i T 1

g P
S e
21.(2) The Lesso?*é,tT:iJ “sall ‘&?_;ch

currancy of the laasa period or at

lgas forthe p
1N0esAiiled ang. HAsKlled [2bour, in the ingusirial
sdiin “??gg fled

_ mﬁg@er{r_%ﬂqm"%@e famillos of
lands, have, bef n;r“a,_g_xwr;odfc Hhgic
a’]{ =3 ; %
TRt of addit
INE compensation awargag lo tho
30 compensation
242 o the schodule Rroperty at which it
Dlcate it to the 1asses and tHa docision
Al 2nd blhoing on me lasses. The
; fpropamy it any, after adjusting tha
sumoney. deposit excluding rents and
id by him within ene menth from the
LMithe (essor, Howey frmin 6 thers s
%ﬁ”@f of ccmpethp'ﬁlan:
<

ShEonsideray
il {
fal

odule property fghs
he eng of

employment to ta Kannadigas on an

& shall resarve 100% of the Jobs 1o
S2sa 5! group Cand D categoriss {

5 fieen Years  anc
¥dnnadaiate ¢

500S Whe aro living in

¢ Who possess the knowiedge of
3 _ons|'c‘e:nc',as;2§_'ﬁi3'nadi;=sj_

i dustial Uns Lo be i
prapaty, shall omplay only Kannad

established in the schedule -
ost of Personne! Oficer

Proparty, shall s far as pessible
Hhe [andowners whase
se of formation of indusyial areas

5ons prascrined rthe job,
¢

. o
onal amainis towards the

By the Compaient

mq.a@@/}? use.

ok 9,4
. _ aleyq’iigc\ Forslorogt to in
‘Clause-1 (c:};'oj"tf!}é‘-’é‘xtandqg‘ pared, il ady it ¢

the conditions he(ejr" f::c}‘h:aiq'léq_.,:'a'ﬁﬁ
eitendanl oxpensas 4n oor"r‘:@cﬁog
registration charges'stzs,, shall b3 ba
L} . . N T —

L

‘e leses hds performen 21l

eemmitted no breach thereof ang )
MR such selo as gm
Ma by'the lasses

).
For erM_LD?/MorECH LD,
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.. 26.The lessea shall Utillze-thella!

© 27,The terms and cenditions of
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Pt ae

* b Subject lo the previsions contzlned In Sup-Clause-(a) asove the Lessor
may consider execuion of sale deed for.a porffon ¢f the scheduls propany

. provided the compaciness of tha schedule property is not affecled and the
remaining schedule property-has-profef approach road faciltes,

22.The Lessee hereby alsc confirm that tis agraement shall be subjoct lo the
provisions of the Karnaloka lndusiral Ars.?s‘Devan'pmén{*Ac:: 1966 (Act
Mo 13 of 1966), lna Rules and Uﬂ'&';Re-'gulal':cns made lhars under,

e ' e 3 -

Ny it ;

-'@;qg‘er.{d:twe arising from legal areceedings, In

ywhatnasipitiated by the Lassor of Lesses,

iire '§ha!F be debited [rom tha Lessee's

e s

e

£

23,01 the Lesser incurs a0y
tespest of ine schedile propart
or, a lhird party, the XN
accounl: . .

24. The lessee shall implament
perled of 2 years from thg da

and thereafiar complote th%%r?

8xi'by way of sommgRgement vithin 2

cecution of [ease cum sale agraemant

n phases within a peried of 6 years, In
casa lhe lessee falls o g'r.‘_‘gg i e project within hppasiad of 2 years,
-Ihen the alloimen) s&made’sh: iableor cancell f@ﬂcfﬂ A A

25.The lessee shall uag ada. M T{Bing-ﬁ_oad 4 gigeRg-and bulid
undetpass & nva[.br_iﬁ':'é“p.:a' .prqié'g.grea. i ;

nERCOP.

iy a0

G
P

! »
tletter, date -@‘&L ang Ne
iy a3 tneY IERRAL dict the

|ADBISUG.1 4078I434SI0THERITTR LY SRRk
Ta 10.be lreated a5 pafTdnd parcal of

covenants prescribed t_'-a:e'}.
|his agreement,

T et 5 K
IN WITNESS WHEREOF Tho Kamatake Indusirial areas Development Sears
haih caused Assistani Seeretary Karnataka indusiiesl Areas Dovelepmont
Board o sel nissher hand and 2ffix the officlal seal harete on thelr bahall and
the Lessena has sel hisfher hand and seal thereto Ine day and year firs: abova
: R e R T AT B
For MhinITE LT /inFoTECH TR, Iﬁs'dﬁauhtf'_@-a&\
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FIRST SCHEDULE

(DEECRIPTION OF LAND)

Al that piece of land in Agara village, Begut
Taluk, Bangalere District , Known as Sy .Nosy

|;-Bangalore South

P15/

Shhva | Sy.ND Extent [SLHD ] SviO Eqent |
l_ - -"‘AG‘] I e | i |
[T, [9/1P,120,13/31 P % .35 In (73, T3 | 906 |

PR o0 |y o¢lm. lisns L el ]
(37216803~ 008 1. %04, i35 [ 009 |
5, A%a 25, A13/16 004 |

5.0 18/5" £ER0:09 28, | 13787 | 003
NS : I I DO V- E R Y

2, a7 L 0 ; ; |

D TG AE0-25 41 !

945 192 v % FE |

W0 1 10/P i 1 |

1. 111371 AHR0-07 [ )
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REPORT -OF‘ THE COMMITTEE COSNTITUTED = BY
"HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI, AS PER T'HP-; JUDGMENT DATED
752015 IN CASE OF OQIG{NAL APPLICATION NO. 222
® L OF 2014 IN THE MATTER OF THE FORWA;ZD
FOUNDATION & OTHERS_V-/IS-‘._' STATE OF KARNATAKA &

11 OTHERS RESPONDENTS.
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10 INTRODUCTION "\ " A e

v

" The Forward_Fou aatmﬂ A:Charitable. Trust, Praja RAAJ,

- A society; and Bargalcre r_,.m onment Trust, all based in

Bengaluru and involved in_ NGO. activities had filed an

_ application . No.. 222 of 2014 before National Green

" Tribunal (NGT) avamsL State of Karnataka & 11 other

respondents. The “'13.1’1_8.}3‘0“‘;1]. ‘was age.mst M/s. Mantri

" Techzone Private Lm‘n‘ted f{o vnev-l:, called M/s. Manipal

IETA Pyt Ltd,) & ‘\a/s Core Mind Software & Services
'?*iifate Lm:mted regardmg their . projects relating 10
CO'IS..I'U.Ct‘O'" cf ‘-I.oLe‘s Res de 'mal Apertments, Softwa

Parks, etc., located in. the B.llaﬁdu, Lamelc ichunent area
Detwcen Agara Lam: {Venkobarao Tank as per survey
records) & Bel andur L.ake in Be"xga'lu"u City. In this
regard, the NGT, P*mmpa‘. benm New Delhi, has giveh a
comprcnenswc Jucgment on 7 B 2015 and as per one of
the darecnons, a Cor:r:‘nvec has "been constitated to

inspect the projects in cuest‘.on arrd to submit a report 1o

‘the ’Frlbuna.l on Lne 1ssues stated there undler.

2.0 DIREC’F‘IONS OP‘ TE-:::. HON’BL TRIBUNAL:

Following dlrecuons are 1ssucd by the Hon'ble Tribunal is

case of che_Or‘;g:r‘.al Appn*‘atmm No 222 of 2014.

(1) We decline t pass-any direction or

further- prcgress
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(a)

1l

(e)

-

the following Co**xm ttEt;. to 'nsnect the projects in
question and s\ ‘br'nt a report Lo the Tribunal inter
alia but spsciﬁcaily_.on t‘né issues gtartec hereinafter.
&d\:.ri'Sr:ar in the Ministry of Environment and lorest
dealing with the su_bjlet:_qf wetlands. |

CED of t'n-g Lake Déﬂ'gﬂcl‘amsnit. Authority, Karnataka
State . s

Chief Town Plaﬁné} of B__SM-?,_ Bengaluru

Chairman of SPAC whmr‘ racommended the grant ol

Envircnmental to the projects

n

,_Cl.@'%f%n-ces.
quéjstion. I.

Sr. Scientist L_Ecplfa-gyi- f*om ‘the indian. Institute of
Sciences, B'engaiuru '\

Dr, Siddharth Kaﬂl rc:—-ner advisor to MoEF.

A Senior Ofﬁc-:er._.‘.‘,'rom_lthc _Nanonal Institute of
E—Iydrolocrv Roo*xcﬂ

"‘hc Member ' Secr cary o" thelKamataka State
Pollution Control’ Board (r{SPCB} shall act as the
Convener of the Com_. ittee and woula submit the
ﬁna!. 1'fepo-:h to the Trxbunal

’I‘ne Com:mttee she -nspect not only the sites where

the oro~ec;s in questmvu are lo\,ated but even other

areas of Benga,lurz wmch the Comrmitte

wisdom :nay- conslds;r 'appropnate,

examine the interconnectivity of Lak
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sush activities- -Gpon :the .water - bodies, with
particular reference. to. Lakes.

The Committee shall submit whether the projects in

guestion have encroached upon or are constructed

<

on the wetlands-and Rajakaluves, If so, are there any
adverse environmentel and ecological impct of these’
projects on the lake particularly, Bellandur Lake &

Agara Lake, as ‘well the Rajakaluves. The report

should specify if any Rajakaluves have been covered

. by the construction activities of Respondent Nos. 9 &

10 or by. any él’;t'-:‘le-'.;_aféjccts in the area in question.
Committ;_e s‘n"o{;ld submit © in its report if :hésc
projects i’le.ve any Iadverse impacts wupon the
surrounding ecology, . and ervironment, with
particular refcrél_n_'oc__té i.akes and wgtlarx:is. If yes,
then xé;hether any parlt' of t'ne.p:ojl&ct is required to be
demolished. If gc,}"ci;ete;ilé thereof'aloné with reasens,
The C:o'mfniu.ee s'ha‘il‘, slubstalnt‘ially notice if any of
the conditions of the ‘Briviro_nr:‘.e:‘.tat Clea:‘anc:; order

in cach case of Respondent Nos, ¢ & 10 have been

violated, If'so, to Wwhat extent and suggest remedial

The Committee would also recommerd

be thé' buffer zone - around tle
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ints—rconneéting passav% Ié_n_ci- wetlands. The
Cowzm tee shall also ;epcrt whether activities of
multipurplcse o'-o=ects ,\mcq have  serious
repercussions on tra "ﬁc afr polua.or eavironment &
allied subject s‘noulti_-_bie pe:mittéc' any further or not,

particularly, in wet}and‘s,..an.d catchmen: areas of

ter bodies.

(8) Re'commendations should be made with regard 1o

the sfe::s awd Measures rHa should be taken for

restoration of paices, parncuwrlg, in the ¢ity of”

Be*mgaluru .

.(9) The Committee snai‘ also find out that whether the

construction of tha"pro_;ects is in accordance with the

'sancacf‘ed d'aww.nlgs nnm bye- aws in accordance
with the letter dal._CQ.. 4'“ July, 2007 and 220 April,
2008 fesp-’ectiﬁrel}:.l !:‘ur,t_ne:*, the Committee would

alsc *e,,o.h wﬂetnm‘ ‘Hoth Rlespondent Nos. 9 & 10
have installed T"—‘IQTP and have taken full
mele.sur;as for 1 ecjc:mg of used water for washi ng and
flushing et in Le"ns o*’ letter dat éd 1+ Qctober,
2013 and 3!d.‘l,:a.'hu_a:y' . 9013, issued by the
Karnatalka Endustrial _;If'ea Developrent B?arci to

Respo-ﬂ.c.ent Nos. 9 & 10 rcspe“tive‘;y.

A(10) In the event, the Co'ﬂmmee is of thgogmpie;

adverse impacts}.noticed are red e:n;' :
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dirsctions needs to oe lbst.ed in that omal and the
cost involved for achieving the said conservation and
restoration of Lakes and water bodies.

(11) Till the submission "oz'_the report by the Commitec
L B - .
] : and directions 'oassea D} the Tribunal in the regard,
- .. both Respondent Nos 9 & 10 are hereby restrained
. fromn.creating any .3f~ parky interest or part with the
i e
- = _ “ossesmcn of the: pr.oparty- in question or any part
\ e - @ 2y therem m*avogr of a"l"v' oers
(12) The Cor**-fnittca shall smorrut its report to M 1oEF and
to this Tribunal as. nx.ped tously as possible and in
any case not. late' tha*l three -months 7.5.2015.

During. t‘nat :Jeno'l we res am MoEF, SEIAA and/or

o . _ .
I | any - public auLnoru) from_ sancﬂonir‘.g any
i t 5 & | _construction project- {m the wetlands and ¢ catchment
i 1 ' © areus of the water bod,es in the city of Bangalurih.
(13) The Comzﬁmee shaﬂ report if"the pro_gec.. proponents
! are p—cpos~ .g to o'scha.ge mer trade or domestic
; I 5 .I effluents into the 1akc Or any of the water bodies in
.I ?| TN | and arouﬂd of t"re a"ea int c;uest\on
(14) .“or the reaso'ms statca m Lhe j‘U.ngT: ent, Respondent

Nc g is liable and s“all pay a sum of Rs. 117.35

Crores, while Rcspondem ‘Ne. 10 sha‘l pay. & suﬁi;c-'\\\

Rs. 22, 5 Crores &CS‘DEC\.;VCI}' bemg ge""i\. T et »
(s o A

roject value, wr'mm Two. weeks f“o""x ;
)
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‘amotint would be paid to the KSPCB; which shal

te o
]

S
maintain a separaﬁé'_éb‘édum foi- the same and would
spend this amcum for envir om..ental and ecclogical
restoration, rcs_titu ion arm other measures to be
taken to rec"fy tne damave *esuumg from default
ancd non- co-m:hencn to 1a.w by t}"e Project Proponent

in thaL area, afte* takmc gmorc val of the Tribunal.

o
o
e

We make it clear.that the said Respondents would

not be en_:itled to oéaslon the amount in terms of

direction 14, ontd the purchasers because 1his

‘mbllny acerues as a resu‘ of thei'."ov.'n intentional

: cief s, {.1scbed ence of law in faxce and canying

on projept activities: and construction illegally and
o S 4

nautnorlzﬂdlv

3.0° COVIPOSI”‘IO\J OF‘ THE: COMMITTEE

'As per tne cz';recnons'of the Hon'ble Tribunal, the

" .Commitwee 1s represcﬁted bv the followmg Members:

1) Sri Shivanna, IrS t}"e CH' ef Executive Officer, Lake
Development Au"*zo"uv Bangalu“u

{2) Sri NXK. Thi oeswa*n;a, rCidl ional Director of Town &
Cou ntry Plarm 1*0 ._B‘L.h;.t Bengalure Mahanagara
Palike, B°nga1uru Ay ;

(3) Dr. S.P. Ra, ‘Scientist ‘Ell Hydrological Irwest'wmf‘q
Division, Na{;q:".al I_:;s;uute of Hydrology, Roor kee.

(4) Dr. Sidharth Ka ul Retd..Advisor, MOEF, New Delhi.

(5) Shri Brijesh Smka, Advisor (NRC
\'ew Delhi. .
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6) -Dr. T.V. Ra.'na-cb'az}_dré;_- Energy and Wetlands

{ I : Reuearch G'Duo-.LCfES']'- Centre for Ecological
Scicnces, Indian .nsmutc of Scu.r\ce Bengalaru,
(7} Sri Naganns, Chairmarn, SEAC  Karnataka,
egp _ &3 Be“‘ga“‘"\.. ' .: .
. G@ (8) ri Vijay r{u"nar IF S '\ue"lb Secretary, KSPCB,
: ty - Bﬂngalu‘u (Co-weﬂo")
; " 40 SCOPEOFSTUDY OF coww’r'wa .

: i ~ - o Ry B . o
i : The scope ol Committee. nas already heen mentonead

para \Io 2.0 above.

R | 50 THE 1sT MEETING & VISIT oF THE COMMITTE

! | 7, The Mer“m“"s of the Cor*m-v tae ‘met on 19t June 2015 at
the ofr'ce of k{a‘-ﬁatm{a Sta*e Pollution Control Board
é@ \ : {;{ISDCB] 1oca.ea in Emaaluru The Comm:tte_e discussed
the strategy to be Fo;lowed lor the exccuuorw of the study.

! ' I' was also aecxdcd *0 v'sxt the sites of M/s. Mantri

Techzone Prwau: 1..1rmted {Forrrerly "alled M;’s. Manipal

FTA PVt Ltd.) & M/s Core Mind Secftware & Service

Private Limited, and 'B"el‘;a'ndpr Lake. Accordingly, the

| : project Q'Oﬂdncnts were. -urnataa in advgnCe about the
visit of the Cor‘n*‘m'fce Tne ﬂembc‘-s of the Commitiee
' visited the sa\d sites on’ 20 h June 7015, during which the
l ' .pr-::lject ;:roponé_n:s Werc_ 'a1$6 present. The proceedings of

’ ‘he said meeting & site visits aré enclosed as Annexure-A

The photos taken during the site visit
e .

Annexure-B.

6.0 THE 2n¢ ME‘,L’I‘NG 0“ THE COM
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The second meeting of‘the C’xmmmee was held on &% 7%

July QOJS at the office: c*‘ I{S'J’C':E’; On the first day of the

2nd meeting, the petl nmers ‘and Jm, p;'oject proponents

.@ o were invited in tn‘e mo rnmg 33551m w p*esen. their cases’
before the Committee. . I_n': _the afterncon session, he

'conCPmcd autno*:txﬁs’: of the State Qovemmém i.e.
Bengaluru Develooment Boa*d (KTADB] Beng Turn Water
Supply and Sewe*age Board [BWSSB], the Secretary,
Department © Ecology & ’*"nvhonmen, were invited to
-._have discussi on . on thﬂ procegures in Ew'ng approvals w0
the projects. The :(au.ataka '-Qem te Sensing Apm‘\cauo'ﬂ
@ ., Centre represemat‘ves- _were .a‘iso_ invited for the said
pr ‘session, but they did I"Gt at eqd On the second day of the

m P _ , ” .

- ' one rneet'ng, the * Commuve exammcc. the submission

i. ' . made ‘"y the NGOs, p“OJ&Ca a'oponents and also various

authorities. The proceehmgs of the 2n¢ meeting of the

1

Committee are ﬂ‘lclosed as Annexure -C.

7.0 THE 3rd B L G M"‘ b’T‘lI\u OF THE COMMITTEE:

The 3’“- “1’=et‘ng 0 h }Com*ﬁhae was held from 30w July

‘to 1= AuvusL 2015 and tl‘*e mh meemg was held on 17 &

18t August, 2015 at tnc of ;ce of KSPC B to examine the

; : , inputs given by vari ous st:.kel*o‘c.ers .and finalize the

i : g report,

i 50 OBSERVATIONS . AND RECOMMEND/

P THE COMMITTEE
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\-'-.1 The Commitiee shaﬂ msoect ot only 7 the sites|
i |

where the project in q“est‘on are located but even |

|‘0L'he. areas of Bengalu - which the Committee in|
| !

\.t, wisdom “.ay consider appropriate, in order )
i.

- _| éx.a.:'mnﬂ the 'mcrco*mecmmy of Lakes and impact |

of such activitie;juppn -the water bodies, with!
| particular reference. to Lakes.
Fengaluru landscape. conmsists of three maer!

ceichments; Koramangala & Chailaghata (K & C|

\ \\f‘alley, Hebbal Valley and Vrisnabhavai Valley.
\ | Lekes . in these, va‘.‘ﬁeys arve ".n:e:-ccm:.c:czec‘. '
3 k

|

\ \fac‘.‘litatin the: aﬂ.stcl of water.from cne lake t©
! 4 :I
‘ ll the other. : .' :
\ - T‘;e Cornrmuee wsueq Bellandur & Aga . Lakes |
| |

z |

\ |

end the catch"'xent area of Behavm Lake, |

'ncl.,.dmv t‘r‘e p‘OjECt sues which are all located i1 |
I

Vi & ¢ Valley: Raxp{d urbanization has impacted e |
' |

'_'nterco"mec*w ity of tne lales in K & C Valley and |

also c‘-egrac._ca Lhemr water cuahty The conm" 18

that preva‘.‘i ‘ms “chon are also applicable to

other catchrnents “ ‘

| Tae Commmee snall sub:mt whether the projectsl

in ow..asuon Have encroached upon Of a;_el_\
m

Ctmétmcted_on‘. thgs_chtland's and '{a_‘,akamvgs, Ifﬁlse, ;}f-

e,




i f:Tl.k{ .
_—n y
‘| l are t‘:\.e:‘e any adlv.é'rse_- e..nrownmt 1 and ecological _'|
' irr of these prmects on the lake particularly, |
| | Bellandur Lake - &;‘ Agara Lake as well :he‘
| Fa
égﬂ @ 1 Rdjalcalmes The -:_fenbrt s‘nould spe;ify if an}'!
; o Ra;akalmes have Daen Goverea by the construction ||
! T
% ! \activities of Rle"s_oc:i‘cient_ Nos.'9 & 10 or by any o :'t
‘ % tne 'oro'e;:fs in. “ne ar*a qw...es.mo*l ||

' Mr’s CO“e de Softwa e _&; Services Private|
' o o Limited has not star ted any construction activity. l|

M/s. Mantri Techzon-'e ‘Private L1 iited (formerly |
I.
called M/s. '\zlampal JI‘% Pyt mc. } had startedl'

(-'—-——ET-——-———-——},-_'—
\CO“isuL.Ctlon after tamng ClEarances. A smal 11

. — i :
sart of the project was constructed Cand 'ﬂen

= L

= L L] g 1 : ' . £y I3 |
stopped. Suosequcntly the construction nas aga
been started and is in progress after the vacation of|

| stay.

| ' It is to be rqe'-itidned t'na:, the sites allotted to M/s.|

il

N ) |\la*1‘r'1 _‘echzone Prw:ute Limited (formerly caliec.i

‘ /s. 1 Vampal E:’N P LIC',] and ’Ws Core v‘*nc

Software & Servxc‘s Private Limited fall in the area |

: L4
P y cla.ssm.c" as sencu.ve zone As per Revised Master

i i : : ’ Plan (QMPJ 20;:; 01’ Bengalum Developrment |

t | Authority [BD, ‘} VaD No. 3.18(a).

The Po;e{:t Drooo“icnfs have °
| =

i
4
11 .
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[ [clearance om  Sensitive  Zone Commit tee |
! | F |
\ || constituted by Government of Karnataka which is |
§ ' i
| \ mandatory for all developments proposed i !

\ | gerisitive zones.
]
The survey numbers of the lands allotted to these|

i - ! - 3 .
| two project proponents nave been earmarked as|

|

\i ]| remdeﬁml Ddbl L."'L't es [power, walter, garbuge ]-i
I ‘|
| facilities, t eatvnert o‘aﬂt) and park & open Spaces |-

\in:t‘ne RMP 201l5;":\e1ap -No.-. 3.18(a) {Coy anclosed as;

—

Annexure-D). ;o i :.

' lK[nDB as per the leaae agreement dated 30.6.2007

-

_‘ : l\n'\s 1'ﬁd1ca.tef* to 1“1~ p_1 gject proponents 1o obrain!

i

i 2 | aﬂdatoy clearances trorn BDA, BBMP as Il

Gt o '-

: \ appucaole. Other .,o'lc: itions are Ty

' |

' || |! 1. The lessee s‘na&l'uu‘nze the 1a-d as per CDP (now '!

: '\ [R\/IP, 201 ) !
|

|2, The Lessee sha‘l not c‘.1stu D;ClOS‘“ the valley, if

1

l ary, ranning ac*css thc scnedu e property till such | '

|
£y
i

| time a sultegble altcrnativc for the & ainage with the e
|| prior Iaporoval:.'o:' th-: : Lessor is devised and] ln
| 1m~31em=ﬂted Tr'e decmao-ﬂ. of the Lessor in thi bll
behalf shall be: nnal a;:\d binding-on.the Lessee. i‘l

13, The Lessee, i'nj.':esp'ect of the schedule prop e‘t"i

| ' .
\ lsna,l oase"\re ana con’o rr‘ "o'-a.ll ru




ﬁ land byelaws of t'le loca1 au*hcmy concerned, Or |

lThe abo»e co’imt ons of the ,e_ase agreement hava‘

‘TLC nzone Pvt. Ltcl nas m*‘reased from 63 acrs 37.5 |

|huwever no cha cl eardnce has been obtained sy-

any otber statuhory rcgulat;ons in force relating 0 .|

| public heaith ‘and samtatmn. B

not been complied by t‘le praject proponents. |

Further,.from tke recoras the area of M/s. Mantri

|
i}

guntas (allotted by KTADB) to 72 acres 12.4'?!1
guntas ('.2,921@'3_6_.0_3' sg. m as per details submitted !i
to SEAC and »{S‘PCBJ Any‘. 'a';“na‘.gamazion due te
|a'cldi-:ion lc.nd to Lhe pr01c<:t site (allotted J»I
KIADB) -:cqui.-—'::s" approval. of the High Le\-'elli

Ciearance Corﬂv-r‘w.thee HLCC] of Governraent of |

r{a‘nataka chawed by l-fon ble Chief Minister. |

M/s. I\far"r‘ -Techzone Pvt, Lid. ' | _
The total wate“- "equ'.rcment projected by M/s.

Mantri Lcchzonc Pv L- y in their applicatjon tc

KSPCB and Sr..iAA \s 438? MLD. However, the

projected ugure o hLCC is. 0 4 MLD. Also, they!
|

have obtamw NOQ from BWSSB for'18 'latb ouly, |
{ which is a .racnon of their total requirement. I

|BWSSB n'wc mi‘ormed tnat they give NOCs i |

ciicg

phases ‘as and _“’.:'15!1 the 'PI'OJECt ')1'{5 1 IL\\
w4 3 L \f".. F’Ey
— ¥\
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| p P . TN . .
Tapproaches them. This piece meal approach 13\ ;

|hx.ew 10 have serious implications on waler \

_avaslamb*v for othcr consumpt'w uses keaping in!
. ; . |
view of the per-_enmal- shortage of water in|

A
t

| Bengaluru City. = - ' ' -
lThe Committee, h'as'-'. abserved that the .project|
:p}opdnan; a\:ifs. v*fﬂr".tr, Tecnzo“e ‘%t Lud., has|i
S |
|dum’oed zhe excav.ated soil from the r‘ -pject site on |
| ' | |
| the r{ajakalwe resul ing in the reduction of width |

|
of the Qajalcal*we Earher the KSPCE had cbserved .
a;id initiated ac*'on by issuing Notice on 2.1.2014 lil

|
| (copy cr‘closed &as. ﬁ\nnea«me -E] - '\1
During the discusszon of “-ua ccrnrnmce wi.t'n-

|
\Gove““meﬂt denaftmems on 6.7.2015, KIADB w no |

|
| were present wer e reques*cd to conduct a detail cc‘ ¢

ficld survey :':'ne_ la_nd- per ining to M,fs‘.l‘ﬂam:-il

iT'e"h fo*-s Pvi, Ltd. 'F"'o'r'l veri:‘yin the encroachment !l
l\o Lake ‘and Rajalcaluves { any and submit the |
|.report  within: 'Ior_fe - week. The Special Land
Acquigition Oa.v‘c‘, T{IADB vide, his lewter No.|
!12639/2_0.15-16 datcd 198’3015 addressed 1o *bcl
Scc_ﬁre‘tar_y, ___La_;ncji allotments . Section, E(EADB,Q
Eieng‘aku.f:u _.wi;h'.:-aln copy ln"larkcd 1o

Secretary, KSPCB' has provided the
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]

L

e

ERECE

| w‘tb details (Aﬁ.ﬂ&}:um ~F j-

1 The details -ymmed oy KIADR vide their letter |
; |

| mentioned above a-'r,e lis_tea below. i.

l

© Land transferred by KIADB to M/s. Mantri - 63

facres 37,5 guntas )

u
1

| .
| Mantri

Land secured by M/s.|

transferred but not
{pres_ent_‘i}j. ,outsid_e' their boundary
l| acres 36.5 cumas i - i

f

1L 'ansferred land with \Ms Ma.r tri (1) ~{l}}= 6.21I

acres 1 gunta o ,' = - |
|1V, Land not tlansfn md but unoer litigation within l';
the boundar wal‘ f Mjs Mantri - 6 acres 19|
guntas, " - s 0 ' |

V. Survey No. 43-. unauthorized occupation of lake |l
|

area (ww.h.n the Dounda-y vfall of M/s. Mantri) - 3

|
wall of Ivlfs.%

acres 10 guntas., - o C
V1. Total 1aﬂ.c‘. wunn Lhe aoundaw

?1 acres 30 guntas. i

|| Mantri (11} * i\:)+( )'}=
|

|
| Therefore, as pcr &IADB su-vey 3 acres 10 guntas |
|

* il
sketch) 15'|
| inauthorized . ctcupation of lake area by M/s.|

(shown . in gr_een colour in the

Mantri.. I : :

| projects have

any  adverse




e

[surrounding ecology- and  environment, with |

|p'\rnc..11ar 'efere“lce to LE.‘I{&S and wetlands. If yes, .

then w‘neune' ar‘y pau ftnc ‘D"‘OJEC'[ is required t

1

~be de‘nohsned Tf s0, deu—nls thereo! along with |

| )
Leaso"s wo Bl . |

.
|
\

The two. oroJeC"s' tes.are, located in the ecclcca\.aﬁv '

sensitive zone. A& pe‘:'RI\_}I? 2015, BDA ;r:mr-'-l

approval from 7 the: Sensitive Zone Cornmitiee !

I
constituted by G"vt o‘ Km nataka is required for aJ |

|
lp“op\,ts proposed i in Lhe sensitive zone, Howewer, n 1
|

\t‘ms case the Sc“."{".@ ‘fws not been done: KIADB/Plan |
’ ' |

\ approving authc-ritie's need 10 ensur_e that the same |
is followecl in fut u * . I
1
if ..,rwronment vlmacre"nent Plan (EMP) and other |
'|

l
\cor'dn ions are 'mo.emertcc. as per Environmental |
| Clearance LEC] i issug;l by State Environment |

\iirpaut Asseasmem . Authority (SEIAA) and Consent |

‘fc* Lsnaohshfnent [CFE] issued by KSPCB, the |;

| impacts of tne p“O_]E:C"S ‘on surroundin ecology and |
: |

‘| environment wﬂl be mmimizad. |

| Also the Sroject; (proponents shall restore thel
‘ ajakqluve o its original status by removing he |
| ' o
‘cxca\«ated earth : matcnal . dumped,

4

}'\maka‘uve / L.—..ke bed

a




s
. Ary mﬂow of debr _sfco 5‘:“..1(:..10"1 material into the |
L L |] : |
I lake wo! 1‘0 de*»norate t‘qe water qualx y and iead Lo i

I I |
% \ | sedimentation. Therefore the project proponent ]|
@ ||. \ shall . take precaut‘ion "o avoid any inflow of ||
. ﬂ\i}j ll I| . ) L
\o | debris/construction "xatenal nto Lake/Rajakaluve. i
C | : |
i ' S o '\As-. mentioned "-n' po'mt '1\"0 .2‘] above as per Kl ADB I'

\survey, 3 acres 10: gumas [snov n in grce" co‘ovr||

; '|
\ in the sketch) is .unauf‘o* ized occupation of Lake | '
| i \ > '|
| :

| area by M/s. Mantri. This unauthonzeo gcoupation |

: o i
| \ | needs to be va.ca;ted by M/s. Mantri and hzs!
o g --lbounda_ry wall re- loca;ed to: the KIADB alioted | -
: |
. e o |
@ \ | area. In addition, the, lake area needs to be restored |

¥ . ) ; § |
| by M/s. Mantri Axso ' "'1& orouem proponent needs -||

i it | 3
. b gﬂ-ﬂﬁi‘ﬁ : I

to ensure Lhat tbe 30 m baffef zone shall br:':

mawtamed betwecn Lhe bmldma Iine and laml

I
%bomdaﬂy as per. R\P 2015 BDA cmd Hon'ble Hig

]
\ | Court of Karnatake o-*de:r (WP No, 817/2008). ||
L\s per. condition No. 38 & 4l of EC respectively III

with respecz' to. M,Is ‘Mantri Iccbzarw T’»L Lid., and |

| ol
f : \ I\f*/s Core Mnd So ware_&s gervices Pvi. Ltd., thie |
I

\ ‘project 'authonth srgall not use the Kné ""=o lar Lcl

| for any purpose and’ it shall be maintained as greed |

|. T v i N |

| pelt. However, the Knarab land (i any) has 10t

| 'lbeen‘ demarcated at the project sited’

v




S

fis

r %KIADB;’Revenue -_aut'rmmcs need to demarcate the I
i |

| [_khérab land (if .c\ v) aﬂd the - pro ject proponents li
! l need 1o ensure t‘na't the EC ccnc~t10ns are complied 1I| ;

I\wiih. : | T ||

' Fur the;, ‘as pew 'r\e. KmDB lease agreemeﬂt witd .]|

Mantri Tec‘nzme ?v Lid., the "JT'.)_]L.C\
I

| proponent is reqixi:‘ea'_-to upgrade 2 kms of Ringi

] s M/s.

. |
\ Q{:aa to 6 lane. Rmo ‘and bulc under — pass and |
' |
over b.;dce at ne p1 mect area to reduce the waffic I|
I "-
| congestion in Lhe ’egam* 2 . ‘il

l |

| The Commitiee snal SL.bStan'l‘.Ell ly notice if eny of |
& I
\ the covﬂcwms o’f the

Environmental Clearance |
ordm in each case ¢ of .-{csponc.em Nos. 9 & 10 have |
be.-en viglated. i so to. what extent 'and sUgEESs

\ : remedial measurps‘ in that behall 10 resiore the |

|] ecology of the m&a o '.

_____,_______-———
’ lln case of M,/s Mantri Techzone PvL Ltd.; Lm:-
] " i :I
2 ]ez«ca\mea sml as, ‘Jeen dumped inte S|
\ | Rajakaluve & oar“ o*’ La«ce bed: i
]As per KIADB survey, 3 acres 10 guntas 15 |
| a
‘ ‘umutlﬂorzzec occu patl jon of Lake area DY Ma:";t;'i.l
i b
, lTl is unaut nonzea occupauon needs to be vacated|
‘lbj M{s. \Aanm aa o 'ns ooaﬁu“ry wall re-locazed 1¢ |
| —
the KIADB ahoLted anea In adQ.LQL, tt
| : :




lr"_ [ nesds to be.res-tored_"cl).y' Ml,r‘sl. Mantri: 1
: A i |

| As per condition ‘No. 38 & 41 of EC respectively "i
lwnb respect 10 ?vI/s'Mavuri ’[‘ez‘nzone Pvt. Lud., and :|

@3 ) ' l | \Ms Core Mind Software & Services Pvt. Ltd,, t {..ll

Drmem at.tho*«;t;es shah *mt use the Kharad land 'I

for any ou.“pose am‘l it s‘nakl be maintained 2as|
1

| not been - gernarcated, at he project  sites.

demarcate the :crwar;b tand {if arv‘la nd the project |

proponents need to emu*c that the EC conditions '.

% are complied \ Ak, '
i + . ™, " !

" ____.—-—v——'——l'—_'__-____—_-d.—"—“-'_'__"—_'_":'—_"‘_"_‘
. ; ; ‘The Cc-mm;tzee would also recomment what |
t ; | ' . .

! should be the . ur" v zone aro;.rd the lake(s! and|

| A .
.-,tevco*mecmg oassages and wetlands. The |

|Co'nrmt:ee snall also report whether acsivities cil
! |.

r-m tpurpose _-.prr)jccns which have  serious |
!

8 lrepercuss‘ons on t"afﬁc, alr poll‘atior.,- environmcmli
. S |
| l |

&. alhe& sw..b_.e,cts s}'ou‘d, be pe"mitved any \.‘*“'\ 'I

ks or not, P&I‘UCUiaﬂ.V in wet1a~ms and catcnmer*t‘l
. '_ ; 1
aveas of watcr-.bodsz. ek

] - - = -
. [ t"hc existing norms as per the Revised Master Plan- l

i | a -
w _ : 2015 of Baﬂ.galore Developfnent Authority d\

Honle High Co:\:.ft_ o. ‘Ca.I'I'l taka or




e

%S|

' - . #
K ] §17/2008) stipulates th following. |

« 30 m buffer zone shall be maintained {rom t‘ne|

‘ . ‘ Lake boundaryu,-?: " - ‘

. Intcrconnecvng f :5assages like drains -;’

\ rahahal ey, tbe buf’ei zone of 50m/25m/1om

on me cameeroryF 1e. cnmary,fsecor*o’"‘y Tertiary
| "espﬂcuve‘y

|
from the cemre of the nalla on either side base d \
|

|

|

|

|

As this area fal!s in’ ecologmal.y sensitive zong, the l
I

project p"oponents are “equ'.red to obtain clearance |
|

of the. co*n'*utte“ ,' of BDA constituted ‘:yli

|

\Cwemmem of Kar nataka for this purpose vide |
|

G O Ne. 33}2008 c'w.tea 25.11.2008 (copy enciot secl |

o
as Annexure ~Gj ﬂ.s this has not been done, iz 1s,
|

reco'n"xeﬁc.ed unat »bc pro;ecx proponents should

get the :'equisilge'.clcaran_ce from the said |

FEE 52. ENV/ _201.'3 (Par-1), Bengalwu dated

Comrm..ee i
. 3 !
| Tne Covernrrmt ef Kav naiema vide Notification Ne. |

|

\3._6.2015 nas constituted the The Karnataxa Lake |

Conservation a’rid Deve‘aopment Authority (KLCDA} |

aut‘r.on:yl re as aollows

The Gpvernment’ of, Karnataka vid




|
.' - =
‘\ No.FEE 52 ENV '201‘.-3_{ art-1), Bengaluru dated |
A |
|l o S 3.5,2015 hes co-astm. ed the ‘The Karnateka Lake |
I \
\ ' |Consnrvahcﬂ and Deve’lopment " authority (KLCDA)

I f |

@ | s of the s2id |
o lon St June 2015, Lhe main functions of the said|
T W ] | |
! ) _ ' authoruy are as ‘ollous : b

@ ' - !
Te' e>:e::ise .re'gu‘latory control over all the Ii

: I Fl i |
| ] Lakes wit‘nin f'e.i:'s jurisdmtions' including |
I. ] . |l
\ preventi fon, cnd revnava‘ of encroachment of|

: n . . ||

| ot L L i 2 ,

| lake) o v S |

\2. To protect, con‘sewe, reclaim, regenerate and |

'| || restore Lalces to facilitate recharge of \

) | 4 \ _depleting grounc‘. water by promoting !I

3 ]l .! )]k . R
. 1 . | mtegratec app roach with +he assistance O !
| 'fﬂ‘“.l_! i

! AL ; ; 2 . b

It concerned \'.:03«6"'"1’“.&"1. Depa tments, locall

1 ' |

\ and other authorities; N

; G -i

| N G i E |
; 3. To take up environmental 1::103(:* assessment |

B |

i | studies for any or all:Lakesy |
! ; - e T |
I N 4, . To take ‘up'. environmental planning and'l
|~ mapping of . Lakes and their surrounding|

i : : | areas Wi th the help of geographical |
H A .l
H ' + 317}
d : e \ + infor mauon syst m and prepare database and |
- : _ _ ’ atlas cf'Lakes and ‘their catehments. |

”:

5. To prepare 4 plan for integrate

of Lalkes;




B

L

v L
Vo

4

_aquatic plants by réducing ullage and non-

v
@l

To improve a'\d alsq c"eate habu (wet lands) \
]
1

for aguatic mod*uers“y, water birds aqd

point sewage impacts; I

ol T CPNE s . |
Te facilitdte - for impouncing storm  Waler|

drainage system, rcduce - remove siltation of |

Lakes by taking Lp eop;opria:e soil and water |

cor‘servavm 'neaswcs .ncl\,dmg afforestation |

a,nd ‘to augment recharge of ground water|
! : 5y ' |
aquifers and revive bore wells; . 1,
. £ |

. ; |

To- improve ancl monitor water quality, |
{a : & |
conserve lake ecomg}' on need basis emc. o |
i

Q’O..EC'E k'l"“"l Egamsk dOl"".CS\I" an 1cl 1"‘0\.\311’1:\ l
pollution; - o i l
uuhze o: axlow 0 uuth ‘the Lakes for the |

purpose . of. d.rm‘cmg water, fishing, irrigation, |
edtzce_&ion _o:'.':'ou_rism or any other purpose a8,

To emou* age pa rt'c;pauon of LOIJ.TIL\MU.;;J

the Au:"no’rity m'eiy determineg;

and volu av‘y acenczes and to launch aurnm.

awarmess Drogra‘nrres for lake conser Uut'lOl'l, .

’;“o‘ advise O!“_l e.ny matter that

10 it by the Government 0T &

i




i e

.nn
Qe

A T e

\ I the regien.

I 12. To promote ir_i't"sgrated and

‘

; E
applied resca-cl“ on all the relevant issues|
1

| pertad \ing o, Lla}ccfs; _

\ 14, To do such-other 'acts as the Authority may

co-ordinated I]

\ © consider necessary, conducive or incidental, |
\ drectl\« or md*recuy, to achieve tHﬂ cbject of |

Y § A
| this Act.

\K .CDA wxm S(‘."‘iSl ive Zor‘e Committee of BDA!

1eec1 o] F‘ur.cuon tocrehe' to ensure conservaton of |

Lakes. This vvm_.d_a‘lsa ne"‘\ in evolving appropriat e'

| e region

.

Further, as, .p_ef the KIADB- lease agreement with | .

| proponent is requiired 1o upgrade 2

bridge at the pi‘_'ojle,ct area to reduce -".hc ir

\s;rategies towards t‘ﬁe develcomen al projects in|
P |

Road 1o 6 lane'Road and build under-

|

M/s. Mantri Techzone Pvi. Lid., fhe-project |
. Rl :

¥ims of Ring f,

pass and over

\CCﬂcestiO:‘. in thc_region-..’r‘nis needs to be complied |

| concurrently w;t‘n the p, oject execution.

_l' |

|6 | RSCOT"I’"&HG&UO“S sroum be fnade with regard 0]

I3
restoration” of Lalkes, .particularly,

| Bengalura.

in

the steps and mqasures "that s‘mu d be taken 107

fever

___-__,____________'_————
The tnfeats faced b} Lakes




I‘ i ' | mainly due to' (i} entry.of untreated sewage; (]|

dumping of municipal solid wasteé; construction |

|

[ 1 ‘and demolition. debris® in the Lake bed and |
fﬁb , Rajakaluves; (iii) encroachment of Rajakaluves and |
Lake beds: (iv] unregulated constructon activities |

2:?

in the.valley zone which are sensitive regions (as

per RMP 2015-];' (v) . Too’ many para-state agencies |

i
1
. RS |
{ i = and lack of cosordination among them; (vi) Different |
I ; RO T . i
‘ custodians for upstream and downstream Lakes. ‘
! Censidering the above' mentioned, problems, zhe]
Ir ) : S . '. {
i . 4 o |
’ following recommendations are.made.
(E, ; : 1. .100% treatment of sewage generated in|
: " : Bengalury at decentralized level preferably at
H 45 + i ' . .
[ B ot - R o
i . . B '
i the upstream of.each lalke. .

2. * Reuse of treated wastewater to the maximum
| L extent possible for . various industrial
ai S i
i . applications, railways, construction activities,
] W - a T &
ﬁf ; cléaning  of buses, gardening, horticulnure,
a - ! - . . |
B flushing and irrigation purposes etc,, so as 10|
] reduce the demand of fresh water. §

| ‘ 3, Integration of STP with constructed wetlands |
LN |
/ tertigry treatment for removal ;’Xf{ﬁﬁi}”
(Nitrogen and Phosphorus). /z' O -
|: 4, Removal of ‘encroacHments c‘a




iy

. possible:

and Lake bec.i.s.. i I
Collection, 'hé..ndl_ing and treatment. of
mumc‘pai soli d was*c.as per \fiunicipal Solid
Waste (\haﬂace-nenu & narnlm y Rules, 2000,
Gol. . o i
Marking and Le"lﬁmv , of the Lake boundaries.

%

Digitization of L <el snanal extent etwc., and

uploading Lhebe w"onnauoﬂ 0“1 the net for the |

public access. .

Regular monitoring of Lalkes.

Regular removal of macro phytes i the lake

and maintenance in the wetland,

Mandatory. STP in all new aparunenis with: |

more . than ;30 units oa¢  commercial

' 3 H

es;abus“xmen's wun buil L up area more than :

2000 sq_m.'_-

 Rainwater  harvesting o D@ practiced,

intensive’ly_ as per RMP 2015.

Artlf‘a\..a‘ rccne*‘ge to. ground: water through |

stmc;ures hke oug well recharge, waler shec,'

t%eaunent rec a’*ge :renches, percolation

tamcs, check dams, sub surface dyk

shou‘a De p—acuccd to the ey
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W

1

l All these and acdwcna‘i crivities if

|
|sﬂoulc: be *egul:l ed anu rionitored by K.LCD.A. in|
\ co-ordination with ctner para-state agencies. |

\’I“ne Commit:ee-":ia;d--;d_iscussicns with BWSSB!|

l |

|:authorities, and they were requested 1o provide |

details of sewage generated and treated in the)

whole of Bengaluru City. Information provided by |
them vide their letter dazcd 21.7.2015 & 5.8.2015|

; |
are enclosed as Anne*{ure H&l respectively. |

| As . per . esumaues Cof »VSSB the total sewage‘

| géneration in Bcngaluru (all three valleys) 's‘i

pround 1400 NiL-D agamsﬂ Which treatment l[
capacaty of 721 MLD is: avaﬂa‘ol\,. 'STPs _of‘339 MLD \
are unaer construcuon out of w‘mcH 231 MLD STP 'i
capacity is e:\pec*ed tobe crea;cd py 2016 and 108 "I
MLD c.macu) D_f 2017. In gddmon 6 new STPs of |

520 MLD c‘apar:ny ba.ve bee.n proposed undgr Mﬁga-:\

\Cﬂ:y fundmg ::m.c 2 small. §TPs of 17 MLD have |
|

\b“n prooos#d unc‘.m Kama;a:(a Municipal Peform]
|

Frolcct [KNRP} f 110 'vallaces transitional phasel N

"hese S‘T’Ps are ememeo 10 be completed in 5 year

| after -recexpt of J,nds ‘as  per

'completion. of all these STPs the st

\ (reatment Capacity installed would be 13
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IWi:h ,rcgérds 1o { & C \xal'ley which mclvdea,

\:;%gara Bél‘.andur 'anc VartnL-. Lakes, as per \
]B\NSSB the tohal snwage generatﬂ" in the valley is ||
\ around: oOO MLD agamst w"nch treatment caoac.w]]
of onl ) 300 \iLD is emsnng at present, An STP of |i.

\ S0 MLD ca:»aﬁny is, L.""de"‘ conatmct on. B\VQSBli
|

\ar:o o*ooose o \.o-nstfuck aad.uoﬂal STPs s0 le.l

; available. S " I |i

]Lchal t*eamem caoacxw o, 605 MLD wou

L 1

\The Lakes 'n": 'B'cri‘g‘aluru are suffering from|
|
eutroph'c cmditwﬂs primarily due o high ‘,r_»c s of |

m“faues ard phosphates in the lakes, Therefore, 1T}
T

is r:comne’lded t“lat all ST“S in Bengaluru (as the |

\trsated J sewagc from, these STPs would ow|

i

treatment or intgsr_atm_n with constructed wetlands |
' |

for nitrogen & pnosphorus removal. o lI

‘primarily inte .the lakes'] shoula have tertary !

In. addition, me Centrm . Pollition, Control Ecem']

' v1c.e its lFtLer '\0 P- 19014/41 /2006-Mon/ 1’“‘—9-*"- |
| dated 22.5. 40;5. “‘,a_ issued -seven dirvections 10 ll

1<soca under'.s.ecxioﬁ 18(1)(b) of the Water ||

(Dre\«en..lo"l and Co**"ro= of. Po;l..::‘.onl Act]

thie matier of cch‘nmanm of Bclasc bf

Lakes (copy o*‘l tter is 5nCLOS€d as A

RN
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| . . E
Accordingly, KSPCB nas issued directions to|
|

I

BWSSB BBN’F BD&. TDA and Karnataka Forest ||__
' |

Departmenh for: mplementanon of the directions, |
|

I .
\wmc‘x shom‘d be CO"‘";pll"d ww.th. :I

T‘ne Committee snall also find out that whether eN

\ccnst*uc tion of trie. pr‘O_]eCts is in accordance Wit ‘qlI

the Sanctio-ﬂ.'ecx c.fawmgs and bye-laws in 'l

| accordance with, Lhe lettér dated 4='ﬂ-July, 2007 and li
| |
| 22nd April, 2008 resoecavely l

'\Fu“*her the Co'nm' LLec ‘would also report whet‘ner]

l\ both Resmondcnt Nos.6. & 10 have installed |
ETP/STP and _Kave taken full measures for '|

= : < SR T |

recycling of used water Ior washing and nusnmgl}

- . g b e S e T : o

\. o | ete, in terms of .1etters dated 11w Octoper, 2013}
‘ |

and ’3'd Janua'-y 40 3 issued by the Ka arnatala.|

N _i
' ! Iﬂcusknal A*ea Dme‘ap*ncm Board to RLSPO'IO&I‘L\
Nos. ¢ & 10— respcmgcay. 5 ||
" p T Y 1
Iv'/s Core I\*zmd _Sof_tware & Services Pvi Ltd., has |

i
|not started ar‘y cons**x.cum activity. M/s. Man‘.ri\

\Tvc‘ﬁzon‘e Put. Ld has started construction. A |i

smell pc*’xon af ne project construction is in|

progress. zls t e pr ogect conswuctlon he

‘ started by r\f;’s Corv \Amd sou\?{@ﬁ s b
; aé of e
b

i

‘Ltd, and is m.m'.txs.l stage in




3

[} " e

SRUPEE - SRR L

F ’;E‘ec‘nzona Pvt.,Ltg;-.'j-.::*;‘z‘ie-'_installa ion of S‘“‘F’/ ETP ha_1

I_ inct been startec‘{_:by_ ;b'o!i.th'the;prdpbnents.
];HCIWEVe as pef'{_ﬁhéir‘fpijoposal submitted to SEIAA, |
@ . l!tmﬂ project proponents have ‘committed to treat the |
lentxre sewage generated to the *‘ﬂqmrem st’mdavds|
and reuse the same wuhm theiz ﬁaremises, The CFE

l
issued by KSPCB aIso 541pulates treatment up o'|

“*fban reuse’ standards gob 6 0 9, BOD <10

| mg/l, 'I‘urfmany % 2- NTU, £- coli = Nil and Residual | |

| Chlorine il 10 3 mr-f,fl} and use the entire ea\ed"i
|
sewage w1tmn heh pr m1scs |

(EF | [8 l.n t"ie event, the. Comm'ttee is of the opinion Lne.L1

I
‘ I 1
. ! 1
. : \the advers* "npacts nat ced are reaee:':"ab e, then
sy ' |

|
N

l\‘-’l"at di recgr-o*‘ls nﬂbd to be idsued.in that behall

\ and :he cost "‘1\-’01\”‘5 {or achieving the said|
[ i ;
| ‘éonseru_ation and’ restoration of Lakes and water
bodies.; o™ 1

: ' \ | \Ef Ervi-‘onment Ma‘nagemcﬁt Plan (EMP) and other |
- |

amental |

conditions are 1rn“‘lerﬂemeo as per Envi
bog _ s | Clearance .[EC] 'msued by State Environment |

| : i | lmpact Assessm’én: Authority (SEIAA} a1

i ' . | fer "stab’is’nmén: (CFE)] issued by

| . '

| | impacts of the. D:'OJE.'CtS on surroun

| ;
environment w1-.‘1-be minimized.




&
.

[ Also the project: plcponems shall restore the

|
: \Rmakalu“ to i1s oﬁiginal status by removing the !
lex cavated - earth . material | dumped into  the |

kﬁ) ' \ ; \ cu.we [Lelke bed:’ I!
.\ i l | e .
Ay | A per. mﬁDB sur've}',- 3 acres 10 guntas i3

| ® \ '
: unauthorized occupanon of sz.ke area by M/s.
1 e 1
'|\ Mantri, ms L.rautﬁor‘zec occuoaL on needs 10 be l.

i . * 4 |vacaLec‘ by M/s \dar tri and his boundary wall re- "|
S | |
|

i

'

\ : T \ located 10 the KIADB alloued area, In addition, he |

\ | |
| |
: : \1&‘1{5 area.'nee_ds-to be reshored by ‘\“/s Manturl .

Any inflow, of de‘bfis;’c’on_stmctmn material into the |

J

! ; \
[ | \ jake would de?.erim‘a:v the walter quality & d lead «
| ' o |
. P ; |
@ | | \sechfnmnano 'Tnercfore, the project proponent |
T . ] 2 ‘ 1
iRk | 1
\sha" take Drecaut'on o avoid any inflow of li

l du o‘-ms/coneruc on mauersal into Lake/Rajakaluve. ]

Com'm tee. 31“8.'11 *c-aort if the project)

| pro one'vs are ro osing to discharge their wrade
; |

| o domestic &fﬂ\.e"ﬂs mto the lake or any of t‘nel

|
\
|

| water boa ﬂs i ar‘d around of the area in question.

— ’ |_
"As per the*.r prOposal submxttvd TAA, t‘nﬂ.

project proponeﬁts ‘nave committed to treat the |

entire sewage gene a.ted to the re

l'and reuse the sarhe _th:n,thcu

lis;sued 5y KSPCB also stipul tes
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[. [“uiban reuse’ __stén"da’rds (pH- 6 to ¢, BOD <10\

| \7 Chlosine - 1 to 3 mg/l) and use the entire treated |
. L L ¥ ] -

s T
. ,_

\ . lzmg/'l,"?urbidity'_ <.2. NTU, B-coli - Nil and Residual |

sewage within their premises. |

Sd/- c TR B
. C.K. Shivanna " M. Thippeswamy

| o ~ Dr.S.P Rai ' N. Naganna

1 Sd/- cRoh - Sd/-
Brijesh Sikka ~* .Dr.T.V. Ramachandra
f JEpda ,
| i R T
! , ' : sd/- .
:E]) _ £l Vijay Kuamer
’ _ L .
i
i
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i
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ANNE'XLJRE- ipY

i PROCEEDI\IGS OF "I“-iE )st MEETING OF THE
_comrw'r*rm (.O\JS"‘ "‘U'I‘ED 'BY ’F‘HE NATIONAL GREEN -

"“QIBUNJ«L NGT): pRlNch-m. BENCH, NEW DELHI, IN

: _CASEI OF ?iClNﬂd APPLICATION NO. 22’2 Or 2014 VIDE :

'-’i

S .
KARNATAKA QTA'VJ:. POLLU’T*ION \.O’\TQOL BOARD

MEETING _,r'.m.L, _ 3a% FLOOR, 'CHURCH STREET,

'BENGALURU, ON 19.6/2015, AND FIELD VISITS ON

20.6.2018.

Member Present:

{.  Sr Brijesh Sikka, Adviser,. N.R.C.D, MoEF,
New'Delinl. : ' Eoa i .
2.t BriCk S'hwa-*ma, IFS C"nal mu:cu ive Officer, Lake

Developmentl Auno"uv Bengalu“u

-+ 3,0 Sr NK ’E‘hippts_wamyl s?}c‘amonal Director of Town

_ Planning, Bruhat Bengaluru Mahanagara Palike,

Bengalura,

Tt Dri TV Qamc.ch'aqdré Scientist, Indian Institute of

Scxences Bcngalhru A

5. Dr. S.P. Ral, "-‘Lmnust ‘£, National Iristitute ©

Hydrology, Roo'hee 247 667.

Sri- Vijayakumar; IFS, Merr'ber Ccm

an

Secretary, Karrata-ca State Poll 'utx n.

Benga haru.

Members abser\t wn mtr‘naho"
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{KSDCB} assisted t‘“e Com-‘mttee guring

" The "u-st meeting of the Co"nmut

Delhi, in case 'of

320

Sri N;. Ne, aga .na, Chairman,” SEAC, Government of

" Karnataka. v

Dr. Sidd‘nar:-‘n Kaul, Former Adviser to MoEF.

_Ofﬁcers of Karnataka 'S{_ate.f Pollution Control Board

the meeting and

field visit of NGT _Commx_utae._.. _

‘\ﬂectma of the ;.,o"n'n‘ttee cn 19 B. 2015

ee -C,Onstituted by the

Natignal Green 1bu.nal NG’I‘] Principal Bench, New
‘Ongzﬂai Appli catmn No.222 of 2014 filed

by ::the Forwara ."OU,'ld'IE‘OI". A Cnarktable Truss,

)

Bengalum, and Two Othﬂr NGOs agamsL t’me State of

Ka‘:_nataka & 11 Other_ Ras.pn;*.d_ent vide its Judgement
datcd 7.5.2015. Thc' Member Convener & the Member
SecreLa-'y of Kamakaka State Pollutibn Control Board gave -

:'ne brief backgrour d of the abovm case and mandate givern

to ;he-committ'ee by _thc-.NGT_ g
1. M/s. Manipal ETA Infotech Ltd.;

Tre High Level Commutec, uovernmcnt of 1{a1'nataxﬁisL, in:
its meeting held on 2i 6 2000 under the Chairmanghi

thc -{on’b‘e Minister 1or I.a.rgc & Medium
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. Education Center, i, at Agara Village, Sarjapura Road,

Bengalwru, and c:“'ected K;‘\DB to acquire 110 Acres of

land for the said project. -~

,(s \(TnDB nas caseo 63, Acres _“, 1}2 nantas of land to

M/s. Manipal T~“1A Immech Ltd on 30.6.2007 vide

Registered Agrecment.

M fs ’wampal ETA .nfo"tech' Lid., had applied for CFE for
develo mew' of erd Used prOJect consisting ol (&)
RES'Geﬂ“a]. Blccx 1&2 ina uu‘m up areda of 2,91,909 .44

Sq. mtrs., (B) Retal Hotel &Omce in'a Dpuiltup area of

3,78, :302 13 Sq. mirs Lc‘u thz'ce SEZ in & builtup ared ol

L 6,23, 570 87 Sq. murs, and [ i.'Ofﬁce Non-SEZ in a builtap

. area of 56,472. s¢ Sq. rntrs on123-6:201'_l under Water
. Act, 1974, and Alr Act, 1981 'I‘he c.eta:ls of the project arce

as below.:

1 {) Residential Block -1 2 and C‘ﬂb House. -

- Block-1 Y

| Wing-A ... 2BF+GF+14 UF S

Wing-B ... 2BF+GF+10°dF "
Block-2: (Six Wings}-.”"_;_l I

' Wings -Ato E ... 2-_'3_?_4%;45@1_'_{, UF
Wling—F.... 23_ﬁ+ép+11. ur

{j  Office SEZ Bioclk =~ $BFGRr11 UF




Sesamer

e
2

&}

T

PVTN
Ur+l

i) Of'ce Non SEZ . aloﬂh - 3BR+GF+12 F

RS SN | 26,472.54 Sq. mites

i) Retﬁﬂ Hotel & Ofﬁce- Block - 3BF+GF+1l UF
....5,78,502.13 8¢ *“Lrs '

& ’

O "Clj,l_‘o-l-;{ouse_s: La 3 Nos sl
9..Club Houses ... G+3U'F;

1=-2 Flou* + 5'01 Floor of Wing-’C of Block-2.

2 91 g0%.44 Sq mt,

Total Bm tup area... ‘3 aO 454 98 Sq. mirs.

. n-w'ronmemal Cleavaﬂca was issued to above project from

State Level _,nvxrorment Tmoac" Assessment Authority,

_Kar:j.ataka_, on 1?.’2.’20‘12‘.,. :

Tne CFW was 1ssucd from the Boa*a to above project on

4.9.2012

2. M/ Cor emind So ma*e & Qervices Private Limited:

M/s. KIADB has al‘otted 1'?'Acrcs 33 & Guntas of land at
Sy. No. 29, 30/1 &, 30;’2 30{3 3141, 31/%, 449, 33, 34,
35, 36 37 38, 39 & 40 Agara Village, Beguwr obli,

Benoaurn South Taluk, and 'sme" Possession Certificate

; o
_ on 20.3.20081 for establ\sh«ncnt of Soitwa-e Tachgol cg‘

: Park, Hospitality, Commerc;a:

0

MLCP.




' Project proponent a.ppl"'.ed' f_or CFE ‘on 2.3.2012 for
2

i
| : construction of IT Park wun total builtup ares of 3,33,333
I

i Sg. mtrs with _S:Towm 3"*C‘°+13Lr‘~'1‘ )

@ - +Regional Officer, KS%B ‘Bén ga.lun; South-1, had
| ' inspected the project sife on 16 5 0012 and forwarded the

'CFE application. -

| ' The CFE  was 1ssued “on 3 6. 2013 Environmental
‘ % " Clearance has been 1ss-ued f:"om State Level Environment

! i " Impact  Assessment f\u hority, Karnataka vide
¥ Al Y it

; . *No. svw .47:CON: 2012 aated 30‘9.2013. ,

The Forward rou'\.dauon r’\ Char table Trust, Bengalury,
[ " and ”‘wo Otr\er ’\GOs ‘nane ﬁled thﬂ Original Apmcmo

i | | e No.Q’;Q of QOM De:ore me NGT, Principal BeMH New
: Dck ainst the gram e‘ hnwonmental Cl“\nmu: (EC)

to zbove pr cuec»s and eco res -oration in the Bellandur

Catc hment Area agamst State oI Karnataka & 11 Other

i . Responden:s The \G"‘ in 1ts Juaame. .t on 7.5.2015 has

constituted a Com*n.twe comnnsmg of 40”ow'ng Membears.

(a) Advisor in the Ministry of Environment and Forest

dealing with the subject of wetiands‘

(o) CEQ of the Lake Development AU

Srate.




SRR

Chief Town Planner. of BBL 1P, Bengaluri.

(d) Chairman of SEAC w‘uch recom mmended the grant of

._.,r\«ron.“eqtal Cleata'nce to the projects in guestion.

l&j, I O Scientist (Ecology ‘J frorr the indian lastinate of
& - .. Sciences, Ben alu:'u #
3

®
£

) Pr. Siddharth Kaul, forfqér Advisor to MoE

i , : ([g) An senior officer irom the National Institute of

|« ] 7 : , B ey
‘ | |] l ' Hyclrology, Roorkee.'
i
E | The Member Se\_—euary 01 the Ka*rataka State Pellution
I | y . Cﬂn'-‘o1 %oe:o (KSPCB) sball act as *‘“ﬂe Convener of e
' | : W Committee and wo_uld .'submit she final report 10 the
. | it di Tribunal. The coﬁ:y 01’ {Bé,abévg judgement has a‘;rf;dc'\..\_-’
been cwcuia*ed to all acoxe Me:"*rsoers The Committee has
:;_ . been dirc'cte\_- to caﬂ'\'oa.t fo.-lo,wmg ‘tasks before
| L . - submission of the r‘éf_a_o‘rt-'Wit_hin g mgnt‘ns from the date
| l : : of judgement. : :
!. i ' o s ‘T‘}‘n Ccvn‘..ﬂtee s‘ﬂa‘l qspect *101 only the sites where
i i ;
' ' : .the oro;,ecLs .in‘- que_suon are located but even otner
o i :
I‘ areas of eﬂgau*‘u wh ch the Committee in its
: 3
! wisdom may considerappropnane, in order 0
it i . / ¥
:E‘ ‘ = examine the ihterconﬁectm-y of Lakes and impact of
. ; :
‘ ' such activ'i--:ie_S' "upun_._ the
‘ . ' .pfe.rticmar re:’éte:;:é to L'a‘rc_eé;
i L]
! 3




ISR

"‘He Com'mt*ee shal subrn*t wnetqe he projects in
question have encroac ed upon 0Or are constructed
on the wet lands aﬁd Qa_laﬂalwcs 1f so, are there any
adverse ew:ro-w.meth and ecologwal ".Irnpalct of these

‘pr'ojccts on the 1a.1ce ‘part mumrly Bellandur Lake &

' Agara Lake, as wel‘ .e ‘iajarcalwes The report

should 'specify if any Rajakaluws have been covered
by the construction 'activities of Respondent Nos.9 &

10 or by any of th _rojélcts’-in the area in guestion.

Cem*'n"tce s-.cwd submu in its report il these
projects have any auversn impacts upon “the
surrounding, ' ecology '_and 'Icn\.-'ironm(:nt, with
pamcnlar ve’erence 1o L,akes anci wedﬂﬁc‘.s. i }'es,
then whether any part of the mm\ect is *equ ired o be
de-mcl‘.shed. 63 so,: dtljt_'_ail_s .t'nereof long wit‘n reasons.

The Co"n‘”wt ee s"la’ll.su‘os*an ially notice if any o
the concmons of {he Env\ronmental Clearance order
in Mc‘h case of- Respondem Nos g & 10 nave been
violated. If 50, 10 wr‘e‘. extunt antl suggest rernedial
measu-‘es in that be‘ra‘i 10 restcre the ecology of the

e

area.
The Committee would also recommend what should
be the buffer  zone “around  the  lakels)

inthrconnecting - PAsSages and




Committee shall also’ rcao;t whether activities of
mu‘-.'tipurp_b'_se project’s_" wl'nch have  serious

"ED(".‘C ussions on tr a ﬂn. .’:11" DO'.L.»UOI'I environment &

allied subjects shomc JE: oer'mttea any farther or

not, par‘i".cu a‘lv in wetlaﬁds and catcl* ment areas of

warter bodies.

Recur‘rrﬂ.endations;:shou_lc-_l-'.bc made with regard t0
the steps and measures Lnau should be taken for

restoration of Lakes,,lpamculaﬂy, in the city of

Bengaluru.

;The' Comﬁﬁttee sﬁall-ﬁlso ﬁnd out that whether the
construction of tﬁe ;.Jr"c':je.c-zs is in accorciep ce with the
sanationed drawinés' 'and _bye-laws in accordance
with the let: e1 c.ated 41“ July, 0007 and 227¢ April,
2008 -especme‘y Furthe” the Committee would
also‘ report whetr'e: bo h Resoondem Nos.9 & 10
“have installcd g ma/ STP - and .have taken full
méasures for racyc’ling"bf us_ec‘. Gater for washing and
flushing c'tc in terms of 1etters dated 11w October,
2013 and 3'd January, 4013 issued by the

Kamanaz{a 1ndustna1 Area Dcve’op*ﬂent Board t©

Respbnden; Nos. 9 &_b 10 respectwe;y.

In the event, 'he Comr‘ﬂnttae is of the opini

advarse u'“packs ‘noticed a.rc redeemalyle]




directions need to be issued in that behalf and the
cost involved for achiei'in'g the said conservation and . -

restora‘no*ﬁ. 0* La kns an d water boedi es.

i . .
£ '

9, Till Lhe submission f.-.t'he report by the Committee

and directions pnssed by he Tribunal in that-

regerd), both Respo-mcn Nos'.9 & 10 are hereby

.

restrained .*'rcm <:reatmr:r any 3¢ d party interests or
part with the p‘osse'ss‘.on_laf the property in question

: or any part thereof; inifavour-of any person.

10. ' The Committee shall submit its report 10 MoEF and

0 this Tribunal as expeditiously as possible and in

rﬂ‘.‘) | : i : ; :
p i H I # J ot E . =
| o any case not iater'-;_han- Ihree montns from 7.5.2012.

n

i, i ;
@'EHM _ Durmg that pericd we restram MoEF, SEIAA and/or

any public ',Lhomy from sanctioning any

.

b H _ conszmct;on prmect on the wetlands and catchume i

areas of the. water bocws in the city of Bengaluru.

T N o

11. The Com'm ee sball renort if the project proponents

FE B opcsmg o chscha.rge t}'\eu' trade or domestic
i : cl’ﬁuevlts into Lnu lakc or any of the water bodies in

and around of thc_arta in queszicn.

As Dr. T.V. Ramach‘a'ndra,.}Scientist_. Indian Insttuaie of

e gt =

] Sciences, Bergauru, nas bem \,o..d”ckmg "f*sea*‘cn on

1

S




~ him in this regard, In his, p;esentavon he m:’ormed that

ponstrucﬁm activities int a'nas 'dennfec as ecologically

-'scr‘.sitive: in the BDA Maste. Plan of 201 5 were not only

it also leading to

(@ : degrading the -_-watlan_ds,f akes bu
D @ of PR
encroachment of the Raiakgiuves (which are feeder lines
to the wetlands) and the Lakes/wetlands region.

| After detuiled del{ib_e:rations',' i'n'e {pllowing were decided.

| i . » Field visit would be unce*te.k n by the committee o

20,06.2013 10 Agara and Bel’landa. valley as well as the

| | . ., -
| : !
project - sites 0l Ms__\.ntr ’E‘echzc-ne and Coremind

i
%p | ) . -Software. A
i » The Committee da‘nbe'raitec_’. on NGT order and discussed

- was felt

. I ' *BB@& w on the action plan t© ‘a-* tap:e"z In this regard, i

| ;_ I': ! necessary 9 interact wwx .:11 stakeholders to elicit their

t | “views and obtain add! tmnm information.

: ; '» The Co—nmntfee aemded 10 . call the petitioners, chJvu

;: i ' proponen:s as ,veal as r‘eads of State Environment

i i ) £ 5

L, ] _ ..Appré.isal Com'n"ttce {S‘-‘A\_,} Kamataka Industrial Area

bt }

" Development Board LKIADB) Bengaluru Water Supply

. f

1{: i :': : _ and Sewerage Boa’_u-d tB\N SSB] Karpataka State Remote
sensing Ap:pl'icat_i'gn »Centse [f{SxACJ Benbﬁ.lmI St
| Development numomy {BDA} Secretary,’ Deparnmen»

.of Ecology & E"N"O“lr‘ne“n, Govh

o
oamaine
e S
G

oz
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FIELD VISIT ON 2082015, *

valley region

A9
q

(')

v
1

with concerned records as Special Invitees !

or the next

~ meeting schéduled to be"heid on 6,.7.2015 & 7.7.2015.

The commitiee visited the project sites of Coremind

Software and Mantri Techzone, the lands for which were

acquired throug'n KIA_DB.'The'committbe also visited the

of Agare = Bellandur Lakes and have the

" following observations;

1

M/s. Core Mind Software &/ Services Private Limited:

» The Project proponent stated that their project is not a
part of SEZ Project:. i '

> No construction activity has been talen up at the site,

except for construction-of Site Office.

S There were some encroachments by private persons on

the Southern side of:the project site (between Sarjapura

Road and the project site). In the encroached land,

there are some’ small sheds, 'Fursary‘, workshop and

paver blocks manufacturing unit.

» The Rajakaluve [';%_;jhich ' connects Agara Lake 10

Bellandur Lake) is located on the West and Northern

sides of the project site, The Rajakaluve was carrying
: s

lot of sewage, construction debris and

waste.
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» Bengaluru Electrici:} _éb.f)pi}/ .I Company (BESCOM)
substation is located on'‘the Norlt’r. West comer between
the Rajakaluve and projec;i- sice, The co*.a.s:mczion work
is 'n final stages.

» After the Rajakaluve 0.1 t'I"“ northera side, M/s. Aduaita

..Vent:ures (P} Lid., I'.-a're constructing Residential
Apaf‘tment with 170 Flats & they have obtained CFE &
EC. ’I‘his_ proper-’.y s ab';\t:iing the Rajakaluve.

» Anun- "“IEtal‘EC roaa 1s exm g between the Rajakaluve
and EDSCOV sub sha 10-1 Wcm on the un-mictalled

road was in' progres’s.‘ This un-metalled road is the
9

approach road 1o 'c'o:-h" the BESCOM sub station and

‘\ﬁ/s Advaita Ventu res [DJ Lid.

e
I

M/s. Mantri ’T‘echzone'.,?rwa:e Limited (Forrmnerly called

M/s. Manipal ETA ?vc._u;‘ta._,}'“'

> The projéct is pa_rdt--of.'ﬂ}el;‘séz.

» At the time of tﬁé..\_;:__';'si‘i."._the coné_truc*;ion activity was in
progress. The p"OJ&Ct ;ﬁroppnent informed that
subseguﬁm to the vacanm of* stay, work has bﬂeu
restarted. ot '

> The R_Jakaluve (connectm gara Lake and Bel!and‘;{r

Lake). ﬂows adjaccnt to Lhe p“OJ&Ct site on

North West side and-Jmns the Bellandu
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» The residential apartment Jp.

roject of M/s Sterling

Developers was being ¢oNs rucied on the Eastern sicle

of the project: site

» The Committee o'::se.—vec. t‘r‘"' gxcav ated soil had beenl

dumped in the course 91" the Ra Jal«.a.un cesulting in the

“reduction of width of the Rejakaluve.

Agara - Bellandur valley region

» This regiony forms the part of sensitive zone &s Fe

Rewseq Master ‘Dlan [RMP] éOlS'Of BDA.
Bellandur

» The drairage cha*melsf Qa;a;{aluves feeding He

and other ..,a'lces in the “ea\o-i qeec to be de-silted and

restored to 118 orxgwa‘l w:a*h 80, that the caryy ing

capacities of these c‘iamels a.e ﬂaﬂmamec which will

help in m1t'gat101* o; ﬂoods and ensur.ﬂ.g adequate

inflow into tbe ..,a;{es

$» The presence of wzdespreao growth of- macrophyies in
these Lakes shows ‘mgb. r‘ate of nutrient loading. In

addition, fcsmmg was ' obser ved in the waste weir of

Be.landur Lake Tms 1“1c.1caues deterioration in the

water quality 0. Lhese Lakcs orimarily due @ discharge

of ur‘:*ea’cca s\,wage Tne"fo—e the committee felt that

BWS3B [w‘mc‘n is manuatcdl to manage the sewaged(l-

Benrraluru '1ceds to ﬁrov,dc details . of guaniuil of

seweze generated in; thP City, guantud
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_arc R-10 was made on 1"L Se Lember 201

.senior level

‘& Sewerage

_Controlf Board, . ..alcﬂ Deuelcﬂm
Industrial

."Dcpartment

D g
f‘\NI\J..X\J {-C’ B i v i
_-_________ ;

mspgﬂmox morrc‘.'

-

With reference to the order dated 10% September 20135 in

die OA No, 222 o:' 2014, site visit to the project area of R-9

3. During the

v'isit’, apart from the representati\?es of R-@ and R-10,
. . I #

fiicials assisted. by field stall from the

concerned departments/authorities such as Bangalore

Water Supply

Board, ' Minor. . Irrigation  Department,
Bangalore Development Authority, Bruhat Bangalore

Mahanagra Palike, Ecology & Environment Department,

Regional Office of MoE,'F,_ I{elr'nataka State Pollution,

t Authority, Karnataka

Area Dcvelo merf Board, and Revenue’

were present-’_Members of the Expert

Cc“.mntcc constituted un the judgment pronounced in

- the case on 7th \day 201'\ werc also prcsem apart from few

representatives of the a'ooe‘la-*ts 0“1 121 September

2015, an interactive meetmg was held i ': ¢ Board Room

of KSPCB 'to gather f-dietai__f}s that were required for

evaluation of the issues involved in the present casc. A

corn::lete list of the participants in’ the proceedings is
K-1468 to

en_closed at page No.

important - photographs apart from




volurninous documents = as . submitted - by -various
departments/authorities,' parties are enclosed at page nos,
K-824 to K-841.

{@ ) Keeping in view the intérc_onnéctéa issues of water supply,

l . . ! ' i .
.- sawage lakes, in:e:‘con:;cc:mg_ channe;s. (Rajleulewas),

il
il WD lard wuse, urbanization, g‘ouﬂa watel] -raf--c eic. apart
‘{3\

3

from specific focus on énvxronmental concerns with

regards to R-9 and R-10/ the I\ote has been prepared in a

manner 10 provide in the begmnmg general observations
‘to ‘provide a holistic view of-. the issues and subsequently

attention is made on the specific issues pertaining to R-9

|
{
@ ; and R-10,

General Observations

&

i

A major portion of Bangalore town as on date lies in the

catchmen: area of Koramangala and Challaghatta Valley

- which occupies around 300 Sq. km area and the elevation’

e

varies from 880 to 680, meters abdve MSL. The master

plan prepared by BBMP sHowing stérm water drains, in-

Bangalore area is placed at page no. K-1064, A large

number of warterbodies/ lakes/ tanks existed i the enure

! i area and a majority of them ’\r’e- interconnected b)' drains
b .
|

and are termed as stbrm

| ‘ According to BBMP, 260
|

upon the mapping, all the dr
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the categories of primary, _secénc}ary and tersiary drains
where, primary, drain is Lne drain that connects the
waterbody at the h1gnest clevatmn w0 ultimately the river
downstream n t'niroughla se_ri;; c_f ffvatprbodles, whereas, &
secondary drain.: is the'one., .whi‘cﬁh connecis any other
wutefbocy to the crlmar\f d"aﬂ Le;'tiar)'.dra‘ins are the
dréﬁ.ns which are not co_ntrmun:_;g to any of the waterbbdy.
Adopting this concept, the'lle;ugth of primary drain in the

area within BBMP, primary drains covers a length of

'460km whereas the secondary drain covers a length of

360km. Generally the area between the village boundaries
wherever demarcated by & (Primary, Seconcary and

Tertiary) drain was termed as Raj Kalewas. The

dimensions of these Raj K"al_ewas .Irange.from 6 Meters 10

20 Metcrs in top math w\t‘q parabohc section. In addition
tO.u ese f{a I{alewas, S"'Tla“ drams taking all from the

,arksflakcs were co-ﬁstru\,ted for 'rnganng the adjoining

; -pa.day flelds: L}*rouglﬂ g1av1ty flow These small drains
‘finally join, the primary, secmdary or tert1aw Raj Kalewas.
‘The network of primary,. secondary and tertiary Raj

" Kalewas i{s meant for directing the run-off/over flow of the

lake to0 other inter—connected waterbody ancl_-ﬁnal’ly into

the river, whereas the s-nall Raj Kalewas ta
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nurpose to the agricular au 11eld 2nid d1recqng the excess

ﬁow to the orﬁ.mary, seco-'xc.ary ancl tertiary Raj Kalewas.

Wam passage of time, .ap1d__gromh 'of urbanization and
natural processes of E,‘I'O'a"‘"l and s litation, the agricultural
laﬁd (paddy fields) have gotlconve;tea into residential
aré_a's--w‘nile t,he;__dimensions OT. tne -Ra; 1(alewa° got
shrinking and closed _'g._oa'n,' At the same ume,
sedimentation/ silt tion is 'takingl place in the tank/lakes
bed and as a sequél to that’ "‘10"‘6 Y b;..urgc*tce a es of
wa;erboc es rernaing 4ry Ior "’IajO“ ,paft of the year;
however, curing monsam ﬂoocmg in &djO‘ area takes
plﬂacc.

‘1. . BExtent of water spread area of water bodies

I.Tha revenue records and :‘ne C{)ogl_é sartellite imagery for
-last 5 1o 20 :_years in ‘cate tnar zlﬂough'the revenue '
.' records show t:":xe exten..i--'of'. Wa'erboav in a rﬂuc‘n larger
_area, whereas 'hc a.ct_al wate;body area as on date, even .
during the mll raservmr level is muc‘r\ less.

9. - Wastewaler oualuy and discharge standards

~During the ﬁelc'.- visit and m’;qraction with the government

officials apart rom the t

K

examination of voluminous records ‘placed by authorities,

it was observed that the water quality of these walerig

{s deteriorating fast. 1t was observed that

rostly domestic effluents~ intd  the Rej
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' pipe. A_t present;: BWSSB has 4.4 STPs at 'var'

H

r.esfncnsible forl -t.‘nis pﬁeno’r:ie‘néﬁ. Wide _sp'read grc;‘.ﬁ;h of
...acropmr'..es indicates h'g"le*.';{'éte of nutrient loading
which results in froth formati_or'x‘_‘in-'thc waste welr /1:;\11; flow
section from the 1&‘;{55,- ’I,“ne-' .Regiopal. Officer 'of the
Karnataka State Pol“'hon Con rol Bﬁe\rd has been
_reqﬁesting the KSPCB atsélf 'n.aul thla Board should
st".p‘-d‘late. condit‘.op that "ﬁ.e ="’1uerts discharged f*o'n the
STP should be meeting the ‘standards of, ‘Inland Surface
Water Standarl-cls” as agaif.st' :.‘rlu.e presently applicable
"staﬂ.darcs of reat ed sewawe elﬂqnn s for uroan reuse” or
“sewage quality standards 'Ic_Jr -n'm_ga:w.on on land” (Page ¥-
1386). ' .

S ¢ Bl Capacity

1t.was observed thal apfar.t-ff_om ”rest'iCtiohs on major

projects, whe'e 1'15La11a“~0“1 61 U’TP {s a necessity, the other

housing 1:>mjectr are cxrecdv or 'ndlrectly.con:ribu:ing e
the sewage mﬂow to the D' 1“'1&:}' secordarv and tert mwyl
‘Raj Kglewas. As perthe Banﬂaln:hc Water Supply and
- Sewerage Boa*d ﬁﬂte* plsm a“qund 1200 MLD sewage is.
.'-generatcm from the Bmga}ore town which 1s collected
through sewer network oi‘-.- a1l ‘most 3300 KMs. Having
: small diameter 'pipe._ Thls ' éﬁllected waste water is’

convcyeo to the treatment, ;:ian-:.t}"cu:rh larger dlamete!

with a capacity to treat arour‘.d 729 MLD




these STPs, 10 new STPs with a. capacity of around 500
'MLD are under construction and are likely to be

completed by the ‘end of 2016, Proposal is also under

' consideration for: mstallauon of onlme monitoring system

- for various parameters of tb.“se STPs and it is likely that

5

- thé same will be commiss_i_' ' _w;thm six months.

4., Water Supply& Gr '1rid {v"a'm'er extra-ction
: At Dfesem: Banga‘o;e Cty recewcs treated water' to the
. [
tune of 1360 MLD :ro:’n"ve‘ Cauvery. As per the
projections, - the rgquirenj.ex_i:_t 'of another 750 MLD fresh

“water is there and for this purpose BWSSB has prepared a

feasibility report. The gro*,a-‘ih’g,nccd‘ for fresh water has put

pressure on the g*ouqc.wc,te, resources. The available data

i it /

i {\Mj e . . T

b indicates that the maJor oomon of the Bangalore town
!!!_ :{l

3 falls in cntxcal zone in Lcrms of grouﬂ.d wate1 exploitatio

I ‘

£ _ It was informed tnat- aaar: fz'om n-:avy clrawl of

i oroundwater for oay -t0- clcly usage groundw ater is alsoc
it , bemg extra.cted for use in onstmctlon acnflty BWSSB

informed ::‘at only One ‘vnl‘ 0“1 Litre per month of STP

treated water is.used by _the‘ builderé “for tonstruction
DUrposes.

The. other connected fact-which-
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. —equ‘.rem ent in Kile-Liter s/day is 28675268

& v Or“
i "?Td
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lakes. BWSSB issues No Objection Ce:_'tiﬁcates (NOC) w

vamo 1s residential and comm'e'rc'ial projects for supply of
water supply and sewage -co'nnécz".on'. A‘I list of.more than
1500 projects is annexed Wﬂ.ere conditional NOC o the
projects is is-susd'wzt. a spac' 18] o:jdu.qn that “the water

supply to the above premises ml be pro vided subject 1o

" the availability’ of the water -pz'ovxsmnal at the time of

;sanczioning connection”. ’l‘he 'p;he:- condition thar is
mentioned Ipertélins to ° 'Quaﬂ.-tu'_z_n of water supply and
I:Sressure will not be guaréptceé"f.' Yet another. condit_.ion
:eoL ires that “Tertiary treated water available at BWSSB
Sewage ‘T"eatment Plant bho.df‘ be used for construction
pur_posa in 0"aer 10 ccmse'\,e potaD1e water of othen-way
they should malke their own ar:angemem‘ i
5. N\,\merous:;;_réjects in b‘rcxix_-;iity to water bodies and
Raj.}{alewas |

re‘e"eﬂce o 'ew 5:’ Jﬂe b‘r.o_tcﬁgra.p‘ns taken during the
field visit, would indicar e Ll‘\at some of the projects are
actually either on the edge [e)e8 Rej Kalewas or on the edge’
of the lake tsell Fox the varlous resmer\ izl 'development

projects that ha\:‘e'been 1ssued mw'rcr‘lrﬂema1 Clearance

frc'n 2007-2008 oqwards t1 1 now a tota‘ of 842 proposals

‘have been sa‘.ctzoﬂ.ed fo. whmh the Proposegdwateta,
-‘z‘

1110). Similarly, \mth 1cgaras to wvarigus BavaiA s
- - . X ; M| Gengatury Ut
S Reg. M. :u"rSB
. Expire Dt 4:'5'

N 07032025
!

e




projects that have been gr aﬂted ._,'w ironmental Clearance
i the vicinity of Agara and _Be;anc.ur lakes, it-is noticed
that a total of 22 projects have heen granted

r%) - Emironmem’al Clearance from 2007-2008 onwards.
. 6!\

| By -

Raj kalewas

Considering the modara_teiy‘" undulating. topography of

| ] ", Ba.nga.lore town-ship, BBM-P.;’_-_has come out with a plan 10
re- moael the storm- wa.er d“'\ms { 1rnav'y secondary and
. temary Raj Kalewas) 10 overoome ,tne havoc caused by the

rains and associated oroblem_o‘ flooding. Based on

. demarca.1o~1 of drams, topog*anhy, catcnme area,

hydrolcgy, land \.13:3, ‘etc., ;.no adop ng the p pcedure
sutlined in -CPHEEO _manual- ',of Ministry of Urban
i XY . .. R ' ;% $ vk o
S Development, Govt, of Indizg, .tn_cy nawe wo_rkcc. out site
i i '
l . . .
! speciﬁc proposals for the Ra\j Kalewas aimed at lining
i ;
n
! thcm as rectangular croas-aecuon w;tn Lh P width
. o
b varying- from 6 Meters; 10, 19, Meters, Restriction 18
; ' L e
| o*oposca c.epenq:nv on the mo"ﬂ of the Raj Kalewas 10
nave 15:t0 30 M eters vi er zare f.om the center line of
! 1, . ' °
. \ the open DOX drain as green'area,
&
| Note on Responccm No. 9

In the above backdrop, an s:ec1ﬁc issues p @fﬁ‘%ﬁh

Respondent No. 8 pertain 1o




. The records show that 'thc-areé allotted to the project
compns\.u of 63 03 "acres ¢ 3’? a gun_tas w'nereas, owing to
‘boundary d1sou:es with the ad o‘mng Nmtaw Area, they
could-not takt:.a;tual poa;eslsion,c?i 1 acre_\;o.:’u gunias,
_t_‘nus out. of the o:;'.igi:‘iall-y a_llottgd land: by KIADB, they are”
“in poasess:on of 62 acres. L gx.n«ta iand Accordu.w to the :
—ccords placed, certain plots‘t}*at were cncn‘clcd within the

" above piece of land, have 'be&:n '_e_;cquircc‘._by them' through

. private negotiations.. Such land amounts to & -acres 19

.guntas. As per .detai.ls' I.'J'ﬁr'ﬁil_slhed .b_y' the Revenue
department, Survey No.43 ad m e;sunng 3 acres 10 guntas
}:ﬁ.as neither been allosted by I:{IADB:'_no: has been acquired,
by the project proponent, e_‘-'nc_‘." 'g}.g'sgch tl;.e land in the
revenue records I_as lame af.le,a, 'Il.is unauthorizedly
eﬁcroached upon by-the. oroﬁct n*opo ent and boundauy
wall has been raised around the en:‘.—e land ad"neasu.:.w
71 acres 30 g*;.m-tas. Thus, unap{herizec’ encroached land
needs to be restored. : h " g .
; ’ 3 . i

2. The full tank level 6f Belandur tank is 822.10 Meters
above Mean Sea Level | ::LJ and h.g1esL Lcn:c level is 823
Meters abo:ve MSL. Wheraas.__in Ith'e case-of Agara tank, the
full tank level is 8756.70 _Me:'ers.abolve MSL and the highest

tank level is 8'?'7_,60 Mezeﬁ's'lébove MSL. The extenp.ef——-=-

%E“W’
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Co"maratwe extent of 'nes-e Ilakels in the Master Plan of
2015 shows ‘considerable  variation, It would e
appropriate to carry out c?lesi‘;ting-cperations in the water
body area to ensyre proper s.t.brag-_.e.

3¢ . The revenue “a\.ords mdrat;‘: that ﬂ*e méjor portion

of the lanc allocated to Resnondent No. ¢ was agricultural

. land (paddy ﬁeld’}. Th'e -.Cadastral map of 1956 indicates

that irrigation canalfRaJ F{alewas *akmg off from’ the

upstream Agara Laﬁk passed through the area of

' Resoondﬂnt No. 9; ho‘weve*,'c.fter inclusinn of the area

Bangalore Mahanagar Pal ke and construction of Sarjapur
road aoutnng Agara 1a},ce this- area 1s 'ﬁ‘é‘f“m&e: y
ct.ltwatmn and the outlets from Agara gank for ::upp yl..gl e

tank water for 1rr1gatzon purposes were blocked and no

- - o s

_evic’.enca. is a 11&01“ abouu exxs.ence,cr" u‘rlgauon canal/

raj kalewas.

e

‘4, 'The revenue records placad be;ore us 1nd1ca te that

_Bangalo & Devclopment Author;ty not..lea tne ‘entire area

mcludlng that o*‘ Rcsponde'lt No 9'in the year 1991-1992

. for .Lhe purpose of Hosnr Sajapur Road (HSR) .ayout

[T{IADB) acquired area of Respmclent No. § settin
Sp_e'cial Economic Zone (SEZ).

- General topography and physical feature




.8TP in para 6 whereas para 7 records dischar

topographic features of the area have been made for
the project activities of Respondent No. 9.
As per the details collected, cumulative quantity of

excavation upto of 3:Meters is 254168.82 cubic

_meter s, cxcauatwn umo in Jﬂe range of 3 to 6 Meters

is 136346 C..J.blc Meters excavahm in the range of 6
t09 Meters is 21222 _Cubip Meters,and excavation
the range. of 9 to 12 “vIeLers is 8212 Cubxc Meters,
Du“mg the course of site visit, Fefev-e*'me to the
insp&c_tion made :by.th‘e I{SPCBI‘on .Qnd January 2014

was made. Subsequénﬁy_, upon ‘enquiry, original

. records of the same were perused and it was felt that

the report provides: 'valﬁaﬁla Insights  and
photographic euidenéé o various obscll'vatioﬁs made
in the report. A copy ='o-fl‘-:_h$.samc is piaced at page
nos. K-1375 to K--13,84'; Thle Inspection Report of
Pollution Contrcl 'B'cal_;d_in para’' 3 noted that excess
seil from constn cuon was bemg used within pr roject
area for fllling low lymg area. In para 5, issue of

construction water supply-is dealt, Issue of large

number of labours iandllabour camps and absence of

sullage from'labour camip to the Raj kalewas
8b, issue of buffer zone violation was noti

para 9, dumping of excess soil in close pr
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the Raj kalewas was notli.ce-c't. Tor the various
observations, phoﬁog,{alphic * gvidence with
corresponding 'inc‘-exing. on the 'ﬁrojecz layoutr map
has also b‘een annexed 0. These’ photegraphs with
i+ the cw.irre:?-: photographs ihdicate the state of at‘i‘a".-:'s

- ‘that prevailed at the site.

d. In vi ew of the’ facmai sxtuah.o 1, prooc' records for

excavation and. dumping for each lgcation needs o
be maintained. Conriectegi' issue ;Iagrta.ins to EC
_'speciﬁc condition on *w alueraf.i.lon 1o the cxié;t}ng
'topograﬁhyﬁ‘l, _ h*cb Ip_ractically {s impossible
cons'id::ering the zypc a’n_c'_::.‘l extent of construction is

proposed..

.5, ' Kharab Land denans As. per Lne detauls *’um.shc,d by

the.-Revenue Department one acre and 2 gL.nLas of ¢

land allocated to Respond

'\I_o. ‘g - M/s. Mantri Tech.
Zone fa‘ls in ‘C’ Kharab land wniéh nﬁcans'tha.t it is yet to

be c\assw.f'ecl U.’ldel" g K"marao cr ’B Kharab land. With the

oresem level of alterat\ on to tl"c tooogranny and partial
constructions already :a:sedl, tlhe.'l_ d_emarcation of especially
«g* Kharab land 1s Icrucia‘I *o idé.ﬁtify the. structures that
ari._illega‘ however, for tl"'-.is-lﬁ'w.;_st revenue d;spartment has

to classify the “c Kharabd 1and m‘to category “A" g

first. : 3 ﬁ




Taised entire construction

6.. .The project proponent ha
so far after pur'c'nasing w_at‘_er -;ﬁrlc:u'gh te;lkcrs ‘and no
s}ieeiﬁc iriformation vée._s ?raﬂe available regarding
sourcing of water, L
| ;

7. The total water reomremeﬁt fo the project is stated
to .b'_e.-fe.SS'? _MLDI as per’ i‘lne :propose.l- before SEIAA
whereas in the I{iADB pr_o‘po's'el i:l-was projected as 0.4
MLD only. T.‘ne project appl_ie_c‘i‘ for water supply to BWSSE
or the entire project, ho_-»ue\ie’:',.they have been grant_cd
permission as on date for we.tee supply to 18 residential
fats only. 1

é. The traffic densny on. the Savjapur road fells in
Categor} & 1e overloadec:, .vhereas with me proposed
8SEZ, it is expected that the trafnc in tbe area wﬂl hecame
very-very peo“ Derfo*mance in. Lerms of level of service. As
per the lease'. agrecment- 1':‘:_1_ '{HDB 1:':'-.'el project

proponent is to- uog'— ade 2 1crns of this stretch of road 10 &

lane road and :mﬂe sm i ﬁder‘-pass 'and ove:'-br-idge W .
reduce the wraffic cowgesncn Howeve‘, in .Lnﬂ meantime, a

ﬂ\«over has al*ead_; Been *amsec. oy the Government, thus,

the entire issue requires a .:es}‘ 1ook

Note on Respondent No: 10

In case of Respondent No. 10, it was “cLec’ that as *m 4

land details are eoncerned,-m)'_disoutes ate fortho

S¢ far consiruction has not been. raised, only p /'(8‘

wiy
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excavation work has been carr ec. out L-Icmff-,w:rJ as far as
issue of Kharab la“d proxirity Lc> "a} kalewas, presence of
irrigation channels (ra] kalewas} on originally allotted
agrir_:ultural land, traffi con'uastion, water requirement,

| ‘etc. are commeon, as in caseof Resnonder. No. 9.
4 53&5; "
1 . f/"‘RUE CO“‘\ H
g ' -
o |




5

C ANNEXS! E-D 20
BEFORE THE NATIONAL GR.DBN TRIBUNAL, ¥
PRINCIPAL BENCH, NEW DELHI

Original Application No,-.zzz of 2014

Forward Foundation & Or‘_.:.'VS'. St'atc of Karnataka & Oxs.

CORAM: - HON'BLE MR. JUSTICE SWA’I‘AH‘TER KUMAR, CHAIRPERSON
HON'BLE MR, JUSTICE M.S. NAMBIAR, JUDICIAL MEMBER
.. HON'BELE DR. D.K, AGRAWAL, EXPERT MEMBER
HON'BLE PROF. A.R: YOUSUF, EXPERT MEMBER
HO“I BLE MR. BIHRAM SIN GH SA.J'WA‘H EXPERT MEMBER

Present: Applicant: ' iy _l'ur "{aj Panjwa.nl, Sr. Adv, with Mr, Rishadh
© Parikh, Ady. i
Mr. Dev;raj Ashok, Adv, for State of Karnataka
~ Mr, Attin Shankar Rastogl, Adv.
Mr.-B. Ri. Srinivasa Gowda, Adv.
Msi Shwc'tn §. Parlhar and Mr. Ankur S.
Kulka:nl, Adv, )

Respondent No.
Respondent No.
Respondent No.
‘Respondent No.

LS N

Respondent No. 91 Mr. Shekhar G. Devasa, #r. D, Mahesh, and Mz’
= Manish Tlwari, Advs.
Respond‘gnt No, 10 Mr. Raju Ramacl":md:nn. Sr.  Adv,, DMNr
5“’* S ‘Devashish Bharukaf’ Ifi.‘lSurn,l Govindraj and Mr.
fx el Valbhav Niti, Advs. v I
o ; Saransh Jaln,

B -'R.esgaondent No.11l&12: M Prwaen Sehrawart andjhlr.
Rl ;}-} ) Advs, k- ;

—

-0 oru‘\

2014 - F‘orvvargl I:‘N'Lmdat on.& Ors V"‘ ;Sta.te,
A l:-f--uwm,

T | & Ors. By 1ts dgtaigedEudament var ﬁus
‘;‘ e ,f i
| passed mcludmg! appomtment of ;lelgh Dowered'Commrec |

|

R
b :

f“& S
wmcb was .cq‘uh‘i é&kfato,.fsubmm tgvreport, |
¥ .

i’i

~~P'§ponc 1t had preferred  statutory |
Appeals; against order dated 07 Ma), 20 15 passed by the l|
”‘nbunal before: tr‘c P‘ov ble Spremc Court of India which i

came o be msposcd of vide order dated 20% May, 201:>i

| order reeds as foi.ows -

|

l. | \ “one of the main cont
| : Appeliants in these Appeal
| \ Tribunal had heard the ma”.
l, issues and no arguments on




s

i

ji“r' Court o‘i‘ Incha gd&téél~90h“ May, _'&'
K Liv:

final judgment dec'aes the merits of the disputes as |
weII and above -all a penalty of Rs. 117.35 crores
against the original Respondent ﬂo 9 [the Apnsrlam
in C.A. No, 4832 of 2015) and Rs, 22.5 crores aga: inst |
Original Respondenr No. .10 (the appellant in C.A. No \
4829/2015) is imposed:

On the aforesaid averment, we feel that it
would be more appropriate for the appellant to file an
" application before the Tribunal with the prayer to
recall the order on merits and decide the matter
afresh after hearing the counsel for the partles, as
the Tribunal knows. better as to what transpired at
the time of hearing. :

With. the. aforesaad liberty granted 1o the
petitioners, the appeals are disposed of Certain
preliminary issugs are decided against the appellants |
which are also ‘the subjget matter of challenge.
However, it'is not necessary to deal with the same |
this stage. We make it clear that in case the said
-gpplication is decrded against the appellants or if
ultimately on ‘merits,+ it ‘would be open to the

appeuams to .chdllenge Ehdﬁg‘,,‘ rders by filing 'he]

appeal and in that appeal all the 1'91:(3 ..uh ch are |
decided -in the tmpugned Judg'né can also be|
raised. ;

The counsel jor the ao:}elfams stér e that they |

would file the reqws.ue application r.u:“hm one week. !

Tili the said application is decided bw rhe Tribunal; |

there shall be stdy of the direction perlaining [m.;

payment of aforesaid penalty. e !
Mr., cg Panjwani points wr thart

1e 4] r.b..e,:af I
has aIIowea; the appellants ;‘_qﬂr roceed with the |

constm&mn oniglon the payment of ithe c_rfoaesmrf. I.
J.ne/penafty @;We‘; leave it to he Tribunalto pass |

he&nng rhe parties.”
Jﬁ \\\.‘g:’iw

Lﬁ.
x‘%«{{Op tHe bas;s of t‘ze,,
5 ",,, v ;wh

th Apph(.am filed | {
i |
1]
|

pa.:t'cularlv in’ rclatzon o thr: issue No. 5 and opportum..y

of hearing be:. granted to the Resoonacnts When these

two apphcations camc up for hearmg before the Tnbur‘al

that reads as undqr:- :




Without prejudme 10 the rights and contentions |

of the parties’ and sub;ecr to just excepfwn we would
hear the parties in terms of the order of the Hon ‘ble
"Supreme Court of India primarily on the question of
imposition  of : Environmental Compensalion and |
\ : merits artacned in relation thereto. Parties are given |

liberty to address their submissions on that behalf. '.
With the above directions the M.A. No. 603 oJ l

| 2015 and M.A; No. 596 of 2015 stand disposed, of \

,wlrhou: any order as to cost.”
® s | |
. : ; \ As 15 ewdcnt from Lhc above order, the Tribunal had |
|
granted.llbc*u Lo thc partlcs to address the Tribunal on\

the limited quc-stmn -a.s--_afc;re statcd The parties were |

lengm ‘and the case was heard on day tol

heard at grcaL
drday ba51s Keepmg m view tne‘ﬁOrdcr of the Hon'ble|
;“ \% F
\Suprcme Court Df lnd1a thc oec':

‘-w

iar facts and l.

cifCumsta“ces and more partw.cularly tHES dct“that one of |

idemitting |
B [

'bc cf ice on 05% May, 2016 we consider 1t~anp* jpriate to LI

| the hon’ble ‘\ficrnbe. (Dr D 1( Agrawal) wou'

pass, c.etaﬂed dn;ec.'%xons iny rclatlon to’ i:ﬁe botln ¢ matters

e

i b

fer p'\rc\

for whmh ‘r‘-hm feasons“could be: reco*dcd in ithe lat

4

T

: "\
of the daiy b)ir}é ﬂ,;}}mal Thus, we, procced"{o ecord the l
e ’ e

.;. operatwe par%ggg thc j'adgmegt%\\1th du‘ '1‘§ns as isll
d’”é’"ﬁcd proﬁ ;

Efr ‘Dy thc Trmu a} n

thc Inspecnon Note prepared after site

1\-..-
_h\d'

inspection by the two Hon ble Expert Members of this

Bench, we und 1t neccssarv for the Tribunal to 1mpos

certam condums and issue apprcpnatc arecr ons, as z\

cond1tmn precedcm

for these projects to re- ~COmMENce,

|

and/or fompleta thcn- pro;ects in acco"a%%




L3 a1
1, In view of our. di'scussion in the main Judgment, we i

|
are of the co"saoered yiew that the {ixation o.-rl

distance from water bodies {la‘{es and F ‘Qaycalcwas}\
|

suffars from t"xe mbmlt contradiction, legal infirmity’ |
and is without any sc1ent1ﬁc iustification. The RMP

- 20\:: prowdcs 50m f"om maddle of the Rajkalewas |

as buffer zona in tr*e. case of pnmary Rajhalewah

25m in the case 'of secondary Rajkulewas and 15m

in t‘ne tcmary Ra_]kulewas m contradiction 1w the\l
30m in th‘e' case of lake which is certainly much
ty as a water body/ |

wetland 1_5 well ‘known ccrta.m'fv- ﬁ"?t of wet land. \

! || ' B
‘ || ' _ j ; ﬁv bigger watcr body and its. u 1li
- \ '
Lo
Bl Thus, we dn‘c‘_g ‘that the dlstan-,c,
1 d

' '--Resgﬁondcnts 't\p;.._ g and

Waterbodies: and wetlands shall be maintained as ‘

it o b : S ;
'l DElowWi= },_‘-m-.;. J ki ||
i g . . | S gt
'1;.‘\ i,, ol _-"*“in-,!;he casc of Lakes, 75m from the li
3, & e f g !
s, v At e - !
L et periphery of wWater body 1w bu \

5 L e X oy
| ¥ P mamtamedwaa*r grcen-b nd bulfer b
| '@é@"ﬂ%‘“‘ o p . I
|. ‘E'}f?' g zong fgrm all the CXlStl a.warer hodies | .
i IL 2 ;
4 2 wﬁl@i“é axc '1
|
{ the primary |

i |
i Rajk _lewas. '

" 35m from the edges in the cast ol'\
' l

secondary Rajkulewas

o '_‘2I5rn,from the edges in the case c£|




T L v =]
sustamaole ocvelopment part'calarly keeping m'\

mind the ecclogy and environment of the areas mll

' * N |
quesuon. E f : |

I

_ - i

All the offending constructions raised by |

- : |

Respondents Nos: 9 and 10 of any kind including |

: |

" 4 ' . 5 . |

boundary wall shall be demolished which falls |

within such areas. Wherever necessary d’t’:dglng

operations are.required, the same should be carried -|
. '- i i !

‘out to restore the original capacity of the watey |

+ . 1

sp"cad area anc‘.f'or wetlanc'.s, Not only the existing 1

' O“‘SLI‘LCUO"’L v.oulc. be removed b1_.‘.t also none cnl

mw - '

these Respoadems - Project Pro

“,
4y
4

permittcd to ra'se any cons;mcn

in‘this zone.

A‘Jl authonnes parncuhrly

T

Authomy shall carry out this operaticp ik ot

e

all the wa,l'r.es%aodﬁ.es/ lakes of Bafiglore. ™

ok
"‘he ga.gacaty**af%he existing STPs to

{‘M *"t.

ernmc mn vbrwately é\u‘ne
":’d‘s

R
st

e i irevised standafds r‘eﬁ“d’%y‘*’é—gCB | MoEF.

""% i

|
3. ‘Banga‘ore -,,'cuy_ rc;céwes treated potable water m'll\
|

et N e
e, ...__,;.v <

1360 * MLD -“from siver Cauvery whereas the
requirement is:for another 750 MLD and the entire \
area falls in’ critical zone in terms of ground water

exploitation. Information reveals that only one |

million .litre per month of STP Wsd

o

by buxlc‘.crs for construct

reason; tl"c BWSSB isse

»




& FO I i

| directions need to be issued:

i

oIS

é:&

b o - water and this should be a pre-requl

Eoi o | ' grant of EC.

.J,‘ ,,‘; _.4':

]

o
purposc avld t‘ms should 5'

a cowdmpn for cor1 strucucn prja,s

i i
const-ucuon. necessa*y upgrac:"‘tm
s m]

r*-*

L,
m‘-

f‘-‘i

- residential gﬁd-pommercial projects in respect ol

requir.emeht-‘for the construction phas

isite for

use onlv treated sewage! wa‘te for construction |
R

¥ ﬂ@zctgd in EC as |

ﬁ A,
$hésific Coditions / D:redtion for Respondent 9,

a.\.u., T

W

respondent no. 8:

res.o ed o its original condmo

p*olect proponc;.t The B

shou‘ld 2 bel. réstored by

; é&dlt “} Q.ht‘f’le above dq_'% ions which should be |I

@m

e}

; 'supnly of poté.blé _water. In this context, following |

At the “time of grs.nt of EC, the water
e and |
op;rati&r;- phase should Te considered |
scpa.;a1;ely., Due consideration should alsg be ||

given fclr idcntiﬁcation ‘of source of supply of \

l
i All the’ prolcct propo% nts should neccqsamy!

l
l

i threvcr thc quahty of chatcd‘ scwage water

of "CbI)D;\(‘L'ﬂ.o nos. |

‘conditions shall apply W |

‘ o i Recla1mcd arca of tl"c m.kc to the extent ol

!
|
acres 10 gumas in survey 0. 43 5houlcr ucl
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bul‘fcr zone of 75 m should be provided between |

' the lake anu L"ae pmjec* arca and this should be

maintained as gc’e'en' area. l\
ii. In the remammg areda, where p"lmary Rajkalewa |

) |
is abuttmg thc pro_]cct area, 50 m bulfer zone on l

. the side of the project area !'ro*n the edge of the’

-raj‘{alewa should be maintained as green”belt. |1

i,  Several 1_r 1gat|.on canals or tertiary rajkalewa s]
1
"
through'’ the area of respondent no. 9 and serve |

|

the dual purposc of 1rngamg pdadv fields and |
7 \

i

taking 0ff from the Agara tank were pas

5 .
chsposal o£ surface run off “(stor m wahe drainsj |
: du"mg ramy season. Howey 'account of the ||

actmhcs o; Lhc project, these d1 4
{ohallv obhteratcd For the purp

dlSpOSEﬂme ‘storm runoff fx‘{fn th
4

: _,_-é ' : |
iallm"g fb&w::en the Agara ' lake aﬂd 4 t‘mli

i ai

s

t ) &
a}(f: respondc'xt no. 9 must provide |

;gg,-,‘, | \ ) |
er of stonmigwater c1 ins based on |
3{:‘?;, g %R‘n‘ Wﬂm A T i
“ﬂﬁﬂ pro‘pe. hydromg qgkg?study 'l;knxgs_i
ghoulg“‘m%ﬁivé‘i-a‘sbuﬁcr %«:&ne t‘; m on eit‘ncrl
cre
*""@%m;i‘ iy bank mamtamgd%ﬁ:sagf”étrﬁe“élt S \

it hp—-m._.._._ s Q'\‘j?“f’ |
Auantity of earth excavated for |

he ccnstrucuon of project is around 4 &akhs\
cubic mete_rs in the dapth range of 0 to 9 meters. ‘

This ha's -c'réated hugé hillock like st;-ucture

obstructmg the natural flow pattern qus_ur’aw

R TRy

runoff f“om Agara Lake sxde ,25 w%fr Lakh A
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=
S 7€
be cons'-ucteci a.munr.z the existing dumping sife |
i
for safe dlsposal of rurmf; to the Rajkalewas. For \
A
the dlSpOSB.l of cxcavated material, a proper |

muck dxspo-aal plan duly approvcd by SIEAA

shall be-prepared. In any case the plan shoalc.

|

\ Iensure that 1o muck!sedimcnt flows into
Rajkalewas andfor Belandur lake.

\ v The '{harab lar‘d 1acnt.ﬁcd by Revenue Dcp |]
admcasurmg_ 1 acre 2 pguntas should bc:1l

. l.
demnarcated and maintained separately as green'l

4 belt. o :
t %é%f%:* 4 ||
The cnure areen ‘belt creat ﬁ u’atla the dir CCII(:"lh |

" condition and will be over
belt ag.ndicated in the EC. T
? % st T
. In, yiew of theyheavy traffic ’lowd in
& N é“

\S&l‘fﬁ@‘.ﬁ?‘ J;Q;a.d a proper 'atudy on

.u?- 2
m...,,,

'wn ; 0
_ pla"l needs o be prspared a
Ji\. i

AEe *':&'dxexclusn ely% it

; {ramcﬁéhnsm foot falls;;sxpected
it

|
:‘:' progcct area and incorporated |

._..',,. wl ’ |
as & part ot’ rm ovcrall project layout, within a ||
|

pcnod 0; 3 *r\onths l

Judgvnem we Had heard the pa&%&rﬁﬁ 5

. \ 10. Though, at _hc time of hearing prig W

"!\ o
on all 1ssues w1th cma}}asxs,cxgﬂr_ 03
% : ‘- .,;,;.E'.“‘ ;
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.-*T&ﬁ 13.5 g"ores 3% of ttljgtated pro ‘ct c

mvironmental | compensation  including  the '.
‘quantumn. Upon hearing, we are of the considered
view that environmental compensation impcsadl

upon Respondcnt-No. ‘g calls for no variation and

" the Respondcnt No. 9 shm..ld ve called upon to pay

the said amouu of Rs 117.35 Crores determined

under the ..Judgm,e;:t pnor to commencement of any |

project activity at the site. Respondent No. 10 has \

L)
_ not commenced any actual construction activity but |

has carried out-various preparatory steps including-l

excavation a:_'xd deposition q{ﬁgge earth by crcmingl—i

office.

|
flect on ||

i S
Thus, ' considering curnulat]

environment aﬂd ecology due to vario_ 5 "6: ’aches in

that oeha.ub{ Respondent No. 10 and thesfact tha

the rem@dml f’reasurcs can mofe 'effcctt

|
e take". ]]
F“u\ ]
ﬂthe T%S o-m.efnt No 10, wew,rcducekm ironmental |
xn e
compen gf g payab e by Respondan N ;
ST TR ]|

S

o g Fe 4 o ) r i |
SAES 1&&%&;&3‘1§}1e ongmgﬁlﬁ)udg ent). |
2 4\;'?‘

1.

General D:rectinns' o - |

|
. We direct SEIAA, Karnata.ka to issue arnended order |

0

granting Environmental Clearance within four

weeks fro'n today incorporating all o

P

stated in this Judgemcnt end su)ck




| Sev-
Project Proponents would be permitted Lo commence 1

acti?ity only af:er igsuance  of amended '|

' En\;ironmcntai Clcarancc prder. |

: |
2. 8 EIAA I{arnataka and MoElI‘ shall ensure regum—]
l

super\rlswﬁ and. mo'ntormg of the project nd

durmg the construcnon and ‘even upon completion’
to ensure that actmty is cafncd out strictly 1r1|

|
accordanc;; »y;;h the conditions of the order granting
Envi‘onmcﬁitéi_ ) * Clearance, this  Judgment, \l

I\o&f‘.fatxon Qf 2006 and other laws in force.

l_
|
|

. The mstamces in resoect ombdi’f&r zone specified in |

this Juagment snall be madc appl ablc 0o au thc '

projects and all the Aumorit..ns, co*ucemea are

-dit:ectad' t

projects.

hin fou'vweeks'.from today and the MoEF shall |
=8 |

ccnsxdcr the same in accordance with law and grant |
|
\
. : |
its approval or othcrwme within four weeks |
therealter, Aftcr'- such aipproval is granted by MoEF, I

the State would issue rotification ngu,g.;m such |

_ areas. 1mmcd1ately therca.ter mﬁéﬁaYunCc XL

Rules and law. ' R




B,

gol

. ! that debris or any construction material that has |

been dumned mLo the Rajkulewas, or on their
Banks and on the buffcr zone of wetlands should be

removed wmhm Iour weeks from today. In the cvent\

I ' ‘ thay fail to do o, the same shall be removed by the |

\ Lakc’ Dcvelopm'c‘nf Authori_i:y along with the Stat‘e\
|

] |
Admimsrat,on and recove“ charges thereof from the |

y C s said Res Gnr..ents.' |
a» L P -1

&. There is a serious discrepancy even in regard to the |
measurement of land as far as Respondent no. 9 is

g

onccrncd »‘adm;ttcdly tnc'.Reapondcr\t has been |

admeasuring
63.94 acr‘cs;-though Enwronmen learance s |
y . Do |

been grami_edl for 2,62,636.03 Sq. "'-Mctr.:'_:‘ér which is

equivalent to 70.22 acres. For thi

r:.nwronmental Cleara:‘ce canfigt be given éifect to. |

Wh}‘;c JJ‘).ssmngw the amenﬂc‘d

ircnmcmal

3 ‘iyg,f Z . "-u |
Ciearancgﬁ : _,SEIAA K’Imatakd s"'a.‘u i rake inw il
: gt .\ln-'h y |
'.consxc.era:tmn al.l these asbgcts andjifinecessary, ’,
1 -g""\, |\t.a- ‘x;a{} \ 1
a*r& -\gﬁlndffreqmre Respm\:;;m no. ubrmc a fresh |
o
: ! .é-}he cntn‘es 3 Je&. ay be fcwsed in l
e "“"""':f%‘;a“tcordar‘cc Wlth la s "“- ’*5* l
: %‘e:

7. Eg;_h tht:,'Resoondfpts (Project Proponents] sha 1|

o -,L/ |

submm an appropmate plan in view of the conditions |

impos'ed m t’m.s Judg'nent and the amcndcd|

Envn‘onmcntal Clearance that would be issued.

-d_cposztcd x pncr_. LSSJ.EHTL%

_“‘nvxronmunta‘. C‘ca.rance
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o

. G |
and 603/2016 are finally disposed of while leaving the |

parties to bear their own costs.

|
l.

\ " Wik the above directions, the Original Application |
: | s l
| | No. 222 of 2014 and Misc, Applications Nos, 586/2016 |

N S
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ITEM NO.12 cobrt Wo.l

SyUpREME COURT OF
RECORD OF PROCEEDINGS

MANTRI Tﬁpéﬂoza ﬁVT;'LTD.I g
. 'VERSUS
QE? FORWhﬁD‘?OUNDATION & OR;; __“   . Respondent (s)

. : WITE

L] B c.A D 16939/2016 e '
‘ (With appln'(s) fox parmission to £ile appgal'and office Report)

Date ! 12/05/2016 Thase_appaalg-weré_callad on for hearing teoday.

CORAM ; et
_ HON! BLE THE CHIEF JUSTICE )
HON'BLE MRS. JUSTICE R, BANUMATHI .

Fox Bppallant(s}

v,
¥
‘41

R. Venkatazamani, 5. Adv.

Mr. Dushyant Dave, Sr. Adv.

wr. Shekhar Devasa; Adv.
My Manish Tiwari, Adv.
pr, Yashraj Singh Bundela, Adv.
ws. Neelam Singh, Adv.
Mr. 5. Mahesh, Adv.
Mz, K.V. Bhuvanendra, Adv.

S Mz, Anup Kumar, Rav.
Mr. K.K. venugepal, S=. Adv.
mz. ©.Kiran Shetty, ST. ndv. 3
Mz Rohit'Bhab,-Rdv.
bz

Kush Cbgtu:vadi, Rdv.

Fox Respondent(s) R e

Mr. H.N. Salve, Sr. Ady.
My, Mahesh rgarwal, adv.
Mr. Rishabh Parikh, Adv.
Mr., E.C.Agrawala, Adv.

vagrEn g No 14 & 15 @ M= H.N. Salve, Sz. Rdv.

HEEZEBAD Wo.16939 r..?ravaenLSéhrawat,_Adv.
NESER2016)  My. Saransh Jain, Adv.
(R.No0.,1,2 & 3 - Mr.! Arvind Datar, Sr. Adv.

In.CA No.5016 . Mr. E.C. Ag¥awala, Adv..




£
H;;

r
=

i

© (R.No.12 & 13) . Mr. Arvind Dataz, Sz.Adv,

in 20186) Mr. Mahesh kéa:wal, Adv,
Mr. Rishabh Pdarikh, Adv.

IN CA No.5016 Mz. Praveen Seh*awat Adv.
In 2016) _ Mr, Saransh Jain, Adv. .

Mr, 0.P. Bhadani, Rdv.
Ms. Anita Shenoy, Adv.

My . Devashish Bharuka, Adv.

UPON heaxing the counsel-the Court made the following

0RDER
Civil Appeal No.5016 OF 2016
fssue notice.
My ,Rishabh Parikh, lea;néd,?cnunsal accepts netice ©Onf

behalf of :aspondant No.l to 3,'12{an¢ i3,

Ms. Aniﬁa Shenoy, _earned counsa; accﬂpts notice oﬁ behalf
of respondent No.4& and 6 to. 11 : She .shall take instructions
for f£iling counter affidavit on beba‘f of the said respondents
Since Qohe of  the said :aapondents mag choose to engage 2
counsel of their ‘own choice we direct simultaneous Zissue of

notice for service upon the said respondents dasti.

rssue of notice te the remaining cespondents is dispensed

with for the present.’

Countar affidavit be filed within foux weeks, Rejoindex

affidavit, if any, within twc:ygeks_the:eaftar‘

- Mr. R. Vankataramuni, laa néd senio* cournsal £for the
petitionez company submits vhat although the company had been
pezmitted te resume its coqstructloﬂ aativ_tias in terms of the
orda_'passad by the Trzbunal % has not chosan ro do so. He
further states that the extent of 3 acres and 10 guntas of land

refur:ed to in the 1mpugnad oxdex passad by the Tribunal is not




Qnrc”

ao>
actually:iq the occupation of tha:péf;tioner company and that
the petitionex company has no ob’j’af;‘:_;ién to the possession of
the said 3 acres and 10 guntas of, land being taken over by the
competen:_éuthority‘ He has also_;o sbjection to tha removal
of any building standing on the said‘extentiof land., In that
view therefore we permit the ccm#atént autho:ity'to take over
the possession ©of the extent of 3 ﬁqrea and 10 guntas of land
ceferred to in the cxdex passsdlby,the cribunal and allegedly
in fossession of the patitiongr" cémpapy' We also permit the
ccmpetent_éuthority fo_ramovafdeméiish any construction put up
on the said extent of 1and. Keeping in view the fact that if

the petitioner company has not .resumed its constructien

activity -so far, we direct that it shall maintain status quo on
¥ e - (G

Opar&tion of the impugned oxdex in so far as it directs

award of a monetary compensation of Rg-117.35 crored shall-

howaver remain stayed until fyrther ordars.

List for further oxders on 12707.2016

Ccivil Appeal 7 .No.16939/2016

The appeal is dismissed as  wikthdrawn with the liberty

prayed for in terms of the signed order.

(Ashok 'Raj Singh) v i (Veena Khera)
Court Master 5 Court Master
(Signed Oxder is placed in the £ile)

L
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IN THI SUPREME COURT -OE‘_INDIR

CIVIL APPELLATE JURISDICTION

CIVIL APPEAL D .N0.16939/2016
CONFEDERATION OF REAL ESTATE.. .° .. ,APPELLANTS
SEVELOPERS' ASSOCIATION OF ' :
INDTA-KARNATAKA AND ORS.

VERSUS

THE FORWARD FOUNDATION AND ORS! .. .RESFONDENTS
0RDE

ﬁr. K.Kﬁ Venugocpal, _leétﬁed‘ senior counsel seaks
le;ve-to withdraw this appa;i;reserving 1iberty foxr the
individual mamhers'affactéa by'ﬁha impugnad ordexrs to file
individual cases.

igsed as withdrawn with

‘The appeal is éccordinq;gfdism

the liberty prayed for.

i i

Vo ;
NEW DELHI, . \1 : Coff J
Ay 12, 2016. I o iﬁl
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A / “
IN THE SUPREME 'COURT OF INDIA %O‘}’
rcwn, APPELLATE JURISDICTION -
' - LANo, ?a OF 2016. -
AN
CIVIL .a.p:nsAL"l\.fq:;so 16 OF 2016

IN THE MATTER OF:- -.
Mentri Techzone Pvt., VAR e Aop licant/Appeliant
-VERSUS- T '

~ The State of '\2-4'15.\.5(9. & O"s Sy

=2

Respondents

. AN APPLICATION FOR. ruR’rA“R DIRECTIONS DURING
. THE PE ‘\IDEVCY OF APPEAL ]

To, : :
The Hon'ble chief Justice of
India &nd His Compamm

Justices of rlo*x'cﬂe Court -
. The Humble Application of the

Ap_pel‘._ ant/Applicant above nam gd:

wos RESPECTFULLY SHWETEL:-
1. The %pae;‘lantfap'\l cam aoovg ha.mcci

filedd the

& -
; ; - aforesaad le Appca} No. a0‘6,f20‘ 6- be1n°’ aggrieved by

. & § hc xmpugﬁea Judgfnent and. final or der dated 04-05-

2016 passec‘. b} the Hon"ole Na:zmﬂl Green Tribunal,

pal Bencn \ch "elhl in Original Application

12-

Princiy

No.222/2014. "‘h- afo'esa\d a\ppea; was list ed on

|'.-\e

Oa 2016 and thigh Hon ble Cour“ .after hearing o

pa::ues to the lis, vvas pleased to issue notice to he

respendents and u1rcchec. ‘that the “status gue” should

be maintained on ..he spot and also directed siny ol the

award of monetary._compensatlon of Rs.117.

passed by the Tribunal until further o;c.;-:'
o

passed such other érders"idirccqcns Thehe
; T
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Appeal is pending before \h.s L{cm Ble \..ou.—: for further

onsideration.

c
2, That in terms of order da;ed 12 07 2016 passed by this
Honble Court, the ﬁppellé nt has filed an affidavit o

abide by some of the caﬁdmons,stipulated by the

Honble National Green Trivbunal in the impugned order

=

dated 04-05-2016. The dppellant stated therein Taat

certain conditions Were comp'uled py it to the extent

lnm

stated therein and u‘.dcnoom to abide py some of the
conditions during the cour se of constmcuon of projec
in ' terms of tht_z App ovals Sanctions  and

Environmental Clearan'ce granted on 17-02-2012 to the

ﬁrO‘EC'L 11". GL\.F.‘S:.UO“. L

A true copy of Ac\_mcuel A’f.dam filed by the Appellant
on 19-10- 2016 in. \,wn Appeal No,5016/2018 in this
Honle Court. is ma*ked at  Annexure-Afl

(Pg.. ﬂ to. 9\8 S .

3, The detailed facﬁ_s_e.ri_d.icir_r:'ums:a.n:cs giving rise 0 L

S

+ filing of the o*csem Appl cation are set forth in the

aforesaid .’-.ﬁpe‘kl' u: appellan ,’ar'“mcam craves leave

of this Hon'ble Ccurt o rcfc’ to and rely upon the same

as forming part of th_c present application.

4, That the Appellant submits tnat after obtaining all

'san-ctions, approval_'s'_aﬁd orders from the competent

Aut':iori:;cs, the a.ppellant COHT‘“iCI“.\,Cd consty @




VAT

T

the project in tne mbm-h éf November, 2012 and the

Q‘
L%O |

efwironmen: clee:anc Was gramcd much before e

coqstr\..cno.., on l,-’\Q 2012

True Copy of Environment- -clearancc granted Dy State

Level Environment lmpach Assessment Autherity,

Karnataka (SEIAA) dated- 17.02-2012 is marked 2t
&

Annexure-A/2 U’g.% (to“;‘é :

. That the Appeliant suomlr.s that the Respondent No. 12

(Namma Bengaiurd Foundgtion} and the Respondent
No.13 [Citizen's ncuon Foruvﬁ:) héd, prior to filing of the
Origmal Application beforc-t';}c Hon'ble National Green
’i‘r_ibuna‘x instituted abnb‘xé;lmerést Litigaltion in Writ
Petition No. 36567 b7432013 pefore the Karnataka
High Court aec‘m"g to "estram coﬂstructm-\ activity of
+he Appellant. In tn sal J Petitt on, tlie land acq guisition
for the project Was a‘so cuﬂst‘oned The associates of
the @12 anJ 13 Respor‘dents, ‘namely, the 1¥
Rc‘;pondcnt (The ~orwa c’.- Foundauon‘, the 2™
R;spondent (Praja RAAG] and the third T Respondent
: tB.é.ngaioré F‘qv;ronment ’I‘rw..st] fled an application
pefore the Hon'ole ‘G‘fee‘n--’f‘ribunal {Southern Bench at
Cheﬁnzu) on 12 rcbma-v ‘2014 being Apphcation No.
114 of 2014. In the ar:-"hcs.t;or‘ the Green Tribun al

granted an ex -parte 1‘\;&.1'1‘. stay on the 160 April _..Ol

ageinst CO"lS\.fLC\.lOD actwmes on the su"r*‘xsi %R\y

cnvir‘onmcm_a‘ ﬂcaraﬂce had been =Y for thi




T

e

e
@&

w1

project. However, the Tribunal was not informed of the

pending Writ Petit ions in m.e,',- Karnataka High Court of

of the fact that cn‘»‘irqnm’en_t'a'l ¢learance for the project

was issued on 179 February 2012 itsell. Subsequently,

the aforesaid application was heard at length and they

came to be transferred before the Principal Bench of the

‘Tripunal at New 'Deih_"__':aﬁd it was renumbered &as

0.A.N0.222 of 2014.
6. The Appellant sw..omus tt La' the Hon ble Greer Tribunal

heard the prelimmary objections regarding

maintainability and limitation to il Original

Application and also in’ rcspac: of interim order gran ted

on 16-04:2014 ‘ay the ’I‘rL‘ouna.l and passed judgment

and orde" on 07- Oﬂ-QOla on meri:é. The Tribunal al

Para-85 le] issued drecqons as underis

eto pass any direction or o'ae. o stop
of the project or any

ag5 (1} We: aoct n

further progress. arﬂd/o. demoﬂ tion

at t‘n-s stage ‘However, we cOnstituie the

"‘Ci?" mereo

"oilowna Commlttee fo nspect the project {n question

a’ repor'r Ic the Triv
1ssues stmea neremaﬁer." (Order

ana submit unal tnter alia but
spec"tcali,r on me
available at pagc g6 at 1199 = Vol.-l of the aforesaid

Appea.‘.]. .

7. That thc appellam submvs that being aggrieved by ‘the

o"der dated: 07- Oa 2015 t"xc Appel‘ant fllpakC“

No: 4832;‘201:: in this Ho-uble

* .




®.

Hondle Court, by the orc‘.'er dated -20-05-2015 (Order

ava.;anle at pa5° 92-—V01 l] Jm.le disposing off the said

A'.:Jpeal c‘."ecmd the: r‘r Lx nal to recell the order and

decide the matier af‘*esw aftex hearing the Counsel for

the parties. The Couqscf for the res-::mdems at that

i
time po-‘m ed out abom _t“"xﬁ uansu-'r tion of the project
site. This Hon'ble Cou at | ast Da."l of the said order
dated 20- 05 20‘ 5 recomed as.underi-
“Mr. Raj Pa'n,rawam pomts out that the Trib pural has
allowed the asyellants to proceed with the construction
o"lly on the payment of ‘he a."ores"'d fine/ penaity. We .
Ieaue it to the Tnmrae to pass whatever orders 1
deems fit in this behﬂ?f, gj frer hearing the parties.”
8. ’“he appellant sub—n. s tnat in view of the liberty and
& _ dw_rectzm given by s E-‘on’bke Court on 20-05-2013,
the ﬁppe‘lam '&ed an app‘ncauon before the Tribunal
& ' »
er dated 07-05-2018.

on 28- 0-*-2015 for rccal.lmg of ord

During the penuency ox the ongmal application as well

as, ’**e recallmg a.pphca.t;on of the Appal‘;am, the

apnenan t filed an apcuca*mn in M.A. No.1282/2015 on
08-12-2015, inttr alia;-praymg pefore the Tribunal t©
allow’ t‘nc-Appcllan: zo continue the construction and to

create th\rc party rsgms The E-{_on'ble___’f‘ri'-:mnal Was
- pleased 10 allow 'l'\e sald appl'cam.on on 22—_12—’2015

‘and the appellant had re‘commcnccc_ their construczium

in the project site.




Tr.ue coay of order of the "‘fxbm,nal dated 22-12- 2015 is

marked at ﬁ_.nnexure MS { ...... e DT .

g, Subseq_eqt upen the pasa\"c of Lhe ‘order dated 22-12-

"
its constmction.

2015, the Appellant con Lmued

@ e o jghg e 3
i .10, The Appellant submi--s -t'hat, being aggrieved by the
daued '22 lQ QO15 of ‘the “Tripunal, the

No214/2016 in this

' said order

Qespmdents flea a Cwu nopca.
Hon"ole Cou.t, hls--. hon'ble Court Was p;eascd 10

dismiss the said Appeal on 20-01-2016 and confirmed
che said order dated 42 lQ 201:- passed bv the Hon'ble

Tribunal.
2016 in Civil Appeal

of the orde, datsd 20-01
r1is mark ced

ad bv. vnis Hon'ble Cour

t0 RA :

True GopY
No.214 of 2016 passe
as Annexures A;’APg

b
11, The Appellant 'subnﬁts that on 04-05-2016, the

Tribunal passed: the .anr‘ed order.

this E-’oﬂ'tﬂc Court was p\caszd 1o pass &0 interis
order; in View of - the statement tnat the Status quoe

would be ﬂaimain'ed' the: Appeliant has 1ot restarted
the CO“‘S("LCUOI‘I The Appellant craves leave 10 be
relieved or the sazd starer"en and seeks e lperty of

te reco-*:'u'merc‘.n the construction.

this Ho_n-’b'la Court

13. The Appclhn' mshcs "to bring ¢ the notice ©f this
v ol t‘m: p).n'}tcfdtn@s
e 9

‘Hon'ble Court: that .ne pendc, \CY

‘o fo* e*{'rz‘ Leous '3‘,..11‘0«\‘.,-

are being adv erte
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orga’nizat‘.on called the! South East Forum

Sust amable Devel o,m.ﬂﬁ.t It is relevant to note that the

said organization mas -informed the Punjab National

g | 3 ' o
: Bank, Cantonment Branch, Bangalore, i whieh the

i Appellant has bam( account as follows:

4

|
@
"We unders:a nd .:*at‘you have a loan exposure "o

M/s Mantgd Jech.zcm. p Ltd in respeci of a project
called ‘Mantri Agara: on Sarjapur Road Bangalore.

Please be aware :haf this entire land parcel (s, the
subject of a case Ius' concmded a: the National Green
Tribunal, Delni “in wmch the plan sanetions anel
uaearance accorded to M/s Mentri
The information

| Environmental
|

; i Techzone P Ld haw oeew set aside.
din the media as well.

‘has been widely :epcrte
There is therefore & c lear, nsk ch.:r th
ent M/s Manti Techzone P

e loans granted by

(I

; you to he project. oropcrn
g . Lid couldturninio g douo..j’ui as

i I
. Ve therefore reques' you t6 assess your

it |
with regard 10 the aboug expasure in light of t this new

i

set classification.

asset guality

steps you deem

information and take whatever

o ) prudent.
‘ A copy of this tetter is, peing sh
; L of India (.Bmkmg Reguiqnon Department) and with the
-of F\nance Gouemmem of India for

ared with Reserve Bank

| i Ministry

i'nfonna-.zon.
A true copy of the rep“csemauon dated 29™ Augusy
2016 maac by thﬂ-Sou»h Bast Forum fof Sustainable

ore Punjab [ National Bank is c"ﬂ.C‘och.

‘Devclopmc-\t bef

' _ .' herewith as Annexure-ix{§ (Pg..=m

14, The Aapellam rcsocct fully’ subm1ts that %,ﬁgn
4 ﬁ\

Bellandur Lake nas been pollu'ed 0;1 m:(bg’ ri‘t o‘T“

/A

=
b=




8\4— :

dumping of Hﬁtreaze& _.-'sewcre.ge'inot ‘only Bellandur

.
v

Lake but also in otl*e— Ia.kcs in the city of Bangalore) by

“the Bangalore Water Sunclv anc‘. Snweraga Board and

‘ . other hon..ser\olc.s whc‘. have no CO“\.“GCUCBS to public
' égl. o seu;ers or have faulty. scw gﬂ IT..ES.tI"‘."“it plants installed

"within their 'bou“\danes This neecs o be rectfied bY

the BWSSB which can’ u"merta;{e immediate cleaning

and pumping Opera-:io:ﬂ.'_s, :

15. The Appellant s ubmus maL the Lake Dcvﬂiopment

Authority issued & r.oti;c to .the Appeilant on 07-10-
' 2016 wherein it ca;iea upo'ﬂ the Appeliant 10 comply
wit‘ri certa._'m 'directions'thah_we*e issued by the Tribunal
under its Order dated 04- O‘\ 2016 art;c"larlv removal
debris or any consvucvovx "‘"1?-\.?.“ ials from the Raja

G Kahives and for de"r'o'nfiorﬂ. of_ ooundary wall, temporary

£l

or permanent co“‘s.ruct.on Cgnat  fall uader the

puffer/green Zone as c.necned Ly the Tribuna. The sald

ce is in disregard of the order of this Hon'ble Gov rt

noti

dated ;2 05 ./.O L6 108 me a'o-esa.cn aAppeal.

True cOpY of notice da ed 07 10-2016 issuec Ty the

Lake development numontv to the Appeliant is mariked

Anne*{ure WAL {‘Pg,.i?. b 56‘. i

: : = 6 T*mc nppeu..nt submits that the Appellant {s sufterng

huge rr\om‘a'“y losS'qn account of

o

prbccedings e.nd _-:oppag: of <o

T

e
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appellant is ”ﬁable to ralsc amr "\mos either by way of

debt or advances from -cu;ﬁpﬁevs for the spaces 0 be

leased OT sold e such customers on account of such
pending litigations, due’ 0 which, great financial

hardship is Deing cause\, \0 tais Appellant

17. ’_?'né.t tnc Nmﬂ"‘n* sunrnits' that the Committee

constituted - BY the Tr1bu1 al, i s spot inspection

Report aiso did not obse"vc any major deviation at the

site and. tha.t the CO"ISt“U.C;‘O" should be shoppec‘

impugne’d orc‘;e: doe.s 10' cortam any observation 0

me effect that t‘r\a croject in q\..es tion has impact on

cnviro*ﬂ.*ﬂenta‘ deg. ac‘.-anon.

18. When .nc matter -Né.s. listed onl 12-07-2016, the

b
lcamed Semor Counse‘l appearmg on behall of the

K . .t hppellEnt submitted t‘na: an affidavit would e fired

indicatmg comp‘nance Syith relevant conditions  &s

contained in t'né o:d;cr..pas'scd py the Tripunal and also

in the Corvmttees "eports The appel‘.an-‘. filed the

additional a.fmdavh m c'ms of the order dated 12-07-

2016 in this Fon’bxc Court wuh fohow ng statements

[ state that - “the, conc:‘.z.ton with regard (0 the

T12.0 1
gouemment land or land forming part of the Luie
g 3 Acres 10 Guntas in Sy. No.43 has.always

measurin
peen. out of the, boundery of the Appellant and
accordinglys the _sa‘.d_ land i surrendered‘ to-.the

competent authoritys ‘being.

the Ka"natalﬁdejl. ust r'{'Hr




1
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15, The anoe‘!am r‘as axreua_; undertiaken Traffic

Management Sudy as ..n.&c**'ed in the Order of the
Hon'’ble Tribunal a.ﬂd it will malke approp? riate changes

in the design and cmer pamm&ers of ts building i©
provide suitable pass: mrougn and p*ms'c,.)rov visitor
and occupant parkt na at the site of the Appellant.

16. The Appellant subrmfs that it will undertake 0 Use
as far as possidle,’ recgc'ea water during construction
phase and' during’ operahcn phase by purchasing
water from &5 vaSSB or other agency as long as the
water so proumed re acceptabto ur.ler the normal
standards and parame,ers. & owill use recyeied wat
génerdted within the facility ana‘. for this purpose wwill
carry out- double piping and Jse meximum recycled.
water:for lushing and other uses as per g standards. It
will also consume tn" reﬂyf'fea water for gardening and
other non- human: u-ses ‘It is already planned and wil
gstablish ﬂecessary Se.ueraae Treatmem Plants for
recycling f‘waste uater generatec. within its facility.
17.1tis submmea tnaL ‘the Aopﬂllam has complied with
and has carned o.,z' construciign . in full compliance of

..mpcsed by all the authortiies

all the cqndl_ugns_;
{neluding the Enuiholnlmé':mai Clearance granted on 17
022018 1 oie

18. As stat edk eamer ' the Appellant has already
prepa;'-ed a plcm- ‘with' regard 10 Environmenial
Management d.,mng consnucf on ana the same will be
submitted to the co"npe'em authority detailing the
matter and all agtions wil il be carried out as-s:&cﬁes:ed
by such Compe tent Autrwn y (KSPCB and SEIAA) The
Plen includes the mmncaomay to auoid any obst r-ucuon
for safe disposal. of:rur, off to the Ra_,akalwe&ﬁ L'!Fn,

excavated material or ary consbfu@ maeny
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escaping either to Lhe RaJaJcmuJes or Bellandur Lcu‘ce,

so that said conditt {or: 18 ‘complied wi th and no damage

_and caused either to-the Rajakaluves or Bellandur

Lake. ; : K ; _
16, I state. that, the: c‘onérmct:‘or of the Appellant is
limited ta tre ianas tha' gre clloited to the Appellant
and those which- nave Deen under private negetiation,
that too since they fom tmegrai part of the rest of the
lands. Although, Lne parﬂnase of ﬁmz guous parcels of
land ad measanna 6. acres TQ guntas are under
negot :a:;on 1 :th r.:mafe parties, loweuver, for e

be limited to the extent of

present constmcaon
63.94 acres as shown 1n nr'e Map annexed herewiti.
20. I state that z?i'e"z-’o ’bEe Tnbunal has directed this
Appeliant retain .the ‘entire buffer zov*e as a ne-
const}uccion zone and that the same shall be in-
addition to :he_gre_en ‘bejt prescrived under any law
relating to planning. It'is submitted that since the Plans
have already be'eh_l_'sar.monea and construction nas
commenced, the 'Aépéuavt will not be able to maintain
any ‘buffer zone tn. addmon to what is specified in the
Sanction Plan based on the appucab e planning laws.
However, subject _to resilt cf the appeal, it will Sollow
such restrictions m me lands where construction nas
not commencm o.no. me land is available as pacant
iand not occupae’d by, cm_,,f propos°d building. The buffer
zone so provided whl a!so be used for permitted uses.
Howeuer as an .mennf‘ meas.xre the Appellant will not
construct within 75. meter of the Bellandur Lake In
-‘espea of two bu il a.ngs {dentified as A anel B in the
nexed map, no 'ur’.her construction shail be made
unitil the di soosuz of the Appeal. ot
without prejudme_. o’ the rghts ang
parties.” ba
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further direct

‘i?
N

"18. ’I‘ﬂ.e Appellant begs the Ica.w: of tms “cm’ble Court to

permit the Appellant 0. f11r: ;hs ‘application seeking
ns to p.cr:n'i:' :hc Appellant o0 continue

o the

o

with the coqswuct on at t“xe '-‘-‘o'ect Site subject

final orders to be passed DY t‘nis Honmle Court in ine

since the Appellant is being put o great

m-anc*al and other ha:débip despite the fact thar the

environmental clca.:‘ -1 e for t‘n_e Project Was granted on

1?‘0'2-'2012 and it co-n,m..cea che consiruction in the

month of

Ly

November, 2012 which was stopped after

issue of the interim order dated 16.04.2014 and

{ntermittently con"nued in accomaﬂce with the

0 nme Tms Appéllant underta

" passed f*'o*n time ¢

abide by the concunons 1f any, imposed by this Hon "‘ble

in furtherance W

the aforesaid

Court whi le *::a.ssmg ,urme“ ‘orders

this Applic__at'on ard murmg the pendency

appeal.
20. 11: is humbly sunm' Lw.c. th war i view of the above, it is

just.and ﬁeccssarv th T tms Hon cle Court enlarges the

Order to mc‘mda u.a,t t"e Authorities may not distarl
tne existing ccnst*pcmo.. in the project and 1o permit

ne
thc Appellant 10 'cofm.r'.ue with the construction at-the

eter and 50 meter suffer

coified

P-oy*c ‘Site beyond tnc 75 me

zones for Lake a'm Raja I{aluve, resp

in the Order dated Qf':'-OS‘QOlf) in
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Q2.0 ;7.
permissions’ and szmcnons and subject to tlhe .flina‘;
orders of this Hon’tﬂe Cou- in’ the extent of land
measuring 63.94 .a-cr.;.s‘_amo “in terms of Environmental

Clearance granted:on

21, In view of the _aboir_%e,:' lt is Lmrlri'c.ly and respectfully

prayed that .;this Hor{-f".rl:ale_ "Cla"*t may be pleased to issue
further directions -I'a‘n.d : .permit the Appeliant 10
undertake further construi:_ticﬁ' in accordance with the

undertaking containg:_d_ :_n “the aforesaid affidavit. That

the balance of convenichcc is in favour of the present
i

appellant/applicant -2 and me—e is every likelihood of
éucceedi‘lg in the a;o'-esaxa anpeal and therefore, th

application may be s;‘gll;:_w.{e:d as prayed herein.

22 That the present. apnhcatmq is bona fide and is in the

mterest of justice.
PRAYER

It is therefore, the aﬂphcan:,’«pocl;am ‘prays nat this

‘Hon'ble Court may gvacwusly be oleased to:-

(a) aliow the applic_s'_t'.on and pass further direction(s) in

‘the above m's,t-:er, direct the authorities not 0
interfere with the c~<1s:.nc cov-strucacns and permit
this appellant ':o coﬁtinue with the construction it

d the sanct ioned p OjeCt site qto the extent of 53.94

acres), in terms of env “O“mc:':'a.l clearas
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K.
to the Appellant on 17-02-2012 subject to the final

Orders to be passed 'in the abeve said pending

Appeal, in the interest of justice and equity and for
theTeasons aforesaid; and

(b)pass such other or further orders as this Hoa'ble

Court may deemn just ard proper in the facts and

circumstances of the case;

DRAWN BY: - sy .. FILEDBY:
Shekhar G Devasg, N
Advocate

ORAWN ON: 15/10/2016. - .
FILED ON:.19/10/2016 - (M/s Devasa & Col

Advocates for the &7 pellant/Applicant
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Lcwu, APPELLATE J ’UR;SDEC’“'ON}
LA . No. g 010

AN
_ CI‘*” APPE AL NG/5016 of 2018
(I'B : . ¢ INTHE!D MATTER OF:-
." i ‘Mantri Techzone! Pvt., Lt cl - ,.L-Applicam/F-.ppelle.m
VERSUS- o '
i{‘ﬁh ' I_’I‘ha St te of Kar qata.na& O: s, _-_: . ,..Respondent
g - AFFIDAVIT

I, Gmsh Gupta H S, S,’o ‘Sl Satyanarayana Gupta, Aged

~ about 48 years, office aL V'd.nm House, No.4l, Vital

‘Mallya Road, Baﬂga‘ore’b&{) 001, Karnataka State, do

_ hereby solemnly affirmrand deﬁ..la.rc as follows:-
the

L That | am: the’ authonzed representative of
npphcam;‘ Awellam-Mantr; Techzone Pvt., Ltd, 1 know the

facts: and mraumstan“es of .ne case on the basis of the

reco—ds in the office of the _Applicant t/ Appellant and

@a | " therefore, 1 am competent a.:ic. duly authorized 10 sWear
: and affirm tot ne contents | of Lh s affidavit,

‘ o | ™ . '. 2. That the Interlocutosy. »\apl cation for further &1 irections
i : : ‘has been ‘drawn by my- n\.\VOCE\,tC under my inswrac tions, 1
Pl 4 gy nave read and uaderstoon the contents of the above said
. I E and 1 say »hak the s:m"e a'e .ruc and correct to miY
: . - knowledge and-belief and 1 beueve the same to be e
lE _ 3: That the »\nwehu“e are true copl-s of the respective
§ © . originals. '

: ,' S B DEPONENT
i : ; M 1, Gmsh Gupua H 8, S/e Sri.
1' ¢ Satyanarayana Cupta, the above name r.ir-pa-en do
i r , _ ' hereby verify that the c ntents of Para-1 to Para-3 of
; | . . above affidavit are. t‘-uc and correct 1o the best of my
I k"lowmdgc and belief and -mt'"r*g marterial has been
4 concealed there from. Solemnly aﬁ irmed oq/;prs""
f ' of October, 2016 at Bc:j.galuru g “.,,.."
[
. i,

Layous B digerarad
Tarnalahan wBRe?
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